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CENTRAL ADMINISTRATIVE TRIBUNAL
. GUWAHATI BENCH
0.A No. 164 0f 2009
DATE OF DECISION: 24.08.2009

Sri Girish Chandra Das & 5 others

Mr.M.Chanda
veresenn.... Advocate for the
Applicant/s.
- Versus -

U.O.l. & Ors
e eereeteenaie e e aeaaaaaes eeereeeone ... RESPONdent/s

Mr.M.U.Ahmed, Addl.C.G.S.C. for Union of India

Mrs.M.Das for BSNL. ‘

veer e eneene o Advocate for the
Respondents

CORAM

THE HON'BLE MR.MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER (A)

4. Whether Reporters of loéal newspapers may be allowed to see Yes/No™~
the Judgment?

5.  Whether to be referred to the Reporter or not? . _YesMNo"

6. Whether their Lordships wish to see the fair copy >

of the Judgment? )es1No

Judgment delivered by irman/Administrative Member



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 164 of 2009
Date of Order: This, the 25th Day of August, 2009
THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON'BLE SHRI M.K.CHATURVED!, ADMINISTRATIVE MEMBER

/

1. Shri Girish Chandra Das
- Sub Divisional Engineer (Civil)
BSNL Unit, Sub-Division-ll
Panbazar .
' Guwahati - 781 001.

2. Shri Diganta Kr. Dutta

Sub Divisional Engineer (Civil)

Office of the Superintendent Engineer
BSNL, Civil Circle, Panbazar
Guwahati - 781 001.

3. Shri Paresh Chandra Dutta
Sub Divisional Engineer {Civil)
BSNL (Civil), Sub Division-i
Jorhat, Assam
PIN: - 785 001.

4. ~ Shri Jitangshu Sekhar Bhattacharjee
Sub Divisional Engineer (Civil)
BSNL Civil Sub-Division-|
Silchar - 788 003
Assam. '

5. Shri Pradip Kumar Goswami
Sub Division Engineer {Civil)
BSNL Civil Sub Division
Karimganj, Assam-789 001.

6. Shri Shyamal Kumar Das
Sub Divisional Engineer (Civil)
BSNL Civil Sub Division-ll
Silchar-788003, Assam.

... Applicants.

By Advocates: ‘Mr.M.Chanda, Mr.S.Nath & Mrs.U.Dutta.

- Versus -



1. The Union of India
represented by the Secretary
to the Government of India
Ministry of Communications
Department of Telecom
Sanchar Bhavan, 20 Ashoka Road
New Delhi - 110 001.

2. The Bharat Sanchar Nigam Ltd.
(A Govt. of India Enterprise)
Represented by the Chairman and
Managing Director, BSNL
Registered Office- Statesman House
Barkhamba Road, New Delhi-110 001.

3. The Principal General Manager
Building Works Unit
BSNL Corporate Office
Chandralok Building, 10t Floor
36 Janapath
New Delhi-110 001.

4, The Chief General Manager
Assam Telecom Circle, (BSNL)
Admn. Building, 4t Floor
Panbazar, Guwahati-781 001.

5. The Chief Engineer (Civil)
BSNL Assam Zone
Admn. Building ét Floor
Panbazar, Guwahati-781 001.

... Respondents.
By Mr.M.U.Ahmed, Addl. C.G.S.C. for Govt. of India
Mrs.M.Das for BSNL.
ORAL ORDER
24.08.2009
NOR 1Y, (V.C.):-

Applicants (6 in number) were engaged as Junior Engineers
(Civil) in the Department of Telecommunications {on the dates specified
below) when “Diploma in Civil Engineering” was the qualification required

for recruitment to the post in question. Applicant No. é got promotion as

Assistant Engineer (Rs.6,500-10,500/-) on 13.12.1996. Rest of the Applicants
>



&,
< - L
were granted the benefits of 1t ACP (Rs. 6500-10,500/-) w.e.f. the date(s) -
specified below. Applicants, who were absorbed in BSNL w.e.f. 01_.10.2000

completed 24 years of their services on the dates specified below:-

Applicant | Appointed | o 1MACP/ | c Completed 24
No. as Jr. £ 4 Promotion | O & § years of service
Engineer | 2 & oE - claim for 2rd
| 8¢ 2£2 .
1. 16081980 | o2 | 09081999 | 585 | 16082004
R DV a .
3. | 18081980 | 2w | 0908199 | 58 [ 18.08.2004
3. 20061980 | E 5 [ 09.081999 | T 2 3 | 2006.2004
4. 20081980 | €Y [ 09081999 | 6RZ | 20.08.2004
S5 Do
5. 11081980 | 5 [ 09081999 | §S ¢ | 11082004
6. 19071980 | &  [13.121996 () | & 19.07.2004
2. On 24.04.2003, on 02.08.2003 and on 01.09.2003 Govt. of India

granted 2rd ACP benefits (Rs.10,000-15,000/- to 138+20+103) to some
Junior Engineers (on relaxation of conditions in the Recruitment Rules) on
completion of their 24 years of service. This relaxation was gronted to such
of the Junior Engineers, those who were recruited prior to coming into

force of new Recruitment Rules of 1994.

3. it appears, the relaxation, which were granted (at the time of
.g'ront of 2nd ACP benefits) to some of the Junior Engineers as aforesaid,
are not being extended (after issuance of presidenﬁol order dated
20.02.2004; on the strength of which, the Applicants were absorbed in
BSNL w.e.f. 01.10.2000) to the Applicants and, as a result of the same, the
Applicants, although completed 24 years of services, are being denied
the 2nd ACP benefils and, that is why, they have approached this Tribunal
with the present Original Application filed {on 19.08.2009) under Secﬁbn 19

of the Administroﬁve Tribunals Act, 1985; wherein they have prayed as

undy:-hP
O



“8.1 That the Hon'ble Tribunal be pleased to set aside
and quash the impugned memorandum No.3-
2/2006-CWG dated 30.03.2007 (Annexure-14) os
well as impugned order bearing No.ACP/AD{BW-
11)/2007{Pt) dated 11.02.2009 (Annexure-19} and
impugned letter No.PF/Digamber Singh/AD{BW-I)
dated 08.06.2009 (Annexure-20).

8.2 That the Hon'ble Tribunal be pleased to direct
the respondents to grant the benefit of 2rd ACP
o the present applicants in the scale of pay of
Rs.10000-325-15200 from the date of completion
of 24 years of service in terms of O.M. dated
09.8.1999 issued by the DOPT Govt. of India with
arrear monetary benefit. ‘

8.3 Costs of the application.

8.4 Any other relief(s) to which the applicants are

entitled as the Hon'ble Tribunal may .deem fit
and proper.”

4, It appears, under Annexure- 13 dated 18.01.2007, Cdrpordte
Office of BSNL issued a ﬁme—bgund, post based executive promotional
policy for Group ‘B' Officers. It appears from Annexure-11 dated
04.06.2008 that BSNL (Andhra Pradesh Circle) granted 2nd ACP benefit to
SDE {C) from the date of corﬁpleﬁon 24 years of their services. Undér B
Annexure -16 dated 15.12.2008 & Annexure- 17 dated 17.12.2008, the
Applicant No. 4 & Applicant No. 5, respectively, submitted representations

seeking 2nd ACP benefit. Under Annexure- 18, the Executive Association of

the Applicants also submitted a representation.

5. Heard Mr. M. Chanda, learned counsel appearing for the
Applicants, Mr. M.U. Ahmed, learned Addl. Standing Counsel for Govt. of
India and Mrs. M.Das, learned counsel for BSNL {to whom copies of this

O.A. have already been supplied) and perused the materials placed on

(O



6. . It is argued -on behalf of the Applicants that there were no
recsbn not to extend the relaxation (of. the Rules) in favour of the
Applicants {(who completed 24 years of their sery‘ices after 20,02.2004) and
| 'thAct the cuf—off date (20.02.2004) is an unreasonable one and that when
the Rule came into force long after the recruitment of the Applicants, in
all fairness of thihgs. relaxation ought to have been extended to all those
who were recruited oé J.E. prior to coming into force of ﬁ\e Rules of 1994
ie. 06.08.1994, and that, instead of granting relaxation only up to
20.02.2004, the relaxation ought to lﬁove been extended to (the entire
class) all those who were recruited as J.E. prior to 06.08.1994. it is argued,
further, that in the facfs & circumstances, a rre;:soncble stand ought to
have been faken by the Respondents (DoT) and they ought not to have
tried to create an unreasonable classification within a class’ of persons
ond-fho’r the Respondents (DoT) ought to have granted relaxation to all
those personnel recruited prior to cbming fnto force of the Rules of 1994
i.e., 06.08.1994 and nghi to have granted 2nd ACP beneﬁfs (at the end of
24 years of their service) to all fhose w;wo were 'recrui;‘ed prior fo

06.08.1994.

7. | Since the representations of some of the Applicants and their
Service Association are pending, wifhouf entering into merits, we, hereby,
dispose of this case by remitting this matter to the Respondents {especially
to Respondent Nos. 1 & 2) to give' reconéiderdﬁon in'fhe matter of
gronﬁng 2nd ACP benefits to the Applicants (and all ‘thése who were
.recruited as J.E. prior to 06.08.1994) with effect from the date on which
they have completed 24 years of their sén)ices with grant of relaxation of

the Rules of 1994. The entire exercise ought to be undertaken (by the
)
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Respondents) by end of December 2009. Result of the said consideration
are be intimated (to the Applicants) by the Respdndehts within the said

time.

8. Send copies of this order to the Applicants and the
- Respondents {along with copies of this O.A.) in the address given in this

- OA.

9. . Free copies of this order be supplied to the Advocates

. appearing for both parties. ¢ -
o Sg\tf\
O\
(),,
_ . MANORANJAN MOHANTY)
ADMINISTRATIVE MEMBER ' VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI
(An application under Section 19 of the Administrative Tribunals Act, 1985)

O.A.No. 16 G joooe

’ - LPY

IQ e _ D&/ Shri Girish Chandra Das & Ors.
¢ 0% -Vs-

eﬁj" k‘:’* ﬂ(é Union of India and Others.

®
1> f%WS SYNOPSIS OF THE APPLICATION
Applicants are working as Sub-Divisional Engineer (Civil) in Bharat Sanchar
Nigam Ltd. They were initiaily appointed to the cadre of Jr. Engineer (Civil) in the
department of Telecommunications in the year 1980 with recruitment qualification
of diploma in Civil Engineering. They were gr;—te:I“ ACP w.e.f. 09.08.1999 and
have attained eligibility for grant of 28d ACP in the year 2004 after completion of
24 years of service. Govt. of India, Ministry of Commum';;;);granted benefit of

i ACP to the some of the employees vide order dated 16.09.2002, 24.04.2003,

N

01.09.2003 and 20.02.2004 respectively in relaxation to the condition of educational
N——— ~
qualification as prescribed in the relevant recruitment rules. Present applicants are

similarly situated employees who have completed 24 years of service in the month
of June, July and August, 2004. As such they ate also entitled to the benefit of 2nd
ACP in the scale of Rs. 10,000-15,200/- (pre-revised) on completion of 24 years
service in terms of O.M dated 09.08.1999 issued by the Govt. of India. However,
 the authority vide impugned order dated 30.03.2007 (Annexure- 14) have decided
(\/__/—\/
not to withdraw the 24 financial upgradation already granted to the officers up to
20.02.2004 ie. prior to issue of Presidential order for permanent absorption of
Group ‘B’ officers in BSNL/MTNL. BSNL, Corporate office vide its impugned
letter dated 11.02.2009 (Annexure- 19) informed all the Zonal offices that
L ]

relaxation has been granted to other similarly situated employees while granting
benefit of 20d ACP vide order dated 16.06.2’%, 24.04.%‘, ()2.08.9_:’2 01.09.08 and
20.02.04 as an one time relaxation only and no further relaxation has been granted
by the department of Telecommunication. Hence this Original Application.

LIST OF DATES

20.06.1980- Applicant No. 3 was initially appointed as Junior Engineer (Civil).
19.07.1980-  Applicant No. 6 was initially appointed as Junior Engineer (Civil).

i den




11.08.1980-

16.08.1980-
18.08.1980-
20.08.1980-
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Applicant No. 5 was initially appointed in service as J.E (Civil).
Applicant No. 1 appointed as Junior Engineer (Civil).

Applicant No. 2 was initially appointed as Junior Engineer (Civil).
Applicant No. 4 was initially appointed as Junior Engineer (Civil).

690599 —

06.08.1994-

13.12.1996-

01.01.1997-
09.08.1999-

20.09.1999-
30.12.1999-

03.03.2000-

01.10.2000-

27.12.2000-

09.01.2001-
17.01.2001-
03.05.2001-

24.04.2003-

02.08.2003-

Govt. of India, Deptt. of Telecommunication notified the “Posts &
Telegraphs Building Works (Cr. A) Scrvice Rules, 1994”7,
(Annexure-1)
Applicant No. 6 promoted as A.E (Civil) on regular basis.
_ (Annexure- 3)
Applicant No. 6 joined in the promotional post of A.E. (Civil).

Govt. of India, DOPT issued Assured Career Progression Scheme-
providing 2 financial upgradation on completion of 24 years of
service. , (Annexure- 2)

Applicant No. 3 was promoted as A.E (Civil) on ad hoc basis.

Ministry of Communication extended benefit of ACP schemes to Gr.
'C’ and ‘D’ employees. . (Annexure- 6)

Ministry of Communication intimated to all the telecom circles that
financial upgradation on completion of 5/15 ycars of scrvice
introduced vide office order dated 09.05.91 have been ceased to be
operative w.e.f. 09.08.1999. ) (Annexure- 7)

All the applicants were absorbed in BSNL on permanent basis
although Presidential orders giving permancnt absorption w.c.f.
01.10.2000 were issued in the year'?Z%\

Applicant No. 1 and 2 promoted as A.E. (Civil) on ad hoc basis.
Applicant No. 4 promoted as A.E (Civil) on ad hoc basis.
Applicant No. 5 promoted as A.E (Civil) on ad hoc basis.

Applicant No. 1 to 5 were granted first financial up gradation from
the scale of Rs. 5000-8000 to Rs. 6500-10,500/- w.e.f. 09.08.1999.
(Annexure- 4)
Ministry of Communications granted the benefit of 2nd ACP in
relaxation of the rule to as many as 138 similarly situated J.E in the
scale of pay of Rs. 10,000-15,200/- from the date of completion of 24
years of service. : (Annexure- 8)

Ministry of Communications granted the benefit of 2nd ACP in
relaxation of the rule to as many as 20 similarly situated J.E in the
scale of pay of Rs. 10,000-15,200/- from the date of completion of 24
ycars of service. (Anncxure- 9)
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24.09.2003-

16.01.2004-
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Similarly situated 103 Junior Engineers were grantf;d benefit of 20d
ACP in the scale of pay of Rs. 10,000-15 200/—»£rom the date of
completion of 24 years of service. C (Annexure- 10)

Office of the Chlef Engineer, BSNL Assam Cn'cle comnmmcated |
order dated 01.09.2003. (Anncxurc- 10A)

Applicant No. 2, 3 and 4 were absorbed in BSNL w.e.f. 01.10.2000,

Q.0 bL- 26U — {Annexure- 5A-C)

31.03. 2004-

08.04.2004-

05.05.2004-

20.06.2004-
19.07.2004-
11.08.2004-
16.08.2004-

18.08.2004- -

120.08.2004-
01.10.2004-
09.06.2006-

08.11.2006-

18.01.2007-

30.03.2007-

25.06.2007-

Apphcant No. 6 was absorbed in BSNL w.e.f. 01.10.2000. :
(Axmexure—SD)

Apphcant No. b was absorbed in BSNL w ef 01.10.2000. -
' (Anncxurc—oE)

" Applicant No. 1 was absorbed in BSNL w.e.f. -‘01.:10 2000. : I "

(Annuurc- 5F)
Applicant No. 3 completed 24 years of regular servme; :

Applicant No. 6 completed 24 years of reguiar service.

Applicant No. 5 completed 24 years of regular service.
Appiicant No. 1 completed 24 years of regular ‘_servicé. :
Applicant No. 2 completed 24 years of regular service.

Applicant No. 4 completed 24 years of regular service. - . /
BSNL granted IDA scales to the applicants on regular basis.

Apphcants No 1to5 regularized in the post of SDE (ClVﬂ)
~ (Annexure- 12)

Govt. of India, Mxmstrv of Communication issued a notice for -
withdrawal of benefit of 27d ACP granted vide DOT order dated
16.09.2002, 24.04.2003, 01.09.2003 and 20.02. 2004 to Civil Wing -
officers not meeting the educational qualification as prebcnbed inthe ..
relevant recruitment rules.

Corporate Office of BSNL issued @Qbound post based executive /

._Ero\mghunal policy for Group-%e_;i - (Annexure- 13y

Govt. of India, Ministry of Communication issued impugned Office -
memorandum, stating that the authority have dedded not to & -
withdraw the 2nd financial upgradation already granted to the : -
officers up to 20.02.2004 ie. prior o issue of Presidential order for L
permanent absorption of Group ‘B’ officers i in BSNL/MTNL.

(Anncxure- 14)

Corporate Office, New Delhi informed to ali Chief Engineers (Civil) -
that all the time bound promolion cascs shall be reviewed al the .
circle level on a time bound basis. It is also requested that no case of -
ACPs may be forwarded to the corporate office in fulure. ' .

~ ' * (Annexure- 15)

e

[
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'04.06.2008- BSNT, Andhra Pradesh Circle granted 2°d financial up gradation to
the similarly situated SDE (C) from scale of pay of Rs. 11875-17275 to
Rs. 14500-18700 from the date of completion of 24 years of service.

(Annexure- 11)
15.12.2008, 17.12.08- Applicant No. 4 and 5 submitted representations for
grant of 2rd ACP, (Anncxure- 16 and 17)

10.02.2009- General Secretary, Sanchar Nigam Executive Association (India)
submilled representation to Cenceral Manager (SP), Chairman ACP
Committee, BSNL Corporate Office, New Delhi for implementation
of the ACP scheme as per the existing hicrarchy.  (Annexure- 18)

11.02.2009- DGM (BW-D) vide its impugned letter informed ail the Zonal offices
that the exccutives can opt for ACP scheme uplo cligibility crileria
laid down in recruitment rule 1994. » (Annexure- 19)

08.06.2009- DGM (BW-D vide its impugned letter dated 08.06.09 requested ail
the ficld unils to implement the ACP scheme in Lruc s piril.
(Annexure- 20)
PRAYERS

1. That the Hon'ble Tribunal be pleased to set aside and quash the impugned
memorandum No. 3-2/2006-CWG dated, 30,03 2007 (Annexure- 14) as weil
g —
as impugned order bearing No. ACP/ AD(BW-1I)/2007 (Pt) dated
11.02.2009 (Annexure- 19) and impugned letter No. PF/Digamber
Singh/ AD (BW-) dated 08.06.2009 (Annexure- 20).
—

2, That the Hon'ble Tribunal be pleased to direct the respondents to grant the
benefit of 20d ACP to the present applicants in the scale of pay of Rs.10000-
325-15200 from the date of completion of 24 years of service in terms of O.M
dated 09.8.1999 issued by the DOPT Govt. of India with arrear monetary
benefit.

Costs of the application.
4. Any other relief (s) to which the applicants arc eatitled as the Hon'ble

w

Tribunal may deem fit and proper.
Interim order prayed for:
During pendency of the application, the applicants pray for the following
interim relief: - _

L That the Hon'bie Tribunal be pleased to direct the respondents that the
pendency of this application shall ;iot be a bar for the respondents for
consideration of the case of the applicants for providing relief as prayed for.

—
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(An application under Section 19 of the Administrative Tribunals Act, 1985)
Title of the case : O.A. No. _Z_é_i/ZOOQ
Shri Girish Chandra Das & Ors. : Applicants.
-Versus-
Union of India & Ors. : Respondents.
INDEX
SI No. | Anncxure Particulars Page No.
1. — Application 1-20
2. - Verificalion -21-
3. 1 Copy of the recruitment rules notified onl o 9.%3
06.08.19%94 ]
4, 2 Copy of the O.M dated 09.08.1999. 34- 4%
5. 3 Copy of order dated 13.12.96 A4%-44
6 4 Copy of exlract of order daled 03.05.2001 A5-4b
7. 5A to 5F | Copies of the orders dated 16.01.04, 31.03.04, 47-52
08.04.04 and 05.0.05.04 , j
8. 6 Copy of the letter dated 30.12.99. 53 -5Y4
9. 7 Copy of the letter dated 03.03.2000. - §h -
10. 8 Copy of the order dated 24.04.03. 5% -
11 9 Copy of the order dated 02.08.03. o~ 61
12. 10 Copy of the order dated 01.09.05. 6Q-65
13. 10A | Copy of the order dated 24.09.03. ~ 66~
14. 11 Copy of the order dated 04.06.08. ~ 41—
15. 12 Copy of the order dated 09.06.2006 6a-70
16. 13 Copy of the promotion policy dated 18.01.2007 | 7(-7%¢
7. 14 Copy of ihe impugned lelier dated 30.03.2007 | —~ @D~
18. 15 Copy of the letter dated 25.06.2007. ~ %t~
19. 16 Copy of representation dated 15.12.08. - R0~
20. 17 Copy of representation dated 17.12.08. - Q3 -
21. 18 Copy of the representation dated 10.02.2009 gy -87
22. 19 Copies of the impugned letter dated 11.02.2009 Q8 -89 |
23. 20 Copies of the impugned letter dated 08.06.09. —q0-
Filed By:
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GUWAHATI BENCH: GUWAHATI S
(An application under Section 19 of the Administrative Tribunals Act, 1985) - %
OANo._7C 5  pooe Lo
BETWEEN:
1 Shri Girish Chandra Das,
Sub Divisional Engincer (Civil) = | —
BSNL Unit, Sub-Division-IlI, -~ - "Mﬁms ety ThbUNAT
Panbazar, Guwahati- 781001. R %Céﬁgﬁ‘-!q el ES LT
2. Shri Diganta Kr. Dutta, K
Sub Divisional Engincer (Civil) 19 AUG 2009
Office of the Superintendent Engineer, ‘ \
Panbazar, Guwahati- 781001. \ T W <o E..-—-—- |
3. Shri Paresh Chandra Dutta, S
Sub Divisional Engincer (Civil)
BSNL (Civil), Sub Division-1I,

Jorhat, Assam, PIN- 785001.

4, Shri Jitangshu Sekhar Bhattacharjee.
Sub Divisional Engincer (Civil)
BSNL Civil Sub Division-I,
Silchar- 788003, Assam. o

5. Shri Pradip Kumar Goswami.
Sub Divisional Engincer (Clvil),
BSNL Civil Sub Division,
Karimganyj, Assam- 789001

6. Shri Shyamai Kumar Das.
Sub Divisional Engincer (Civil)
BSNL Civil Sub Division-II,
Silchar- 788003, Assam.
- —-Applicants.
1. The Union of India,
Represented by the Seerclary to the Government of India,
Ministry of Communications, Department of Telecom, !
Sanichar Bhavan, 20 Ashoka Road,
New Delhi-110001.

2, The Bharat Sanchar Nigam Ltd.
(A Covl. of India Enlerprisc)
Represented by the Chairman and
Managing Dircctor, BSNL,
Registered office- Statesman House,
Barkhamba Road, New Dclhi-110001.
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The Principal General Manager,
Building Works Unil, ¢ 2009
. 19 N
BSNL Corporate Office, P
Chandralok Building, 10% Floor, .1’ LIPS m‘""ﬁ ; Bon(‘h
36 ]anapath, N(jw De].hi" 110001.' P TE ﬂn;Cl Oy
The Chief General Manager, - -

Assam Tclecom Circle, (BSNL) ¢ ¢
Admn. Building, 4& Floor,. - - -
Panbazar, Guwahati-781001. ., |
The Chief Engineer (Civil)
BSNL Assam Zonc, .

Admn. Building 6% Floor, . 4
Panbazar, Guwahati- 781001,
Feevieens Rgs;ponde .

L4

DETAILS OF THE APPLICATION

Particulars of the order (s) against which this agphcation is made: -

This application is made against the impugned order issued vide
Department of Telecommunication order No. 3-2/2006-CWG  dated
30.03.2007 (Armexure- 14), impugned order bearing No: ACP/AD(BW-
/2007 (PY) dated 11.02.2009 (Ammexure- 19) and order dated 08.06.2009 -
(Annexure- 20) issued by the BSNL Corporate office, New Dethi vide No. -
PF/Digambar Smgh/ AD (BW-]) and a]so praying for a direction upon the
respondents to grant benefit of 20d ACP contained in the OM: dated
09.08.1999 issued by ‘the Govt. of India, Ministry of Finance, New Delhi: . ¢
with all consequential benefit with arrear monetary benefit as already - ¢
granted to other sumlarly situated employees of the respondent ‘-

department.

[urisdiction of the Tribunal:
The applicants declare that the subject matter of thxs application is well
within the jurisdiction of this Hon'ble Tribunal. - - : ‘

Limitation: -
The applicants further declare that this applicauon is. filed -within the
limitation prescnbed under Sectlon- 21 of the Adnnmstratwe ’Inbunals Acti -

1985. -

GicR CRsodes Qv
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Facts of the case; . . : ' | .r,..rn—ﬁ RN

-

w

That the apphcants are citizen of India and as such they are entitled to all -
the rights, protections and privileges as guaranteed under-the Constitution
of India.

That the applicants pray permission to move this application jointly in a :

single application under Sec 4 (5) (a) of the Central Administrative Tribunal
(Procedure) Rules 1987 as the relief's sought for in this application by the
applicants are common, therefore, they pray for granting leave to -a?proa'ch
the Hon'ble Tribunal by a common application. |

That your applicant No. 1 Sri Girish Chandra Das working as SDE (Civil), -

Bharat Sanchar Nigam Limited (for short BSNL) Civil Sub-Division I,

Guwahati, Panbazar. He was initially entered in service as Junior Engineer *
(Civil) on 16.08.1980. He has got promotion as A.E. (Civil) on ad hoc basis

w.ef 27.122000 and subsequently re designated as SDE (uvﬂ) w.edf.
February 2002 and regularized in the post of SDE (le) w.ef

(9.06.2006.The applicant No. 1 entitled to benefit of 2nd ACP w.ef 16t -

August 2004 in terms of O.M dated 09.08.1999 issued by the Govt. of India.

That your applicant No. 2 Sri Diganta Kr. Dutta working as SDE (Civil),
office of the SE (Civil) BSNL Civil Circle, Guwahati, Panbazar, he was
initially appointed as Junior Engineer (Civil) on 18.08.1980. He has got

promotion as A.E (Civil) on ad hoc basis w.e.f. 23.12.2000 and subsequently -

re designated as SDE (Civil) w.e.f. February 2002 and regularized in post of
SDE (Civil) w.e.f. 09.06.2006. The applicant No. 2 completed 24 years of
regular service on 18.08.2004 and entitled to the benefit of 2rd ACP w.ef.
18.08.2004.

That your applicant No. 3, Sri Paresh Chandra Dutta is working as SDE -

(Civil), Civil Sub-Division, Jorhat. He was initially appaintéd as Jundior
Engineer (Civil) on 20.06.1980. He has got promotion .as A. E (C1v11) on=ad-
hoc basis w.ef. 20.09.1999 and subsequently re des.lgnabed as SDE (vaﬁ)

w.ef February 2002 and regularized in the :post of SDE (Clvxl) on ' =

G,’fz:a;k Aardra Qeo
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09.06.2006. The applicant. No. 3 completed 24 years of regular service on e
20.06.2004 and entitled to the beneﬁt of 204 ACP w.e.f. 20.06.2004. .

That your applicant No. 4 Sri Jitangshu Sekhar Bhattadm]ee worhng as
SDE (Civil), BSNL Civil Sub Dmsion, Silchar. He was unua]ly appointed as
Junior Engineer (Civil) on 20.08. 1980 in the erstwhile P & T Deptt., Civil
Wing. He has got promotion as Asstt. Engineer (Civil) on ad hoc basis weef.
09.01.2001 and subsequently re designated as'SDE (Civ;'il) w.ef February
2002 and regularized in the post of SDE (Civil) w.ef. 09.06.2006. The
applicant No. 4 entitled to the benefit of 2“‘ ACP w.ef. 20.08.2004 after
completion of 24 years of service in terms of O.M dated 09.08.1999.

That your applicant No. 5 Sri Pradip Kr. Goswami working as SDE (Civil) -
Sub-Division, Karimganj was initially appointed : in service as funior o
Engineer (Civil) on 11.08.1980. He has got promotion as AE (Civi on ad
hoc basis w.e.f. 17.01.2001 and subsequently redesignated as Sub-Divisional
Engineer (Civil) and regularized in the post of SDE (Civil) w.e. February, -
2002. The applicant No. 5 entitled to the benefit of 20d ACP.w.e.f. 11.08.2004 -
in terms of O.M dated 09.08.19%9. . | |

That your applicant No. 6 Sri Shymal Kr. Das working as SDE (Civilr), BSNL
Civil Sub-Division II, Silchar was initially entered in. service as Junior
Engineer (Civil) on 19.07.1980. He had already passed the departmental
qualifying examination for promotion to the post of A.E (Civil) during 1988 -
as per the recruitment rules prevailing at that time. He has got pionioﬁ'on
as A.E (Civil) on regular basis w.e. £ 01 01. 1997 and subsequentlv re
designated as SDE (Civil) on regular basis w. ef February 2002, The -
applicant No. 6 is entitled to the benefit of 224 ACP w.e.f 19.07.2004 since '
he has completed 24 years of service on 19.07.2004 in terms of O.M dated -
09.08.1999 issued by the Govt. of India.

That all the applicants having recruited to the cadre of Er Engmeser (le)
with recruitment quahﬁcatlon of d1ploma in. Civil Engmeering and =
presently thev are all working as Sub-Dlviswnal -Engineer (Clvﬂ) in the ¢
scale of pay of Rs. 11,875-300-17 275/~ per ‘month. As. such thev have
attained eligibility to the benefit of 214 ACP in the scale of Rs. 10, 000- ;

ra,
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15,200/- (pre-remspd) in August, 2004 for grant of 204 ACP in terms of O.M
dated 09.08.1999 issued by the Govt of India, D.OP.T.

410 That it is stated that the Govt. of India, Deptt. of Telecomu-_nication,_ under
Ministry of Communication notified on 06.08.1994 in the Gazette of India
the recruitment rules called as “Posts & Telegraphs Building Works (Gr. A)
Service Rules, 1994”. As per the aforesaid RR in schedule IV, the method of
recruitment, field of selection and minimum qunhfymg -service for
promotion have been prescribed. It is specifically stated one mast acqmre ;
degree in Civil Engineering from a recognized university with other terms ©
and conditions and the fixed residency period of 5 years regular servicein :
the scale of pay of Rs. 2200-4000/- or eqlﬁvalent'or-with 8 vears regular
service in the posts in the scale of pay of Rs. 2000-3500/- or equivalent and"
at least 5 years experience in design and constitution of building are eligible *
for consideration of promotion to the cadre of ExecutivejEngi‘ngef_(C’ivﬂ) <
and equivalent. Be it stated that the applicants in the instant applicaﬁtion i f
have been mmallv recruited in the cadre of Ir Engmeer (C1v11) wnh ’
recruitment qualification having d1ploma in C1v11 Engmeenng, as such in -
view of the existing RR of 1994, the present applicants shall mot be: - |
considered for further promotion of Executive Engmeer in view of the -

- recruitment qualification prescribed. for Group A servmes in the RR.:
However in clause 16 of the RR 1994, power of relaxation has been granted .

- to the Govt. of India for relaxation of any of the provisions of 1994 RR to !
any class or category of persons provided if the Govt: is of the opinion that
it is necessary or expedient so to do, then the Govt. is at liberty torelax any |
of the provisions after recording the reasons in wnting, in consultaﬁon with *' .
the UPSC.

Therefore, it appears that the Govt. of India is vested with the power -
of relaxation of any of the provisions of the aforesaid RR indﬁdi;tgfﬂ\e
recruitment qualification prescribed in schedule IV for recrmtment in Group
A service i.e. in the cadre of Executive Engmeer | :

But in department of Telecommunication, neither the recruitment'
rules were amended in respect of those fecruited befone 1994 nor the benefit - -
of passing the Departmental :Qualifying Examination by IEs (till 1990) has ;
been extended. The recruitment rules “P&T Bldg Works Group;A té‘;ervice' :

Grrkh Crooder No-
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Rules, 1994” were framed arbitrarily/ﬁnﬂatera]ly (with‘ retrospe_ctiveveffect) P
by overlooking the career Progression of employees who were recruited
under “P&T Civil Engineer (Gazetted Officers) Recruitment Rules, 1976”,

- according to which a Junior Engineer (Ciyil) havmg diploma in Civil '’
Engineering was eligible to be promoted up to the post.fof Stfperintending o

‘Engineer (Civil) o |
In view of recruitment rule, 1994 the present applicants have been
- denied the promotion opportunity in the grade of Executive Engineer as

because degree in Engineering have been prescribed as recruitment
qualification for promotion to the cadre of Executive Engineer. 1t is
specifically stated that applicants ;ioes not possess. the recruitment
qualification of degree in Engineering. ‘ -

So far as Assured Career Progression Scheme is concerned, the basic -
feature of the policy is to allow financial up gradation to'those, who could
not get promotion on regular basis by the cut off dates ie. residency period
of 12/24 years. o

Copy of the recruitment rules notified -on 06.08.1994 is

enclosed as Annexure- 1.

4.11 That the applicants having recruited to the cadre of Jr. Engineer (Civil) -
under the terms and condition of Recruitment Rule 1976 which presoribes a
Departmental Qualifying Examination for the posts of AE (Civil). The quota
of promotion from JE to AE was 50% of the posts of AEs and 50% b;r direct -
recruitment, the quota of promotion from AF to FF was 1 /’%ﬂi of tﬁe posts -
of FEs, because 2/3 posts of FFs were filled by AFFs (( Class-T direct
recruitees). Thus the chances of career progression of JEs were nomtinal and
a number of JEs who passed the qualifying examination during 1986 to 1990
were waiting for promotion. Therefore as a result of dissatisfaction among
the JEs, the Recruitment Rules for the post of AE (Civil) and also scrapped
the Departmental Qualifying Examination without giving any weightage of |
passing the then qualifying Examinatlon for promotion to the post of AE -
(Civil) in force at that time.

If the promotion to the post of AE (Civil) be given at that time as per
the then prevailing rule of RR 1976 after passing the qualifyiﬁg ‘

<4
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examination, then the mtena for promotion to the post Iof EE (Civil) would
have been fulfilled long back. '

4.12 That it is stated that Govt. of India, Ministry of Personnei, Public -
Grievances and Pensions (Department of Personnel and Training) issued an
O.M Office Memorandum No. 35034/1/97-Estt. (D) dated 09.08.1999 dated -
09.08.1999 in terms of said assured career progression scheme, wherein, it -
has been provided that the civilian Central Govt. employees shall be -
entitled to at least 2 financial ufgradation on completion of 24 years of
service provided if they have not availed any promotion during ‘the
aforesaid period of service. However it is further provided that in the event ‘
of availing one promotion during the span of 12 years‘or thereafter, in that :
case the civilian employees would be entitled to benefit of 2nd ACP on
completion of 24 years of regular service in the grade. The said scheme of
ACP was issued by the Govt. of India following the recommendation of the
5t CPC.

It is categorically submitted that in the instant case, the present
applicants praying for grant of 2nd ACP in the scale of Rs. 10,000-15 200/- in
terms of O.M dated 09.08.1999 issued by the Govt. of India.

Copy of the O.M dated 09.08.1999 is enclosed herewith - -

as Annexure- 2.

4.13 That the Jt. DDG (BW), BSNL, New Delhi vide his order dated 03.05.2001
granted first financial upgradation in terms of O.M dated 09.08.1999 to as -
many as 209 Junior Engineers placing them from the scale of Rs. 5000-8000
to Rs. 6500-10,500/- w.e.£. 09.08.1999. In the said order applicant No. 3 was
placed at Sl. No. 6, applicant No. 5 placed at SL Nb. 45, applicant No. 1 at SL \
No. 47, applicant No. 2 at SL. No. 48, applicant No. 4 at Sl No. 49 and they
were granted 1* ACP in the scale of Rs. 6500-10,500/-. Be it stated that
applicant No. 6 was promoted from the post of J.E. to the post of A.E. (C) :
vide order dated 13.12.1996 in the scale of Rs. 6500-10500/-. |

Copy of order dated 13.12.96 and extract of order dated
03.05.2001 are enclosed herewith and marked as .
Annexure- 3 and 4 respectively.

@’7)&& Clovrcoa e
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414 That the apphcants ‘were permanentlv ;absorbed in BSNL.Vlde Presldentlalw* 4
order 1ssued under orders -dated - 160104 160104 160104 31 0304
. 08.04.04 and 05.0.05.04 and the-affect of their absorpuonvls glven we.f'. 4?
01.10.2000. In this connection it is relevant' to mention ‘here ‘that the -
applicants have been granted IDA scales asa regular measure ‘w.e, f. \~“
01.10.2004.

Copies of the orders dated 16. Ol 04 16 0104, 16 Ol 04 ¢ .
31.03.04, 06.04.04 and 05.0.05.04 are enclosed hesewith -
and marked- as Annexure- SA,_ 5B, 5C. 5D, SE and 5F
respectively L

4.15 That it is stated that other similarly situated employees who are having -
similar recruitment qualification like the present applicants who fallln the sf
same class or category and completed 24 years of regular 'service ‘have been ¢
granted benefit of 204 ACP w.e.f 9.08.1999 or from the date on whwh they -
completed 24 years of regular service whichever.is earher The said order * ‘
was issued vide letter No. 3—1/2000-CWG dated 24.04.2003, Wheteby as: e
many as 138 officers-have been granted the beneﬁt of 2‘"1 A(‘P in relaxatroﬂ “E
of the rule quoting the reference. of order bearing No 2-1 /' 99~CSE dated o
03.03.2000 read with DOPT O.M No. 35034/ 97-Estt (D) dated 090&1999 5‘ '_~
Similarly by another order bearmg No. 3-1 / 2000-CWG dated 01.09.2003 as*
many as 103 smularlv situated ofﬁcers havmg simﬂar rTecruitinent
qualification were granted the beneﬁt of 2nd A( P by way of financial i =
upgradation in the scale of pay of Rs. 10, 000-325-15 200/- w e} 09.08. 1999 =
or the date on which they completed 24 years of regular servwe wluchever !;
is later. In the said order also Govt. of India quoted the reference of DOPT
O.M dated 09.08.1999. It is pertinent to mention here that bv the letter dated e
03.03.2000 the earlier scheme of finandal upg,radatlon on completlon of
5/15 years of service which was introduced vide office order No 0-8/ 87-

CSE dated 09.05.1991 have been ceased: to be operatwe W, ef 09.08. 1999
However in para 3 of the letter dated 03 03 2000 it is- speaﬁcallv stated that
condmons snpulated in letter dated 30 12 1999 read wuh DOPT O.M dated
09.08.1999 should be strictly followed Therefore it appears that Govt. of‘ b
India, DOT have adopted the ACP scheme dated 09 08 1999 wsued bv the S
DOPT _ L A, - . A
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It is velevant to mention here that the 24 ACP was granted by - '
various circles viz; Kerala and Andhrapradesh vide.letter No. 1
(44)/2007/CEE/1684 dated 25.09.2007 and TA/STA/ 70/4 upgxadatwn of +
IDA pay scales/CE Civil dated 04.06.2008 respectively upto 29.08:2004 and ¢ ;
stated that the 24 ACP already granted vide letter dated 20.02.2004 was
final and no further order will be issued in respect of grant of 22d ACP for
Diploma Holder Engineers, but the same DOT has granted the 22d ACP in - -
respect of Diploma Engineers up to 31.03.2004 vide order No. DOT New

Delhi vide No. 3-6/2001-EW dated 02.08.2003.

Copy of the letter dated 30.12.99, 03.03.2000, order
dated 24.04.03, 02.08.03, 01.09.03, 24.09.03 and 04.06.08 -
are enclosed as Annexure- 6, 7, 8,'9, 10, 10 A and 11

respectively.

4.16  That the Asstt. Director (BW-II), Corporate Office, New Delhi vide his order
bearing No. 2-2/2006/AD (BW-I) Pt. dated 09.06.2006-granted promotion to
the applicants No. 1 to 5 on regular basis to the grade of SDE (Civil).

Copy of the order dated 09.06.2006 is enclosed
herewith and marked as Annexure- 12.

4.17 Tﬁat it is stated that all the applicants have completed their 24 years of -
regular service in the year 2004, since they have got only one promotion
during their service carrier, as such they are eligible for grant of at least 1
more promotion immediately after completion of 24 years regular service as -
per law laid down by the Hon'ble Sﬁpreme Court in the case of State of
Tripura -Vs- K. K. Roy reported in (2004) 9 SCC 65 or alternatively :
applicants are entitled to benefit of 2nd ACP in terms of the O.M dated
09.08.1999, otherwise it will 'causé irreparable loss and injury to the
applicants. -

418 That it is stated that the Corporate Office of BSNL has issued office :
memorandum bearing letter No. :400-61/2004-Pers-1 dtd 18.01.2007, -
whereby time bound post based executive promotion policy for (}ronp-aB » !

level officers of BSNI. have been issued, wherein provision for 2ad financial

6}%’3% PRI TN PP
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upgradation have been provided on compleuon of fixed residency period

in the IDA scale of pay. Be it stated that this promotion policy issued by the -
BSNL on 18.01.2007, whereas the O.M dated 09.08.1999 have been issued by
the DOPT, Govt. of India providing benefit of at least 2 ACP and the same
has been adopted by the Deptt. of telecom services which is evident from -
the Jetter dated 03.03.2000 issued by Sri A.K. Nagar, Director (DW), as such
the present applicants are entitlred to benefit of 2rd ACP in terms of O.M
dated 09.08.1989, since the ACP scheme dated 09.08.1989 was in force and
there is no order till filing of this original application for withdrawal of the
scheme dated 09.08.1999 by the Corporate Ofﬁcg, BSNL, New Delhi. As
such respondents are duty bound to extend the benefit of 2nd ACP to the

present applicants since they have attained their eligibility way bad< in .
August, 2004.

In the circumstances as stated above the financial upgradatlon
scheme issued by the BSNL on 18.01.2007 has no relevancy in the instant
case of the applicants.

A copy of the promotion policy dated 18.01.2007 is

enclosed as Annexure- 13.

4.19 That Govt. of India, Mlmstry of Communication vide impugred Ofﬁce
memorandum issued under No. 3—2/ 2006-CWG dated 30.03.2007 stated ,'
that vide O.M dated 08.11.2006 a notice was issued for withdrawal of .

- benefit of 2nd ACP granted vide NOT order dated 16.09. 2002 24.04.2003, |
01.09.2003 and 20.02.2004 respectively, to Civil Wing ofﬁcers not meeting
the educational qualification as prescribed in the relevant recruitment rules.
However the authority after examining the representations from the -
adversely effected employees have decided not to- withdraw the 28d:
financial upgradation already granted to the officers up to 20.02.2004 ie. :
prior to issue of presidential order for permanent absorption of Group ‘B’
officers in BSNL/MTNL. However it is indicated that the decision is taken
as a one time measure to mitigate the hardship to the officers on
withdrawal of benefit of 284 ACP at this stage and not'tc be construed as
general relaxation. |

In para 3 of the O.M dated 30.03.2007 it has been stated that if the
officers absorbed in BSNI,, opt to avail 2™ financial upgradation under ACP -

Q,-mtge LRoectnr, Qp
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- scheme granted by DOT, in that event they will have to forgo the first IDA
pay scale upgradation as on 01.'10.2004 or later in terms Of‘ para 7 of
promotidn policy for Group B level of officers of BSNL circulated vide O.M -
dated 18.01 2007. Tt is also decided that on acceptance of 20d ACP, those
officers would be considered for subsequent IDA pay scale service in the -
current IDA scale as provided in para 1 (I) (b) (3.2) of the Executive |
promotional Policy of BSNL for subsequent IDA pay scale ingudation The
relevant portion of para 3 and 4 of the O.M dated 30.03.2007 is quoted below
for perusal of the Hon'ble Court. '
“3. Accordingly, in respect of the officers covered under pata 3 .
above, the 204 financial upgradation under ACP scheme granted bv '
DOT shall be regulated as under:- ‘
i) Tf the officer absorbed in BSNI. opts to avail 2d
financial upgradation under ACP schem% granted by
DOT, he/she shall have to forego the 15 IDA pay scale - ,
upgradation as on 1.10.2004 or later in terms of ﬁarq 7

of promotional policy for Group ‘B’ level officers-of -
BSNL circulated vide O.M No. 400-61/2004-Pers.1/308 |
dated 18.1.2007. - e

i) On acceptance of 2ad ACP these officers will be |
considered for subsequent IDA pay scale ﬁpgradation
only after completion of 5 year service in the current
IDA scale as provided in para-1 (I) (b} (3.2) of the
Executive Promotional Policy of BSNL for subsequent
IDA pay scale upgradation.

4. In respect of officers absorbed in MTNL, the same shall be
regulated as per the Executive Policy of MTNL”.

This decision of the BSNL authority is highly arbitrary, illegal, unfair -
and also discriminatory as because other similarly sxtuated employees who
has acquired eligibility for grant of 204 ACP il 20.02.2004 have been granted.
the benefit of ACP in relaxation of the RR whereas present app]icané have -
acquired eligibility in the month of June/ August 2004 have been denied the °
benefit of 2nd ACP, whereas TDA scale have been provided by the BSNI. |
authority to all the executive officer including the applicaﬁts as on -

G/ SR (CRasdra Lo
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01.10.2004, .or later in terms of para 7 of promotional policy dated 18.01.2007.
As such fixing of cut of date as on 01.10.2004 has no reasonable nexus with =
the grant of benefit of 20d ACP to the present applicants. It would be evident ¢
from the order dated 24.04.03 and 02.08.03 that the batch of similarly situated
employees have been granted the benefit of 20d ACP who have acquired
eligibility till 31.03.2004 i.e. prior to 4/5 months approximately when the It
IDA pay scale upgradation granted as on 01.10.2004, wlérea%s thé present
applicants have attained their eligibility much ahead of granting the 1= DA
pay scale ie. in the month of June/August, 2004. As such there cénnot be
any cogent reason to deny the legitimate benefit of 224 ACP to the present j
applicant, when the DOPT scheme of 09.08.1999 for grant of ACP have
implemented vide order No. 2-1/99-CSEdated 03.03.2000 i:ti-reépec_t of JTO's.
Moreover, the condition No. (I} incorporated in para 3 of the impugned :
O.M dated 30.03.2007 is not sustainable in the eye of lavwv in view of the
reasoning assigned herein above. Therefore the O.M:No. 3-2/2006-CWG
dated 30.03.2007 is liable to be declared as void-ab-initio. |

In view of the reason cited above, the present applicants are legally
entitied to benefit of 28 ACP in terms of DOPT (.M dated 09.08.1999 which *
is very much in force in the respondent Corporation more so at the relevant
point of time when the present applicants attained the eligibility in August-
2004, there was no promotion policy or financial upgradétibn. As such‘ ‘
applicants are entitled to henefit of 20d ACP in terms of - O.M dafed
09.08.1999. |

Copy - of the impugned letter dated 30.03.2007 is .

enclosed herewith and marked as Annexure- 14.

4.20 That it is stated that the Corporate Office, New Delhi vide its letter No.
ACP/AD (BW-TI)/2007/Pt. dated 25.06.2007, it was informed to all Chief .
Engineers (Civil), that consequent upon the'. promotiqh policy - dated
18.01.2007, a number of representations of SDE /JTO have beeh forwarded
to the Corporate office and also invited attention tow;rds para (-1) (d) @) of
the time bound executive promotion policy. According to their promonon
policy the up gradation cases shall be reviewed at‘ the cirdle level qon a timé
bound basis. It is also stated in the said letter that implementation of ACP
scheme, under paras (1) (d) (7) & (1) (d) (8) also falls under the up gradation
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scheme and is thus to be revrewed by the respectme cu‘des *Lastly 1t is *
-informed in the said letter dated: 2506 2007 that no «ase: of ACPs may ‘e ‘

forwarded to the corporate office infuture. ..~

Copy-of the letter dated 25.06.2007 is enclosed herewith ;.
- as Annexure- 15

4.21 That it is stated that the present apphcants repeatedly approached the
competent - authorities for grant of benefit -of 2'“i A(‘P through their -
representations. However, the respondent zd1d not take any further action’ for' »

- grant of 20d ACP to the present app’hcants '

Copy of representanon -dated 15.12.08 and 17.12. 08-are (-

- enclosed herewrth and marked as Annexum- 10 and 17 o

respectxvely. SR - ? o
4,22 That it is stated that the General Secretary Sanchar ngam Executive “
Association (India) Central Head Quarters, New Delhi also subnutted a -
representation addressed to General Manager (SP), Chan'man ACP~
Committee, BSNL Corporate Ofﬁce, New De]hl In the sa1d representauon .
dated 10.02.2009 the Secretarv General mter a11a prayed for implementatron o
of the ACP scheme as per the e)astmg hierarchv, however 1t appears from * \
the impugned letter dated 08.06.2009 that the Tequest of the Assodatton l‘as
not been considered and-it has been conﬁrmed bv the xmpugned letter -
dated 11.02.2009 that the benefit of the 2nd ACGP would be processed as per
: ehglbihtv criteria of DOPT, P&T bmldmg work services Group A, RR 1994 i :
and it is also further conﬁrmed that the executives who are requesung for ;
granting of 204 ACP without fulfillment of - the educatmnali‘quahﬁ(‘atroﬁfg
- their cases would be governed and shail be revrewed as-per cor:dmon -laid- J" “‘
down in the BSNL impugned letter dated 25.06. 2007 in fact rthe prayer ofr 7.
the present apphcants for grant of 2mi A(“P have been rqected hence the o
- present apphcants has no other alternatwe *but to appnoach thxs Hon’ble
Tribunal for redressal of their grievances. Be 1t stated that all the applicants

- are members of the executive association.

QJ'A/M Roe . e
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- Copy of the representation dated 10.02.:2009-is~enclosed~as

Annexure- 18.

4.23 That the Corporate office vide its letter No. ACP/AD (BW-1I)/2007 (Pt.)
dated 11022009 informed all the Zonal offices that in view of -
representations received from the executive working in the field units R
requesting for 22 Financial upgradation under the ACP scheme by relaxing -
the educational qualification as required under the terms and conditions of ;

" ACP schemes now it has been decided that the executive can opt for ACP
scheme as per eligibility criteria laid down in DOT, P& T building works
services for Group-A RR 1994 are required to be followed. It is specifically <
indicated in clause 6 that relaxation has been granted to other similarly
sitnated employees while granting benefit of 20d ACP vide order dated * °
16.06.2002, 24.04.2003, 02.08.2003, 01.09.2003 and 20.02.2004 as an one time
relaxation only and no further relaxation has been granted by the
department of Telecommunication. . |

It is further stated that such cases if available should be reviewed at
your level as per office letter dated 25.06.2007.

The above decision of the respondents communicated through ,
impugned letter dated 11.02.2009 was again relterated through mpugned i
letter No. PF/Digamber Singh/AD (BW-I) dated 08.06.2009 quoting the
reference of executive promotion policy dated 18.01.2007 and also DOPT
clarification No. 14 on the ACP scheme issued vide letter dated 10.02.2000.

On a mere reading of the impugned letter dated 08.06.2009, it would

- be evident that the BSNL authority now insisting upon fulfillment of
recruitment qualification laid down in RR 1994, whereas the same authority
in fact granted the benefit to other similarly situated employees till B
20.02.2004 without insisting for recruitment qualification. However wheh the
same came to the notice of the authority, the-BSNL authority decided to
continue the henefit of 2rd ACP granting one time relaxation td some of thase *
who already availed the benefit of 22d ACP. -

- It is pertinent to mention here that the RR 1994 framed by the DOT -
which is still in force even after. absorption of the app!icants' in the
corporation, and the BSNL authority consciously' granted the -r‘é:l]axaﬁon to
similarly situated employees -till 20.02.2004 in respect of - recruitment

| @/'fvésk Chrandnz
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+ the employees in BSNL. Therefore the Presidential order of absorption in -
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qualification. But the applicants: who ‘have attained eligibility by August
2004 but .much ahead of their introduction of IDA scale with the BSNL -

authority i.e. prior to 01.10.2004 as such there is no justifiable reason to deny" :
the Beneﬁt of 204 ACP to the pfesent épplicanl‘s by reiaxing thé recruitinent :

qualification laid down in RR 1994. The decision communicated by the BSNL
authority through impugned letter dated 25.06.2007 and 11.02.2009 and

08.06.2009 are highly arbitrary, illegal and discriminatory and the same are -

liable to be set aside and quashed.

Copies of the impugned letter dated 11.02.09 and letter dated
08.06.09 are enclosed as Annexure- 19 and 20 respectively. o

That it is stated that on a mere reading of the impugned O.M dated

30.03.2007, it is evident that the Department of Telecommunication has -

decided not to withdraw the benefit of 2ad ACP already granted to the
similarly situated employees vide order dated 16.09.2002, 24.04.2003,

02.08.03, 01.09.2003 and 20.02.2004 on the ground that the benefit has been

extended prior to issue of order of Presidential order of Gr. ‘B’ officer of .

BSNL/MTNL as one time measure to mitigate the hardship to the officers on
withdrawal at this stage which should not be construed as general
relaxation. In this context it is relevant to menﬁon here that the Presidential
order of absorption as indicated in the impugned order dated 30.03.2007 has

no relevancy with the extension of henefit of 2nd. ACP as ‘because all the

employee of DOT were absorbed in the BSNL w.ef. 01.10. 2000 although -«

Presidential order have been issued on subsequent dates for absorption of

BSNI. has no nexus with the extension of benefit of 2nd ACP to the applicants
in terms of O.M dated 09.08.1999.
It is to be noted here at this stage that the department of

Telecommunication vide office order dated 24.04.2003 and 02.08.2003 have o
granted benefit of 28d ACP even to the employees who have attained their +
eligibility during the month of March, 2004. Therefore, there is no °

justification to deny the said benefit of 22d ACP to the prosent applicants
w.ef August, 2004 that is prior to the date of introductlon -of 1st IDA pay"

scale on 01.10.2004. As such the contention of the respondents as stated in

%

6/'/»&‘2 Fordm £y,
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the impugned order dated 30.03.2007 and dated 11.02.2009 has no valid
reason for denial of benefit of 224 ACP to the present applicants in the facts

C i

and circumstances as stated above. Therefore extension:of benefit of 22d ACP |
to a group of similarly situated employees who were absorbed in BSNL
w.ef. 01.10.2000 like the present applicants and denial of the same to the
present applicants attracts violation of Article 14 and 16 of the Constitution
of India.

In the facts and circumstances as stated above the Hon'ble Tribunal
be pleased to declare that the present applicants are entitled to the benefit of
2nd ACP in terms of O.M dated (19.08.1999 in the scale of pay of Rs. 10,400-
15,200 with arrear monetary benefits.

4.25 That it is stated that all the applicants except applicant No. 6 were
promoted in the cadre of Assistant Engineer (Civil) on ad-hoc basis, during
the year 2000/2001. Thereafter they were promoted on regular basis as SDE
(Civil) in the year 2006. It is specifically stated that even during the year
2000/2001 applicant No. 1 to 5 were fully qua]iﬁe& and eiigible for regular
promotion to the cadre of Asstt. Ehgineer (Civil) and mterestingly at the
time of their ad hoc promotion regular vacancies were available but the
respondents in spite of availability of vacancies granted ad hoc promotion
to the cadre of Asstt. Engineer (Civil) and after an abnormal delay granted
regular promotion in the cadre of Assistant Engineer (Civil) during the year
2006 i.e. after a lapse of about 5/6 vears. Detail particulars of the applicants
are furnished hereunder with date of completion of 24 (twenty four) years

of regular service.
Sl Name of Date of | Date of | Date of | Date of ”‘
No applicants entry - in| promotion to | completion | regular |
service the cadre of | of 24 years | promotion
{ A E (Givil) |of regular | to the post
on ad hoc | service of AE
_ basis ' [ (Civil)
1. | Girish Ch. Das 16.08.1980 | 27.12.2000 16.08.2004 | 09.06.2006
2. | D. K. Dutta 18.08.1980 | 23.12.2000 18.08.2004 | 09.06.2006
3. { P.C. Dutta 20.06.1980 | 20.09.1999 | 20.06.2004 09.06.2006
4. | J.S. Bhattacharjee | 20.08.1980 | 09.01.2001 20.08.2004 | 09.06.2006
5. | P.K. Goswami 11.08.1980 { 17.01.2001 11.08.2004 | 09:06.2006
6. | S.K. Das 19.07.1980 19.07.2004 . | 01.01.1997

ipe
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4.26 That it is stated that the dedsmn of the respondents not to extend tﬁ'e ¥

benefit of 204 ACP to the present applicants in terms of OM dated -

09.08.1999 without assigning any valid reasons, such decision of the T
respondents is highly arbitrary and aiso in violation ofvthe principles laid - :
down in Article 14 of the Constitution of India as because the 'oiher':_.
similarly situated persons have heen granted the benefit of the 2nd A(‘-P't‘m P
March, 2004 in relaxing the recrmtment ‘qualification- prescribed in the -
relevant recruitment rules, as such there is no cogent reason to deny the e

benefit of the 20d ACP to the present applicants.

4.27 ’I'hat it is stated that the apphcant in splte of their best efforts could not'
collect the office order bearing letter No. 3—1 / ZOOO-CWG dated L6 09. 2002 ;
01.09. 2003 20.02.2004 and order No. 2-1 / 99-CSE dated 03 03 2000 as well as
O.M dated 08.11.2006. Therefore the Hon'ble Tnbumi be pleased to direct
the respondents to produce the aforesaid documents for proper ¥
adjudication of the case of the applicants. '

4.28 That it is stated that the applicants have no alternative remedy except -
approaching this learned Tribunal for redressal of their grievances, itis a -ﬁ_:t“’?
case for this learned Tribunal to interfere with - to protect thenghtand Ui

g
#

interest of the present applicants.

4.29 That this application is made bona fide and in the interest of justice, -

5.  Grounds for relief (s) with legal provisions:

5.1  For that, the denial of benefit of 204 ACP to the present: apphrants in-fact® v
hits Artlcle 14 of the C omtltutlon of Tndia .as because similar Eheneﬁt of 2nd EIN
ACP has alreadv been extended to the other similarly situated employees-of
the respondents Corporanon relaxing the recrumne:m: quahﬁcauon'
| prescribed in the relevant recruitment rule. -

5.2  For that, other similarly situated employees of the corporation have been - ¢
extended the benefit of 274 ACP in terms of OM dated 09.08.1999 relaxmg ’_
the recruitment qualification till March, 2004 fo]]owmg the ”’I‘ order - '
dated 16.06.2002, 24.04.2003, 02.08.2003, 01.09.2003 and 20. 02 2004 asanone

Q/bjaﬂ/ | Mﬂq Qiza
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time relaxation as such there is no cogent reason to deny the said benefit o
the present applicants who have attained their eligibi]jty by-August 2004. .

For that, the applicants have attained eligibility by August 2004, ie. prior to
introduction of IDA pay scale which was muo&uced oniv on 01.10.2004 and
as such applicants got eligibility for grant of 2nd ACP prior to the cut off
date of 01.10.2004, hence the denial of henefit of 2nd ACP to the applicants is
arbitrary and illegal. |

For that the Presidential order of absorption of Gr. ‘B’ officers in
BSNL/MTNL was issued on different dates giving effect of absorption -
from 01.10.2000, as such Presidential order of absorption has no nexus in
fixing a cut off date for grant of 2rd ACP in terms of Govt. of India O.M
dated 09.08.199. |

For that, no valid reason has been assigned for denial of henefits of 2nd
ACP to the applicants while passing the impugned order dated 30.03.2007
as well as impugned order dated 08.06.2009 and 11.02.2009 and on that
score alone the aforesaid impugned orders are liable to be set aside and
quashed.

For that, fixing of cut of date as on 01.10.2004 has no reasonable nexus to
grant the benefit of 224 ACP to the present applicants when the other
similarly situated employees of the respondent corporation have been
extended the benefit relaxing the relevant recruitment qualification by the
order dated 16.06.2002, 24.04.2003, 02.08.03, 01.09.2003 and 20.02.2004.

For that all the applicants have completed 24 years of service and thereby
acquired eligibility for grant of benefit of 204 ACP in terms of OM dated
09.08.1999 as such the denial of the said benefit to the present apphcants
will led to hostile discrimination.

For that the respondents Corporation have adopted the OM dated
09.08.1999 issued by the DOPT Government of India for extending the

- benefit of Assured Career Progression and the said OM dated 09.08.1999

was in force in the respondent corporation till issuance of promotion policy

GIricR Ghevcles B
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dated 18.01.2007 as such it is obhgatorv on the- part of the responclenm L

corporation to extend the benefit the 284 ACP to the preeent apphcants with -

all consequential monetary benefit. Y

5.9  For that when the cut off date was fixed on 01.10.2004 by the respondent -
Corporation for extending the benefit of ACP and accordingly other ¢

5.10

7.

si'mi]aﬂy situated employees have been granted the benefit till March 2004 - -
therefore there is no justifiable reason to deny the benefit of 2nd ACP to the -

present applicants who have attained eligibility by August 2004, i.e. prior to
introduction of IDA scale on and w.ef. 1.10.2004 to the employees of
Corporation. '

For that ée a result of denial of benefit of 2rd ACP in terms of OM dated )

+09.08.1999 to the present applicants, they- are mcurrmg huge fmancnal loss

each and every month while receiving theu' pay and allowances and as

such there is a recurring cause of action h_]l.settlement of the claim of the  :

applicants.

Details of remedies exhausted.

o

That the applicants declare that :'they have exhausted ail the remedies . :

available to and there is no other alternative remedv than to-file this

application.

Matters not previously filed or pending with any other Coutt.

The applicants further deciare that they had not prevmuslv ﬁled any - . -
application, Writ Petition or Suit before any Court or any other Agthonty":f o
or any other Bench of the Tribunal regarding the subjec‘tyllmtter* of this - g
application nor any such apphcation, Wnt Petition or Suit i is pendmg before

~ any of them.

Relief (s) sought for: -

Under the facts -and cn'cumstances stated above, the apphcams humblv
prays that Your TL.ordslups be pleased to admit this apphcauon, call for the

why the relief (s) sought for in this application shall not be granted andon -

- records of the case and issue notice to the respondents tovshqw ceuse asto /.4



20

perusal of the records and after hearing the parties on the cause or causes
that may be shown, be pleased to grant the following relief (s):

81  That the Hon'ble Tribunal be pleased to set aside and quash the impugned
memorandum No. 3-2/2006-CWG dated 30.03.2007 (Annexure- 14) as well
as impugned order bearing No. - ACP/AD(BW-ID)/2007 (Pt) dated
11.022009 (Annexure- 19) and impugned letter No. PF/Digamber
Singh/AD (BW-I) dated 08.06.2009 (Annexure- 20).

8.2  That the Hon'ble Tribunal be pleased to direct the respondents to grant the
benefit of 204 ACP to the present applicants in the scale of pay of Rs.10000-
325-15200 from the date of completion of 24 years of service in terms of O.M
dated 09.8.1999 issued by the DOPT Govt. of India with arrear monetary
benefit | .

8.3  Costs of the application.

84  Any other relief (s) to which the applicants are entitled as the Hon'ble
Tribunal may deem fit and proper.

9. Interim order prayed for:
During pendency of the application, the applicants pray for the following
interim relief: - - :

9.1  That the Hon'ble Tribunal be pleased to direct the respondents that the
pendency of this application shall not be a bar for the respondents for =
consideration of the case of the applicants for providing relief as !prayed for.

10. S30 005 000 000 200000000000 000000000000 005 000000800050 000 900 650000 0008008

11.  Particulars of the I.P.O

i) LP.O No. , 1396 415096

ii) Date of issue : 1T 23 .01, 09 .

iit) Issucd from R < 2 G v abuds’
iv) Pavableat - G, Lo, G uranlall .

12.  List of enclosures: !
. As givenin the index.
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VERIFICATION

~ L Shri Girish Chandra Das, 5/0- Late Raseswar Das, aged about 53 years,
* working as SDE (Civil), BSNL Umt Sub-vamon-lII Panbazar, Guwahan-‘ 4’
1, applicant No. 1 in the instant application, duly authonzed by thie others o
to verify the statements in the instant ongmal application, doherejby verify -
that the statements made in Paragraph 1to4 and 6 to 12 are true'to my i
knowledge and those made in Paragraph 5are true to my legal adv1ce andI -
have not suppressed any material fact.

And I sign this verification on this the 2nd day of August, 2009.
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MINISTRY 'U F COMMUNICATIONS
tNeparunent of “Telcommunications)
New Delhi, the 151h July, 199.

C.S.R. 395--ln cxercive of puwees  conlerred by the
proviso 1o arcls 30Y of the Cunstitution and in superseasion
of the Posts and Telegraph Civil Bngineering [Civil Gazetted
Ofjcers] Recruitment Rules, 1976, the Pasts and Telogenph
Civil“Engineering {Elecirizal Guzeued Oflivers] Recruiimen
Rutes, 1978 and Pusis and Telegraph Depunment Civit Lngi-
neerine Wing. Avchiteeis (Guzetted) Reeruitment Rules. 197)
in 50 far ny (hev relote to the posts mentloned in Schadule
1ty this notilication except as respecis things done or omitied
to be done before such  supersession, the President thicreby
mukes the following e esgulntine the micthat of reeruit-

(Fo 24~2/91-NoTmA)
FoUR e ITXAREA, TRAF AFAIwE (&3<g)

ment W certnin Group *A° posts relaling 10 Posts - and Tele-

graph, numely :—

1. Short title and commenzement —(1) These  ruley inay

-bo uulled the Posts & Telegraphs Building Works
(Gronp ‘') Service Rules, 1994,

12} They shull come into furce on the dato of their pub-
licatioa in the Ofticial Gazeye.

2. Defimtions :=-In thexe rules. unless the context otlieroe

WISE 1EQUIFES Tem

() "Commission” meoans the Union Public Service Come
misslou -

) "C’Onlrullinu Authority”  medns tho Qovernmem of
India ia the Minictry of Cammunications ;
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- (8) “Departmental  Promotion Contmittee” meens
v - Gtoup "A' Licpurimeninl Promotion Committee ape-
cified in Sn:h.'{‘lulc-\‘l :

() “Duty Pagh jpnis Wty post jucluded in Schedule 1 ;

{e) "Gaverninent” means the Government of Tndia :
{0 "Grade™ menas a uemle ul the Servive ¢

(g) "Regular Scrviece™ in relntion 1o iy geads medns e
period of seivice in thait grado rendered after scloc-
tion on ¥ reulur basis according 10 the prescribed

procedire for long-lerm sppointment o 1hay grade
and includes any periods je

(i vaken Jnw  uecount for puepases of senivrity of
those appointed wi thainitinl  gonstitwion of the
Nerviee ; : : .

{1 during which nn officer would have held a duty post
in that groda but for being on leave or othenwise
not being uvailable for holding euch post,

(h) “Schedule™ menns & schedule nnnexed o hese Rules

) ) Schediled Cases and Scheduled | Tribes" “shall have
- the sume meaning ag aasigned to them respeclively In

Cllm\:\c:\ (24) and (25) of Arlicle 366 of ihe Consitu-
tlon ;

(1) "Service” means the  Poste & Telegraph  Duiluing

Works (Group 'A") Service.

3. Constitution of 1he Posts & Telegraph  Building Worka
(Group "A") Service :—i1) There shall be constituted & Service
bnown as “the Posts & Telagrupha Building Works (Group ‘A"
Service” cansisting of persons uppolnted 10 tho Service under
rules f and 7. ,

(42), Notwithawnding aoything vntained in scherule () rhe
clussified s Geoup ‘A PLYIEN

(3} The Secvice shall have three sub-cadres. viz 1 Civil Engi-
neers, Elsctrical Engineers and Architects.

4. Gradé, strength znd its review {1} The duly posts in-
cluded in the various geades, their numbers and acales of pa

an the drts 0f ¢ommencemon! of these rules shall bo a5 specl-
fied In'Schadule-L. : R T B

{2 Notwithstanding anything vontuined in sub-rule i), the
. ‘Governruent mey s~

T () from timie 1o thne, make temporary sdditions or ulte.
- —....radons (o the duty pests in varions grades ¢

() In cansuligiion with the Commission, Meclude In the
- Strvice such posts as can bé Jeemed o be equivalent
10 the posis included in the Service in siatus, grade.
‘puy scale and profcssional content or exelude {ram

the Service a duty post alrendy included in the Scre
viee 3 uad :

18) in coasuliation with the Commission, nppoint un ofii-

cer in o duly post mcluded fn the Service under.

e cinuse (b) to (he appropriate grade In o temporury

: B cuptcrty or in f subsinntive: cupncity and Ax his
seniorily in the grade nfter (6king inlo nccount con-
tnuous regular service in the analogous grade,

i blembers of the Service :—(1) The following - persons
«hall be the meabers of the Servico 1-— -

(2) persany appointed to duly posis under rule 6 ¢ Lnd
{b) pergons appointed 1o duiy posts under e

(1) A pervon appointed - under claise (7) of sub-rule (1)
¢hall, on :such oppointmeni, be deemed 1o be the member of

the Service in the  appropriste grade applicable 10 him in
Schedule-), S .

() A patson eppoloued ynder cianss (b) of .gubule (1)
shnll be &3 nEmber of 1he Sorvice In the approprirte gred:

applicable ta him m Schcdule-] frow the date of such oppoint-
gient,

e

SRS R L T s e e e T A, e

131)
B Ty
6. Jaitinl Consitution of Service —{1) All existing afice,
“Iwldiog-Group “A’duiy-ports on-regulur bosks in the Post ,
‘Celegruply Cval Wing va the date of commencement of thes
rules ahull be memibers of 1he Scrvice In the respective grader

(2) The reguiur cumtinuous service of viticers referied o i
shberale 11) beiore the  conmmencement ut
et shall goung for Puipeac Of prabutiv,
{er promotion, sonfirmation aud pPeRsion in

these rulvi she
qindilying servig.
the servige,

13) Vo 1he exteat the Comrralling Auhurity is nat uble (.
fill sothorised regular srengih of varivus grudes in uccurdane:
With the provisions of this rule, the sume shall be Ailed o
cordance with the provisions uf rujes 7 and 8,

“. Future rusintenunce of the Service (1) The vucant dety
Posts in any of 1he grudes referred 10 in Schedule-), afier iy
initisl constitution undec rule 6, shall be filled In the manpe:
bereivulter provided in thiy rule.

(2) AN the vacaacies in the grade of Assistant Execulive
Engineor In the Civll and Electrical sub«<adros shall be filleg
by diret recruitment o the busis of the resulls of the Combi
ned Lngineering Services Exumination conductied by the Cam-
mission, on the bnsis of educational qualification and g6 limis
specilisd in Schedule-I1.

(1) The vacuncres i the grude of Deputy  Architecy shali
be filled by direet recruitment through Uaion Public Servige
Commiasion from amongst persons who possess the minimum
;;}uca(ional qualifications and age. limil specified in Schedule-

(4) Appoiniments In {he Service to the pOsls in the Senior
Time Stole (Executive Engincer/Aschitecl) and above gball
be made by promotion from agonget the officers in the next
lower grade- with minimum qualifyiag service ag specifiod {n
Schedule-1V.  The promotion from oge atede to onother shall
be within the respective sub<cadres upto and including the
$.A.Q. tavel e, Chief Eogineer /Chiel Architect. .

) The sclection of ofticers for promotion shall be made by
selection on meriy cxiept du the following cases :— :

{v) Promation of Assistant Lxecufive Engincer (Civilf
Electrical) and Deputy Architect 1o the post of
Executive .Enﬁinecr. (Civh) /Eloctrical) and .Architect
respectivoly shall be ia the order of seniority sub-
ject 1a 1he rejectlon of tha unf. .

(b) Seclection of Superintendiag Enginecr (Civll/Elestri.
cul) and"Senior Architeet for promotion 16 the post
Ol Superiotending Engineer (Selection Grade) and
Senior-Archwoat. (Selection Grade) shall be made 1n :
the order of their seniority’ besed on their suitnhi- !
lity tuking ibto account, the overall performaneo,.. |
experience pnd other related malrers.” 83 per the =

fuidelines iucd by the Government from t{ime 1o
time,

fc) The seleclion in exch case undec sub-rule (5) shall
o0 the recommendations of tho Departmenisl
Promatlon  -Commiitiee  constituted in nceardance

with Schedule-vy, '

Vd
1l any officer appoinied 10 any post in the service is consi-
dered for the puipose of promotion to the higher post, all
persnns xenior 10 him in the grade shall ulso be considered
notwithstanding that they do not fulfil the prescribed eliple
bility service, if the shanfall is not more then one year and

provided they have successfully completed their probation
period. .

8. Filling of Duty Posts by deputation or short-term
contract.—(a)  Notwithslunding anyl.iing conlamed i rule
7, where the Government is of the opinton that it Is neces.
sary or eipedient 50 1o do, # muy lur ressons to be tecorded
in writing and i consultation ‘with- UPS{.. fui-a duty post
in uny grade by ‘transfer on deputstion Ineluding- shore-term
coulract for & pericd rot exs 3 yeals whloh may lo
spetial cicumsiatocy b extended uplo 5 yeats £5 the Coveree
imeni mey fit, The qualificutlung, expericnce angd the elinibijiny
eivice required tn eazh cuse and the sources from - which
wleers will be takes ure <pecified in Schedute-\.

i e g e S s trenen) < ST
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Tha officers sppoinied to any grade by doputxtian or
fontact will got be included in the seniority list of

Whe Fespeclive grade vor willythéy pe eligible foc belay con.
sidered for Fromation under ryle 9,
. 1

e
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9. Seniority.—( 1) The cetuiive senioy

Seevice appoiaicd 10w grade in thy

i Ahe time of igitigl consiitulion uf (b
shall be as obtaining on the date of
rjes. - .

ity of members of the
reupective sub-Cuders, n
¢ Service under ruly 6,
commencement of these

Provided thut if e vy of any such aember hud aut
been specifically gelermineqd WA the said dale, the wme shall
in as delermined on the basis of the ryley govering the fixx.
‘- of seaionity ax were sizplicable 10 e membere of the
Service ptior 10 \he omeicement of these pules.

12) The seniorny of po.ny recruited 10 Servics

aftey
the jnitial constitprion shall be deterniised in accordonce with

ihe gencral ingteuction. wsuad ny (g Government in the mntter

rom (ime 10 i,
Gt M) Ia €ases not covered hy sub-rules
shall be determined by the
the Commissign.

(1Y and () niority
Government in cansullation wiih

- 10, l’rubalio'n:—(l) Every officer on appoitment to the
- Service by dicect reScnitmem In, ‘the grade of Assistant Exe.
cutive Engineer (Civil/Elecuical) and Deputy Architeet shall

te on probation- for 4 period of 2 years. Every Assistant En.
Lincer and Asgistant Architect Fromoted as Executive Engie
ficer '(Civil[E-!;ctﬁ;g.J) and Architect respectively shall also be

%a probation of 'a"period uf 2 .years.

-
Provided thai the Controlling Authority may extend e

perfod of probetiop in 8ccordance with the iastructions' issucd
by the Gavermnment from-time to Ume in this behalf;

Provided turther that sny decision fur cxteosion of probu-
oo period shall be (aken immediately afier the exgiry of
initia] period of mobation aad ordinafily within eight weeka
;, 04 communicared In writing, to (he sonceraey officer together
b A period,

<wilh the reasony Tor s duing within he
EEP RN 2 "-"‘2:‘!5:

.. (%) On -completion®uf ihe petind” of ; probation " of K yp
-;?" extension thereof, officery skadl, ff considlered 6t for perma-

5 nent 3ppointment,- bs .confirned Ny of the extent urders
~ of the’ Governmeny,

(3) 11, during e perio
thereol, a3 the. cuse may be,
that en officer iv not fit for
mem may discharge the ufficer OF Tevert him to the pott held

ty him prior 1o lis. appoiniment iy the Service, as the care
may be. .

of probution or uny eXtension
Government iy of (he apinion

(3) During the perind of probaron or wny extension thereo!,
un officer mway e requircy by Government 10 undergo such
tources. of “training of tu pasy such’ exuminations or fesis
{includiag cXaminaion in Mindi) s 1he Covornment  muy

* deem fit, as condition far mtislactory compleiion of probatiug.

(53} As regurds wiher matiers relating 1, probations, 1.
iembers of the Seevice will be zoverned by the orders or

permanent uppoiniment Covern-

b_\‘[

1. Appoinimen| 1o the Service.~All

; Appointments 1o (he
Service shall be made by the Controlling Authority for al
the duty posts in varjous SUDCadret 304 “prades of the

Service.

12, Posting.—Officets appai.leg

10 the  Soivice shull  «-
“:bh; to

§erve anywhere in India or ubroud.

13. Liubility 10 serve. for Defence Services o 10818 con-
nected with Delence;:—Any oficer appointed 10 (he Scevice.
il 50 required, fhojl pe liable 10 sorve in any Defence Serviee
Or post conncciod wiih the defonce of Jadiy, Lee y perloy of
not less than four Years Including the oerind apenton teaining,
it apy, Provided that guch officer—

(3) shall nos be rocquired f) Lerve ac

wlotevaid afger the
expiry of Icn years from (he

aute of wppniniment
to the Scrvice or from the date of hic jnining prige
to the initial constliuiion of the Service:

) shalt nog ordinarify he fequired tn serve o aloreand
if he BRS attained the age of forty years,

14, Disqualificativn:—No person:—

a) who kas entered intv or contr

acled 2 marrioge with
& renon baving & mpoure

living, or

(h) who, having o spouse living, has entered inin or
coatracted & marviage with any person,
shull be cligible for appointment i the Service,

law
other party to the matriage
grounds for (o doing, excmpt any

Person from the operalion of this rule.

15. Other conditions of Service:—The candition of secvice
of members of the Sewvioain, respect of maiters for which po
¥pecific provision has been made in ibese rules, shall be the
3ame as are arplicahble,
cquiivalent rmank of ihe Cenreal Guvernmen.

,

16. Power to telux~Where tae Goverament js of opinian
that it is pecessary or expedieatl su to do, it may, by otder, for
feasony o be recordey in wriling and in consltation with the
Commision, refax any of the provisions “f thewe (ules with
‘Feipect to any cluss or category of persons.

17. Saviag : Nothing in these ruley shall uffect reservations,
relaxation in ape limis and other concessions required 10 be
provided for the Scheduled Casten, the Scheduled Treites und
ather special cutepories of persons in aceordance  with the

orders iuned by the Government from tinie 1o thne in (hig
rapand,

IS, Interpreration : If Yy QUeLhicn arisa; telauog 1u she in.
lerpretation of these rwes. it shall be decided by the -Qen .
EM™ENt in contuliatinon with e Commisers.

TR ——

Goverament in this ‘reguey from - .

frony time 1o time, 10 offcurs of

B I Ui S
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' - (b) Atdcost 5 ysurs cxpt;ri.cncc in. Archi-
! tectural plunning and desing of institu-
tional and technical buildings.

Note ;— o oot - ———— e

I, The period of deputationincluding the period of deputution in another ex-ci dic rest held immediately pre-

ceding the.appoiniment, inthe same or some other organisation/Deptt. of the Central Government shall ordinarily
not exceed i— .

(i) 5 years if the post held is Sr. Deputy Dircctor General (Building Works) or Chief Engineer (Civil/
Elcetrical) or Chief Architect.

(il) 4 ycars if the post held is Superintending Engineer/Superintending Sutveyor of Works (Civil/Eleetricsl)
or Senlor Architect.

(i)' 3 years if the host held is Executive Engincer/Surveyor of Works (Civil/Electrical) and Architcet.
SCHEDULE- 1
‘ {See rule( 7(5))
- Compasition of Group ‘A’ Departmental Promotion Committee for considerirg cases of premoticn and ccnfir-
{. mation of Group *A’ posts included in the P&T Building Works [Group ‘A’ Service,

St Grade ' Group ‘A’ DPC {(for considering promotion) Group ‘A’ DPC (for
No considering confir-
mation)
[. Sr. DDG[BW] (i) Chairman or Member of UPSC —Chairman Not Applicable
(1) Member [Production) —Member
(il Member (Services) —Member
2, 3.AG. (i) Chairman or Member of UPSC —~Chairman Not Applicable.
' (i) Member [Production) —Member
» (iil) $r. D.D.G [BW] —Member
3. J.A-G: [Selection Grade] (i) Member {Production) —Chairman Not Applicable
‘ ’ ' “- (ii) Sr. D.D.G- [BW] ’ —Member
4. LA.G. : (i) Chairman or Member of UPSC —~Chaleman Not Applicable
- e (i) Member [Production) —~—Member
C (1)) Sr.‘D.p.G (BW] —Member
""" For Promotion of Group ‘A’ Officers
5. S.T.S. (i) Member [Production) - —Chairman Not Applicable
i (ii) Sr. D.D.G [BW] ~Member
Z o (iii Chicf Engineer [Civil/elect] —Member
PR Chief Architect*
| *(One of them being nominated by Member (Production) on -sach.acggsion]
': ' : For promotion ol Group *B' Officers
(i) Chairman or Member of UPSC —Chairman
(i) Sr. D.D.-G [BW]) —Memer
(iii) Chief Engineer [Civil/Elect)/ —Member ,
Chief Architect® .
*{One of them being nomiaated by Member (Production) on e2ch occasion] :
8. Junior Time Scale Not Applicable (i). Sr. DDG (BW] — Chairman
' ’ (ii) Chief Engincer —Member
[Civil/Electrical)/
——eell Chlef Architect® :
o - (iil) Dlrector [BW] —Member

{*On ofthem being nominated by Member
(Production) on each occasion]

Y —— e e— .- . et e —— —

Nate —The proceedings of the DPC relating to confirmation of a direct recruit shall be sent to the
: Commission for approval. If however, thesc ore not approved by the Ccmmission a fresh meeling

of the DPC to be presided over by the Chalrman or a Mcember of the UPSC shall bo held. :

' (No. 24-2/91.CWG)

K.S. CHANDRAHASAN, Assistant Dircctcs Cerant] (W)

THE ‘GAZETTE OF INDIA : AUGUST 6. 1994/SRAVANA 15, 1916 [Pant 1l.—Sec. NY




o FCentral Administe: i
; SE \ N~ exp
;L | FFS PR i
A , — Q_? -
R
: 1o AlG 2009
-2 74
Y/
i H *
Guwahati Banch
b TN,
R CIrICARRIRRIES .
(w1 1-g a(ih Lo RILAWT UXTH ¢ WTEA -6, 1994/QINX 15, 191 ¢ 1313
B e e ey - R T st Sy T TR T aseriae
; SCHEDULE |
) {Sec Rule a(1)
Names Nuatisa s and Seale of Pay ol Duty Posts Inchutedin the PAT Building Werks (Group 'A%y Services,
Nam of pos N, Of Posig® Total
: e ——————— e e e Scale of Puy
Bepil, of Depur, of
Teleconr.  Posty,
1 2 A 3 < 6
“[A) Senror Ocpuly Dircctor Grn-‘raj(“ui!\'ing Works). I . b Ry 7300-100-7000,
(B} CivilEngincers: .
Lo Chicf Enginear (CiviArbitration) 6 N 3 Rs.59043-200-0700.
2. Supcritgending, Enginecr (Civll)lsupetln(!ndiﬂg Rt. 4500-150-4700
e S'.ll'v@y(?'f&( w\).fks(Civil')/Supctinwndiug
" Enginéer (HQ)Director (Duilding Worke)
¢ “(Selcction Grade).
3. Superintending Enginccr(Civil)lsupcrin(cnding 7 9 I3 Rs..3700-l:S-4'.‘C0-1!0-.<f or.
Sufveyor of Works (Civil),'Supctimc:\ding Enaginger
(HQ)/ Dirgctaor (Building Works),
4. Exceutive Enniuccx(Ciyil)/Suchyorb( Works 94 N 126 Rs.lOOO-IOO-SSOO-)ZH!l‘(‘,
(Civiky
5. Assistant Execive Englacer (Civil). - - 49 Rs.2200-75-2800-FB.100-46 0r-,
Q) Elcciﬁbal'ﬁnginccﬁ :
1" Chief Brgineer (Electricaly s - 1 Rs.5900.200-6700.
ey S"p.cri'm.ndin(;E,n;:inur(ﬁIuc(riczd)jr.upcrimcnéirg R= 1500-150-5700.
Sutvevorof \'Vorks(Elpuxrical) (Sclection Grade).
. Superintending Eagincer (Elverrical) Superingending 0" N D Re. 1125470041 50-5000.
Survgyor oI Works (Electricat).
' 4.. Exccliive Engineer (E.l;clric;\l)iSUn-cyor of 544 3 62 Ky, V000-100-3560.124.45C0.
&y “Works Elgateicnl). e
5 Anaicn CXseativ, Engil\c:l‘(ﬁlccltic;\i)‘ - 12 Rg 2200.75.2R00- L B 100400, i
e
(D} Architgcts:
1. ChicfArchingct 2 ~  Ry$.5900-200-6700.
2. Senior Arehit ot (Sel_ction Grude). 2 Rs. 4500-150-5700.
3. Seaivr Architu 6 3 9t Rs.3200.125-4700-150-50¢(.
4. Architcet 20 ] 28 R5.3000.100-3560:12 84510,
5. "Deputy Archltect 14 6 20 Ry.2200-75-280C.LD-100:0¢ (.
“Ia 1992, subjezito viristion dependent 0 workload. ,
t Qng post bield in A ganee, ’

Includes Selectiva Grde posis ulso,
fThc}Junim-' Adaiisteatlve Sryde
‘thall be equalw | 332 0l the t

aumher OF PO i he Salestion ‘Qrade will b Tipied

(Selection Grads) is Non.Tur.
*0in7 Quty posts (i.c. all duty postg

ctional Grade und the masivwin Auiaby s of Pess in ihis Grode
atthe levet of Seninr Time Scalc end nhovu in (he exdre) an~d e
16 the QUoilit Of posts sanstioncd ic Junjey Al sirating Gras, .

e v ot e e

et
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" SCHEDULE IT’

1

(Sce Sub-rule{2) of Rulx 7}

- Minimum ¢ducational qualifications und age limits for direct rectuitarent o
included in ihe Posts and Tolegraphs Building Works (Qroup "A') Scivice on the
by the Univis of, Publiv Scrvive Commisston,

POsts of Amtistant Fecanive Lrginver (Civilil ketrienl)
results of the competitive examiration 10 ke condyetcd

A candidugea-.

boshiillodssess u Derog in Engloceting from tem

(1) % University invorpocated by an Act of the Centrad o1 state Leghiature in liulia; oy

(i) an cduzationalinvitwion etablished by an AztOf Parliamient o1 deelated 10 be Yevinud 23 a Univartity veitar Seutien 2 o :z:;-
Uaivarsity Grants ommission Act, 1956 ar

Giid possasging wch e er qrualifieatlans an havs been rezognined by Goveriunent of India for the purpose 35 Adinistion 10 the
examifation;ar :

{iv) A Deyree/Diploma in Enginesring feom Juch foceiga Universities, Colleges Or Instituticns utd y2der tuch condjtions as mey b
recoitnlied by Government for the purposde from time W Ge.

2. Shaliliiye attained the age of 20 yeurs And myuse 1ot have attained the age of 28 years as on Arat day of Augustof the yeur in
wileh theexamination isheld,
Notel, : )
10 cXzeptionnl cases, the Cunmidsioa 11y 1eat u sandidate not posscssing any of the above qualifications as od ueatiopully quatificd

provided thasthe Comamissicn is sutislied that he has patsed examinatlonscondyctd by other Instiiution, itho styodard of which, lg the
opinion of e ‘Toumision, justifics hisndmisslon to the Examinadion,

Note 2

A candidate win i3 0tliiwise qualined By virlye of his having taken @ Degrec from a foreign Universivy which is not recogniscd by
Government, rady also apply to the Commission and may be Rdmitced to the examinatlon at the disczetion of thy Cemmiysian.

SCHEDULE-{IL
. (Sce fule 700)}
(2): Acaddiduicforthe posi of Depuyy Architect shall —
(1) -possess Bachelor™s degreo Ia Architecture o ¢quivalent professional qualificatlons of fecogmsed Universily or Ingtitution and
(1) be Fegistered ad Artchitect with the Council of Architgctury under the Architeets Act, 1972,
Note 1 : )
A candidate who jvssesicé u degree from a Toreign University which §s not recogniscd by Government may ulso 1pply proviced he
is registercd a5 Architect with Couacilof Architecturc under the Architects Act, 1972,
Nete 2
The qualificitions arg relaxable at the discretion 6f the COmunission in case of candidetes otherwise welTquadified.
{B] Agecofsuchcundidutesshullnotexceed 18 years(relaxablefor GOvernmentsTvubl, upto §ycar ineworderec vith 1he Instree.
tions ororders j830ed by the GOvernment), o
Noie: Theerucialdate foc detefmining the ege Yimit shall be the clogiog dave for rue IPVBTappHeaticns oy condidunsinirdiu rd
not the closing dute prescrived for (hosein Assam, Meghalaya, Arunwchal Pradesh, Mizoram, Manlpur, Nagaland, Tripura,
Sikkim. Ladakh Diviglon of J &K State, Lahay! & Spitl distticy and Paogl sub-dlvision of Chamba district of Himechal— . __
Pradesh, Andamun and Nicebar Isiands and Lakshadweep) :

"SCHEDULE-1V
(See Rule 7(#)]

Matbod of recruitment, field dI‘promolion and nunimuin qualifying service in the next lower grade for appoint-
ment of Oficers on promotion to duty postsincludedin the various grades ofthe Posts and Tclegraphs Building
- Works(Group A} Survice.

e

e et o mea ¢ mm——— et 4 e aan i te e imel. [

s T Grade ' © Mcthod of Recruitment “Field of selection and minim\;mlquulifyin[;
No. (Duty posts) scrvice for promotion

—

PART-f SENIOR DEPUTY DIRECTOR GENLERAL (BW)

1. Sr. Deputy Dircctor By promotion, ‘ Officers in Senior Administrative Grade
Generl [BW) in oll the 3 subcadees viz; Civil, Electricul

R4, 7300-100-7600 and Architectural whhi 3 years regulur
- ‘ servics in tha grade.

Py

N A——P YT Y
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2. Chief Engineer [(C)

Arhitration).

e

3. Soperinteading Enpinecr
{Civil/Superintending

Surveyor of Works
(Civil)[Director
[Building Works}].

A,

4. Exccutive Enginces
(Civil)/Surveyor of

“y
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4 -

Degree in Civil Engg. from a recog-
niscd University

Degree in Civil Engg. from a recogni-
sed University.

Degree in Civil Engg. [rom a recogni-
sed University.

'WOIKS(CiVH)[D(’:p\H‘y
Director [Trg.),-Advanced
+:Level Telecommurication

Officers upder the Centrul Govt.  failing
whichoMcers of the State Governments (—
(a)(i) Holding snalopgous pusts on regulinr
basis; or '

(il) with 8 ycars of regulor service in posts
in the pay scale of Rs. 3700-50C0; and
(b) Atlenst 15 years experience in design
and construction of buildings.

Officers under the Central Govt. failing
which officers of the State Governments (—

(a)i) Holding analogous posis on regular
bosis; or

(ii) with § years of regulor service in the
pay scabe of Rs. 3000-4500 or equivalent;
and

(b) Atlest 8 yearsexperiencein designand
construction of buildings.

Officers under the Ccmrul Govt, failing
whichofficersofthe State Gevernments —
(a)(i) Holding analcgous posts onrcgular
basis; or

(3i) with S years of rgular setvice in posts

(1 P

R

5. Chief Engincer
(Electrical).

Wi

‘ 6. Superintending vngincer  Degree in Electrical Englnccnng fiem
(Elect.JSuperintending

Degree in Electrical Engineerlrg fregm
a recognised Universily.

a recognised University,!

I Surveyar of Works(E).

in the pay scale.of . Rs. 2200-40C0 or_¢qui-

s

e e ———— = b v s

¢ rm—o— 1 s it

valent; or

(iii) with 8 years regular setvice in p(,s\s
in the pay scale of Rs. 2000-3500 or equi-
valent; and

(b) At lcust 5 ycars experience in des:gn
and construction of buildings.

Cfficers under the  Centrel Cont. fuilirg
which officers of the State Govnrnpent t—
(a)(i) holding 2nalogous posts on reguler
basis or

(iiy Wil 8yeais of regularsetvicein JAG;
snd

(b) At least 15 years experience in desipn

and installation of elcciremcchanical ser-
vicos suchas AC plan(, Lifts, sub-stetions
generating  sets, elc.

Cfiicers under the Conntd Gt funlng
“which officers  of the Stute Govan-
ments :— (a)i) holdirp upalepCur porLs
on regular busis; or

(i1) with 5 ycars of repular xervice in Uhe
pay scale of Rs. 3000-4500 or cquivalent
and

(b) At lcast 8 years expericace in design
and installation of cletremechanical ser-
vices such as AC plant, Lifts, sub-stations,
gcncrav.lng sets elc. '

i
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. $AG [Chief Engineer

N

(Electrical)). -
Rs. £900-200-6700,

1. YAG (Selection Grade)

Rs. 4500-150-5700.

. IAQ [SE(E),séwcs)]

Rs. 3700-125-4700-
130-5100.

. Sr. Time Scale [EE(E)!

SW(E)J Rs. 3000-100:
3500-125-4300.

ITS l‘\fnil Executive
Enginest (Elect.).
Rs. 220uc?9~2800-EH

. 100-4009.

. SAG [Chicl Architest]
Ris, 5%0-200-6700.

r-ge)r

{Pmr I—Sre. 1(1)]

Ay Tt

PART-IU ELECTRICAL GNGINEERS

By promotion.

By appointment on the basis of senio-
“rity based on suitability taking

ipto
.accoupt the  overnll | perfornnee,
experience and  any other  related

masters.

By promotion.

By promotion.

By direct recruitment throngh Engin-
eeving services Exarination conducted
by the Commission.

Officers in the JAG (SE(E)/SSW(F)} with 8
yearsregularseivice in the gitde including
service, if any, in the non-fimctional selec-
tion grude ot 17 years regulur scivice in
Grouvp'A’ postsinthe Service out ef which

at least 4 years regular service <henld be
in JAQ.

(i) OMicers in JAG who have catered tho
l4th year of Group "A’ service o8 on Ist
July of the yeur f(llcwmg the ycar of
selcgtion, through which the member was
appainted/recruited to Group A’ posts.

(1i) Ofticers in JAG who have eatered
into STS Group 'A’ by promotion froma
Group *B° post with 9 years of combined
regular service in STS and JAG.

Officers in the Sr. Time Scale [EE(E)/
SW(E)] with § years regalar service in the
grade.

(i) 509/ feom Asstt. Execulive Engincers
(Elect.) who have completed probation snd
-have rendered notless than 4 yeurs regular
service in the grade on the basis of senio-
rity-cum-fitness;

(ii) 503, from Asstt. Engincers (Elect.)f
Asstt. Surveyor of Works (Elect.)/Engincer-
ing Assmanl (Cleet.) who bave con)pl:!cd
probaﬂon and have rendered pg( less than
3 years regulur service ip the grug{g and
possess a degree in enginceting or cquis
valent. A
Note : However, the existing incumbents
bolding the post of Assit. Engincer (Elect.)
on & regular busis on the date of notifica-
tion of these recruitment rules shall conti-
nue to be cligible for promotion to the
post of Axecutive Engineer (Elect.) if they
possess a Diploma ip Elect. Engp. from 2
recognised University/Institution ot
cquivalent und 8 vears regular service in
the grade.

PART-TV ARCHITECTS

fiy promotion

Oficers in the JAG [St. Archiwet) with
B yenrsregular service in the grade including
service, if uny. in the  non-functionsl selee-
tion grage of 17 vears repular service in
Group ‘A’ posts in the service out of which
atleast 4 years regulac service should b in
JAG.
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PART-1I CIVIL ENGINEERS

L. SAG [CE (C.yil

By promotion
Rs. $900-201:-6760

2. JAG {Selecrion Qrade)
Rs. 4500-151.5700. rity based op suitabllity _taking into
o e i account the overall experience and

other related mottery as fixed by the
Goverament,

3 JAG (SE(O},’SSW(C)/SF Bv promotion.

. (F{Q)[Dir(l\W)].
Rs.-3700-1?5-4700- ' N
150-5000. . ,

« STS {Exceu- tve Engi-
neer (C)Surveyor of
- Warks (Cj. ).
Rs.:3000-10.-1500-
o 125.4500.

By prosuotion

5. TS Asett, srecutive
“Ergincer (¢ ivil)

Rs. 2200-7.-2800-F-3-

©.100-4000.

Bydirectrccruilmcn(xhrough Engineer.
ing Services Examjnntion conducted
by the Commissicn,

T,

By appointment og the basis of senjo-

TN M 1 — © — e o T e e ———

Oflicers. in JAG [SE(CivilyssW (Civily,
SE (HQY/Dir, (BW)} with 8 years regulas
serviee in the grade lincluding service if
nny in non-function selection grade) or 17
years regular srvice in Group ‘A’ fpestsin
the service out of which atlegst 4 vears
reguler scrvice shauld he in JAG.

(i) Officers in JIAG who have enfered the, -
~-= - = }4th ycar of ‘Grop ‘A’

service as op
Ist July of the yearcaleuloted, from the
yearfollowing the yearof sclection
through  which (he niember was
appointed récrvited (o Group ‘A’ pasts.

(i) OfRcers in JAG who have eptereq
"~ into STS Group *A' by promotion
from a Group ‘B’ post, " with 9 years
of regular combipeq Service in STS
and JAG. . g .

Officees in the Sr. Time' Scale {Executiye
Englaeer (C)/Surveyor of Woks(C) with 5
YCRIs regular serviee ig the grede).

(i) 509 feom Asstr, Executive Enginecrs
(Civil) who have completed probation ang
have rendered not Jess thay 4 years regular
serviceinthe pride on the hais ofseniority.

cum-fitness:
—

T—— v '
(i1) S0% from Asstt. Engineers (Civi})
Asslt. Surveyor of \\’orks[(Ci\-il),l‘Eng&.
Asstt.(Civil)wbo have completed prodation
and have rendered not less than § years
regular service in the grade and possess g
degree in engineering or equivalent.

Note : However, the existing incumben 18
holding the post of Assistent Engincer

(Civil) on & regular basis on the date of
notification of these recit.rules  shal]
conlinue to be eligiblc for promotion to the
post of Executive Engincer il (hey possess

a Diplomain Civil Engp. fromnrecognised

University/Institution or cquivalent and 8

years regular service in the grade.

B —
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2. JAG (Selecion Grade)
Rs. 450Q- 20-5700.

By appointment on the basis of senio-
rilty bascd on suitabdility tuking into
account the overall perflormance,
experience and uny other related
matters.

year of servicc.as on Ist July of the ycor
calculated from the year following the yeur
of selcction through which the member
was appointed/recrulted to  group ‘A’
posts, :

(ii) Officers in JAG who have entered into
STS Group 'A’ by promotlon from a
Group ‘B’ post, with 9 years of combined
regular service in STS and JAG.

3. JAG [Sr. Architect] Officers in the Sr. Time SAcnle‘(Arch.tccls]

By promotion.
Rs. 3700-125-4700-

: with § years regular service in the giade.
150-5000. 4
S 4. STS {Architect) _ By promotion (i) 0% from Deputy Architects with 4
Rs. 3000-100-3500- years service in the grade.
120-4500,

(i) 50% from Asstt. Archilects Group
‘B' with 8 years-regular service in the grade
and who possess a degree in Architecture
or equivalent. S et
Note ! However, the existing ingumbents
holding the post of Asstt.:Architeet on a
regular basis on the dute.of notificslicn cf
these Recruitment Rules shell ecntinue to
. be eligiblc for. promotion to theipost of
Architect if they possess a Diploma in
Architecture  or equivalent from =
recognised University/Tnstituticn arnd 8

: years regular service in the grade.
. - 5. Deputy Architect.

Rs. 2200-75-2800-EB-
100-4000.

By direct recruitment through UPSC.

SCHEDULE-V . ST

[Sce Rule 8]

Sources of deputation and the recruitment of quelification 8nd cxpericnce of the deputetionists.

Sl. Name of pout
N No. | )

-

Mininium cducational qualiﬁca\ion' Eligibility recruitment

‘1. Sr. Dy. Dirccior Degree in Civil Engg./Electrical Engg./ Officers under Central Government :—

General [Builaing Architectuce from a recognised Unl- (2)(1) Holding .analogous posts onregular
Works) versity. basls; or '

(ii) With 3 years rcgular seivice in
posts in the scale of Rs. §900-6700; and
(b) Atleast20yeors expericnceinbuildirg
contruction uctivitics such as archit¢ctural
planning and designs, structural design,
exceution of works, electro-mechanicsl
services, etc.

1733 Q1/94—$

(i) Officers who bave cntecred the lath -

B

1 ST g
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1. Exceutive Bugincer . Degree In Eleetricnl Engineering fram OMcers under the Centrnl Gost, foiliy
(Elcttrical)/Surveyor of o recugnlsed University, whichoflicers ofthe Stiae Governpients i
Warks(T). (a}1) holding nmh‘ ous posts on repular

basls; or

(i) with 5 ycurs of vegular servive in the
pay scale of Rs. 2200-4000 or cqulvalent; or

(iii) With 8 years of seyular scrvice in the
pay scale of R&.-2000-3500 or cquivalent;
and ‘

(b) At lcast 5 ycars experience in design
and Installation of electro mechanical ger-
o vices such as AC plant, Lifts, sub-s(;mons
Ees : generating scts etc,
s , '
8. Chicf Architect Degreein Architecture from a recog-  Officers under the Central Gevl. feilinp
nised Unlvusity or equivalent and re-  which cfficers of the State Gevernments—

gistration as Architect with the Council (a)(i) Lelding tralcpur  pests ¢n rcgular
of Afchucms ~ basis; or

(1) with 8 years ol ubularsuvmm JAG
and ‘

(iii) Atleast 15 yenrs expericnce in Archi-
. tcclurnlplanmngand design of Insmuuunul
and technicu! bui! dlng<

9. Senior Architect Degree in Architecture from o'recog-  Officers under the Central Govt. failipg
‘ ' nised University or equivalent and which officersaf the State Governments :—
registration as Architect with the (aX1) holding annlcpous posts en ugu‘.;r

. Council of Architccts. basis; or -

(i) with 5 years of repulir senice in the
" TTTpayscale of Rs. 3000-4500 or cquivalent;
'. and : )
~——
(b) At ¥eaqt/8 ycars cxperience in Atchi-
tectural plunning and design of institutional

and technical buildings. -

10 Architect Degree in Architecture froma recog-  Officers under the Central Govt. fhiling
nised Universily or cquivalent and re- which officers of the State Gavernments:-
gistration as Architect with the Council (a) (i) holding snalogous posts on regular
of Architects. busis; und

(i1) with 5 years of rcgular scrvice in the
pay scale of Rs. 2200-4000 or equivalent:
or

(fii) with 8 ycars regularscivicein the puy.
scale of Rs. 2000-35C0 or cquivulent;
and
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 Subject:- THE ASSURED CAREER PROGRESSION SCHEME FOR
U TUUTHE CENTRAL GOVERNMENT CIVILIAN EMPLOYEES,

R T
I

g '}2.41'. ‘ .:‘.N.- K LN

ntral, Pay. Commission in its Report has made certain recommendations
relating (o the A§gurcd<(;grc¢r ProgreSsion (ACP) Scheme for the
cmployces in glf Minislgig epartments. Th

Central Governinent civilian
Mi _ e ACP Scheme needs (o be viewed as a ‘ Safery Ner
0 deal:with the problem;of genuice stagnation and hardship faced by the employees duc 1o lack
vl adequate promotiogal avenues. Accordingly, after careful cousideration it has been decided
vy the Government to “introduce the ACP Scheme fecornmended by the Fifth' Central Pa

oy . . s . h)
-ommission with certain ‘mod(ﬁ;:ulions us indicated hercunder:-

L GEOUL A CENURAL SERVICES A
21 In Tespect - of :Group; *A’, Cenlral services (Technical/N on-Technical),
uReradation under the Scheme is being pro

be carned. ' Hence,!

0o financial
posed for the renson. that promotion in their case must
( hag been decided that there shall be no benefits under.the ACP Scherne fur
Group™ A .-;:,Cémra'lj‘,m,pri{ié;sf(f¢ghnicaU[wlon-chlmi¢al). Cadre Coatroliing Authorities in thei
sase wauld, howeve coqumw to, improve the promotion prospects in organisations/cadres on
‘unclional ground 'by.way,gol bfgagiﬁsal‘iqna.lagluﬁly, cadre review, clc. as per prescribed nomas.

él’."' v bt

3 GROUP ‘B, ‘C!.AND ‘D' SERVICES/POSTS AND ISOLATED
ROSTS INGROUR 'A% ‘B ‘C AN ‘D' CATEGORIES

e D &

3.1 While in respect of these categories also promotion shall coutinue to be duly cared, it is
ploposed to adopt the ACP Schewe in 8 modified form o miligate hardship in cases of acute
stugnation cither in a cadre or in an isolated post.  Keeping in view all relevant faclors, it has,
' herefore, been decided: to grant (wo finaneial upgradations {as recommended by the Fifth
Central Pay Commission snd also in accordance with the Agreed Settlement dated Seplember 11,
3997 (in relation to Group 'C’. and ‘D’ employees) entered into with the Staff Side of the
National’ Council (JCM)] under the ACP Scheme to Group ‘B’, ‘C’ and *D’ employzes on
ompletion of [2 yegrs and 24 years (subject to condition no 4 in Annexure-1) of regular service
vespectively. - Isolated posts in Group ‘A’ ‘B’ ‘C’ und ‘I’ categories wrhich have no
viamotional avenues shall also qualify for similar beuefiis on the pattern indicated above.
Certain categorics of employees such as casual employees (including those wilhy temporary
simus), ad-hoc aad contract cmployees shall not qualify for benefits under the aforesaid Scheme.
Grant of financial upgradalions uader the ACP Scheine shall, however, be subject 1o the
onditions mantioned in Anugsure-1,

f
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gular Service' for the purpose of the ACP Scheme shall be interpreted (0 meun the
service counted for 1egular prototion in tenms of relevant Recruitneny

!.2 ‘Re
cligibility Scrvice Rules.

4, Intcoduction of the ACP Scheme should, however, in no casc uffect tho nosnal (regular)
promotionul avenuos available on the basis of vacancies. Attempts needed 1o improw: promotion

prospects in organisations/cadres on functional grounds by way of organisatiofal ¢tudy, cadic
reviews, elc as per prescribed norns should not be given up on the grouud that the ACP Scheme
has been introduced. ' ‘ o :

Vaconcy based regular procuotions, as distinct fromn financial upgradation under the ACP
Scheme, shall coutinug to. be grauted after due screenin

8 by a regulac Departmental Promotion
Committec as per relevant rules/guidelines., ' :
6. " SCREENING COMMIITER

61 A dcptutmcx;tpl Sc;r_gcning.(bmu@c\e shall be constituted for

the purpose of processing
the cascs for grant of bonefild undor the ACP Scheme. . . -
6.2 The somposition of the Screenhs

g Coouniltes shall be (he samc‘u.'lhul of the DPC
prescribed under the relovant RecruitmentService Rules for je

) gular promotion to the higher

grade to which financiul upgradation is to be granted. However, in cases where DPC as pet
“the prescribed rules is headed by the Chairman/Member of the UPSC, the Screening Commitlee
uiider the ACP Scheme shall, lostéad, be headed by the Secretary or an officer of equivalent rank
of the concerned Ministry/Department.  In respect of isolated posts, the composition of tlic
‘Screening Committee (with modification ag noled above, if required) shall be the same as that of
* the DPC for promotioa to analogous grade in that-Ministry/Department.

6.3 .. In order to prevent operation of the ACP Scheme from tesulting info undue strain on the
administrative machinery, the Screening Commitice shall follow a time-schedule
in a {inancial year — preferably in the first weel;
the cases. Accordingly, cases ronturis
financial year for grant of benefits und
the Screening Commiltee aieeting
Similarly, the Screening Corunitle

p:ocess the cases that would be wmaturing during the second-balf (October-March) of the sam:

duancial yoar, For exaple, the Screenlog Commitice meeting i the ficst weele of January

1999 wouild process the caues that would allain maturily during the period April 1, 1999 1

Septanber 30, 1999 aud the Screening Committee meeling in the first week of July, 1999 would
_ process the cases that would wature during the period October 1, 1999 to March 31, 2000.

and meet twice
of January and July for advance jprocessing ot
)g during the first-half (April-September) of a particula:
or the ACP Scheme shall be taken up for consideration Ly
in the first week_ of Jaouary of the preyioys financial yeur
¢ meeling in the first week of July of any finaocial year sha;.

6.4  To make the Scheme operational, the Cadre Controlling Authorities shall coqslilule the
first’ Screening Conumittee of the current financial year within & month frogl. the: date of issuc

- of these instruclions to. consider the cases that have already matured or would bc' maturing upt.
March 31, 2000 for graat of benefits under the ACP Scheme. The next Screening Commitiee
shall Le constituted as per the time-schedule sugocsled abovc.
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! Scheme shajj become operational. from the date of issye of this Office
Memora_ndum. ' ' ' :

: Y
9. Iu so far as persons serving in the Indiag Audit and AOOOUH!SDC)J&ILH]C
toncemer, thase orders issuc g

nts are
fter consultation with the Comptroller and Auditor Ge;
lndis, '

1eral of

10.- The Fifth Centeal Pay Commissiog In
fecommended a “Dynamic Assured Career Progression Mechanism” for different streams of
doctors, Tt has been decided th

parately by the

st consultation with the Department of Personnel and
Training and the Department of Ex penditure, ' ‘

11 Auy in’lcrprelation/cl:;;riﬁcution of

doublt as to the scope und meaning of the provisions of
the ACE Scheme ghall e given by the De

partment of Personnel and Training (Eslubljshmcm-l)).
12, Al Minisuies/Departmenu
of all concerned and also take im
ground situation obtaining in servi

b may give wide circulation 1o these instructions for guidance
mediate steps to implement the Scheme keeping in view the
ces/cadres/ posts within theis udministrative jurisdiction;

A -

13, Hihdi-vusion would folloy.

. (KK. THA)
4 R Dirccfor(EstobHshmem)
To - '. | .
1. Al Ministries/Departments of the Government of India B
2. President’s Secretari at/

'Vice President’s Secretariat/Prime Migister’s Office/
Supreme Court/RajyavS‘abha Secretariat/Lok Sabha Secx‘cmriat/anbirnct Sécretariat/
UPSC/CVC/C&AG/Central Administmtivc.-'Tribunal(Principal Bench), New Delhj
3. All attachéd/subordingte offices of the Ministry of Personnel, Public '
o G_rieva'xi’ccs_ and Pensions - ' |
- Secretary, National Commissiog for Minoritics )
. Secretary, National Comunission for Scheduled Castes/Scheduled Tribes :
S 2retary, Staff Side, National Council (ICM), 13-C, Ferozeshah Road, Mew Delhi
ol Staff Side Members of the National Counci (ICM) .
8. Establishment (D) Section - 1090 coples

N

v - e T
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P ANNEXURE,
CONDLTIONS FOR 6RANT OF BIENEFIYS - h
UNDER THE ACP SCHE/AL

1. The ACP Schewe envisages merely placement in the higher pay-scale/giant of fin:n..
benefits (through financial upgradation)

basis and shall, therefore, neither amo
creation of new posts for the purpose:

2.

only to the Government servant concerhied on pe. wou.
unt to functional/regular promotion nor would requis

The highest pay-scale upto which the financial upgradation under the Scheme shall b,
available will be Rs.14,300-18,300, Beyond this level, there shall be no financial upgracation
and higher posts shall be filled strictly on vucancy based promotions;

The financial benefits under the ACP Scheme shall be granted fromn the dale oo

completion of the eligibility period prescribed under the ACP Scheme or fiom the dute o
{ssue of these instructions whichever is later;

4, The first financial upgfadation under the ACP Scheme shall be allowed after 12 5 cars

of regular service and the second upgradation after 12 years of regular service from the dete «. ¢
the first financial upgradation subje

ct to fulfillinent of prescribed conditions. 1n other words, i/
the first upgradation gets postpor

ied on account .of the employee not found fit or duc t
departmental proceedings,

etc this would have consequential effect on the

sccond upgradation
which would also et deferred accordingly

)
5.1 'Two financial upgradntions under the ACP Scheme In the entire Governwment service
carecr of an ¢

! employee shall be counted against regular promotions (including in-situ protaotion
and fust-track promotiori availed through limited departmental compelitive cxamination) availe
from the grade in which an cmployee was appointed as a direct recruit. This shall mean that ta
[financial upgradations under the ACP Scheme shall be available oaly if no_regular promotio, -
,WWWNS) have been availed by an employee. 1f uy

ce has already got one regulur “promotion, Le shall qualify Tor the second firsnciui
upgradation only on completion of 24 years of regular service under the ACP Scheme. jn case
two prior promotions on regular basis have alr ady been received by an employce, no benefit
under the ACP Schem-~ shall uccrue to him; -

5.2 Residency periods (regular service) for graut of benefits under the AGP Scheme shail b
counted from the grade in which an employee was uppointed as a ditect recruit;

0. Fulfillment of mormal promotion

norms  (bench-mark, departmental  examivu -
scniority-curn-fitness in the case of Grou

p ‘D' employees, ele.) for gramt  of fin .
upgradations, perfonoance of such duties as are entrusted to the employecs together vy

retentipn of old desiguations, financial upgradations as personal 1o the incumbent for the st -
purposes and restriction of the ACP Scheme for financial and certain other benefits (House
Building Advance, allotment of Government accommodation, advances, elc) only wihou:

lated to higher status (e.g. invitation to cercmonial functions.
deputation to higher posts, cte) shall be eng

sured for grant of benefits under the ACP Scheme:

e T e
Byl Administrative Tribunai}
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‘: \j;,_’j * Financial upgradation under the Scheme shall be given to the next higher grade in
. aogg;gigggzyimgx:fﬁiét_iﬂg bicrgrqhy]'m a cadre/category of posts without creating”ncw POS!'S
! fot the purpose.i However, in case of isolated posts, in the'pbsence of defincd”hierarchical
* grades,’ financial upgradation shall be given by the Ministries/Departments coucerned in the
immediately next higher (standard/commen) pay-scales as indicated in Annpexure-11 which is in
~ keeping with Purt-A of the First Schedule annoxed to the Notification dated Scptcmbér 30, 1997
-of thc'M’mis\ry of Finance (Departinent of Bxpenditure). For instance, incumbents of isolaied
posts in the pay-scale S-4, as indicated in Anpexyre-II, will be eligible for the propéscd twa
hngncx@ upgradations only to thé pay-scales S-5 and S-6. Financial upgradation on a dynuniic
asis (f.c. without' having 1o create posts in.the relevant scales of pay) has beci
cch1ucndc(l by the Fifth Central Pay Cotnunission only for the- Incumbents of isolated posts
¢ which have no avenucs of promotion at all. Since financial upgradations under the Scheme
hall be personal to the incumbent of the isolated post, the same shall be'filled at its origina!
level {puy-scalc) when vacated. Posts which are past of a well-defined cadre shall.not qualify fos

i.‘h_c: AS:I? Schetne on ‘dvnamic’ basis. The ACP benefits in their case shall be grantad
~onforming to the existing hierarchical structure only; |

09 S s e ot b S e s o & o e o
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3. The financial upgradation under the ACP Scheme shall be purely personal to the

employce and shall have no relevence to his seniority position. As such, there: - shall be nu
additional financial upgradution for the senior ciployee on the ground that the junior employce
in the grade has got higher pay-scale under the ACP Scheme;

9. On upgradation under the ACP Scheme, pay of an employee shall be fixed under the
provisions of FR 22(I) a(1) subject to a minimum financiel benefit of Rs.100/- as per the
Departoient of Personuel and Training Qffice Memorandum No.1/6/97-Pay.1 dated July 5, 199+
The finuncial benefit allowed under the' ACP Scheme shall be final and no pay-fixation bencfi

‘shall accrue at the time of regular promotion i.e: posting against a functional post in the highet
grade; ’ '

10. - .Grant of higher pay-scale under the ACP Scheme shall be conditional to the fact tiar
employee, while accepling tre said bencfit, shall be deeracd Lo have given his unquaiificd
accentanca for regular promation on occurrence of vacancy subsequently. In case he refuses
to accept the ~ higher post on regular promotion subsequently, he shall be subject to normz!
debarment for regular promotion as prescribcd in the general instructions i this vegard.
However, as and whep he accepls regular promotion thereafter, he shall become eligible for the
. second upgradation under the ACP Scheme only after he completes the required eligibility
| -service/period under the ACP Schewne in that higher grade subject to the condition that the

_period. for which he was dcbarred for regular promotion shall not count. for the purpost. Fol
example,-if a person has got ornic financial upgradation after rendering 12 years of regular service
and after 2 years therefrom if be refuses regular promotion and is consequenty debarred for oue
year and subsequently he is pronoted to the higher grade on regular basis after completion of
15 years (12+2+1) of regular service, he shall be eligible for consideration for the sccond
upgradation under the ACP Scheine only after rendering ten wore years in addition 1o tw:: year
of service already rendercd by him after the first financial upgradation (2+10) in that highe
grade i.c. after 25 ycars (1242+1410) of regular service because the debarment period of cue

year cannot be taken Into account towards the required 12 years of regular scrvice in that higles
grade; .
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’il la the matter of “disciplinary
Scheme shall be subject (o 1ules gov

/penally proceedings, grant of benefits under the -
reguluted under the provisions of rele

eming normal promotion. Such cases shall, therc{ore, ue
vant CCS(CCA) Rules, 1965 and instructions thereunds, -

12 The proposed ACP Scherme contemplateg merely placement op, personal basis in the Y

higher pay-scale/grant of .finuncial benefits only and shall not-amount (o actual/functions] S

- promotion of the employees concerned. Since orders regarding reservation in-promotion are ‘
‘applicable only in the case of regular promotion, reservation orders/roster shall not apply to the

ACP Scheme which shell extend its benefits uniformly to all eligible SC/ST employees alsc.

However, at the tire of regular

/functional (actual) promotion, the Cadre Controlling Authorities
shall ensure that all reservation orders are applied strictly;

13, Bxisting time-bound promolion schemes, including in-situ promotion scheme, in variou .
Ministrics/Departmients may, us per choice, continue lo be operational for "the concerncd
categories of employees. However, these schemes, shall not run concurrently with the ACH
. Scheme. The Administrative Ministry/Departinent -- not the employees -- shall have (he
option in the matter to choose between the two schemes, i.c. existing time-bound promotion
scheme or the ACP Scheme, for various categorics of employees. However, in case of switch-
‘over {rom the ‘existing time-bound promotion scheme to the ACP Scheme, all stipulations (viz.

for promotion, redistribution of posts, upgradation involving higher funclional duties, etc) muds
under the former (exisling) scheme would cease 1o be operative. The ACP Schemie shall has ¢ 1
be adopled in ils totality; - '

14, 1n case of.an employee declared surplus in his/her organisation and in case of tranciers
includi

ing unilateral transier on request, the regular service rendered by him/her in th(.: pr.cviuus
orgenisation shall be counted elong with his/her regular service in his/her new organisation for
‘the purpose of giving financial upgradation under the Schere; and

15.  Subject to Condition No. 4 above, in cases where the employees have already con;ite tead
24 years of regular service, with or without a promotion, the second finaacial upgradation un'do.:r
the scheme shall be granted direcily. Further, in order to rationalise unequal level ‘of Stagmition,
benefil’ of surplus regular service (not taken into account for the first upg,radu'lxon under the
schere) shull be given at the subsequent stage (second) of financial upgradation under the
“ACP Scheme as a one time measure. In other words, in respect of employees who have alrc;.gy
tendered more than 12 years but less than 24 years of regular sex?ice, while the first finenciul
. upgradation shall be groated irnmediately, the ‘surplus rcgula{ scrvxce"bcyond the first 12 yuars
“‘shall also be counted towards the next 12 yeass of regular service required for grant of Ulc‘sccux.wd
financiat upgradation and, conscquently, (hey shall be considered for the sccond financial

upgradalion also as and when they coruplele 24 years of regular service without .wuiling ng
- complelion’ of 12 more years ol regulur service after the first financial upgradation already
granied under the Scheme, '
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{\NHEXURE_:_]:I_

: | " GTANDARD/COMMON PAY-SCALES
As per f’m"“ of the First Schedyle Annexed fo the Minisiry of Flnwice
(Department of Euor.ndlhm) Goxutte Notlfication dated Septemmber 30, 1997

[REFERENCE_PARA 7_OF ANNEXURE X OF THIS QFFICE &35‘ MORANDU M

VS.No. 1 Revised pay-scales (Rs)
L st 5%50-55-2660-60-3200
F 1. lSz {610-60-3150-¢5-3540+
L 1783 T7650-65-3300-70-4000-
| @ 54 7750-70-3800-75-4400
' \_‘5 §-5 3050-75-3950-80-4590 X
e | s6 3200-85-4900
7. \ §7 4000-100-6000

i E 8. S8 4500-125-1030 A
N '“ST%“"E’"@“M‘SETEGW"'T"“
§500.175-9000
ﬁSOO-zT’fﬁW T
7450-225-11500
7500-250-12000
§000-275-13500
1000_0-315'15200
——{3000375-16500
12000-375-18000
13300300-18500 .
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- MAIN FEATURES OF THE ASSURED CAREER PROGRESSION SCHEME

The main features of the Assured Career Progression Scheme are:-

@

(i) -

(i)
(ivj i
(V)

()

(vil)

. (i)
S

()

(xi)

It is financial upgradation| not pr‘omoTion.\_

2

It has no relation with vacancies.

" Normal (Reqular) promotion on the basis of vacancies will continue

f0o -be granted as per relevant rules, when wacancies in higher
grade arise.

Cadre Review will not cease.

The benefit is on personal basis.

Two financial upgradations under the ACP Scheme shall be
awilable on completion of 12 years and 24 years of regulur

‘gervice respeéﬁvely.

If the first upgradation gets postponed on account of the
employee not found fit due to Departmental proceedings etc. *his
would have consequential effect on the second upgradations.

If an employee has already got one regular promotion, he shal!
qualify for the first financial upgradation on completion of 24
years of reqular service under the ACP Scheme. In case two prior
promotions on regular basls have already been received by un

employee, no financial benefit under the scheme shall accrue to
him. '

‘Dvepar‘fme.nml Screening Committees (same as DPCs) fo process
cases.

Screening to be held twice a year - Jan and Jui in advance. Firsy
screening to be done within one month of the issue of the order
for cases maturing upto 31 March 2000.

N

Scheme to be operational we.f. 09 Aug 99. /

R
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(xii) Upgradation to be given to the next higher grade in accordant
with existing hierarchy in the Cadre. In case of isolated posts
where there is no hierarchy, upgradation should be given in the
next higher scale as per standard pay scales recommended by

Fifth CPC.

(xiii) On financial upgradation, the concerned employee will continue to

retain old designation and perform such duties as entrusted to \
‘the employee. .
(xiv) The ACP. Scheme will be restricted to financial and certain other
~ .benefits like House Building Advance, Allotment of Government
Accommodation, Advances etc. only. This will not confer any

privilege related to higher status e.g. deputation to higher pocts
‘etc. o )

(xv) On upgradation under ACP Scheme, pay of an employee shall ve

. fixed under the provisions of FR 22(I)(a)(1) subject to a minimur:
financial benefit of R3.100. The financial benefit allowed unde:
the ACP Scheme shall be final and no fixation benefit will accrue
at the time of reqular promation.

(xvi) In the matter of. Disciplinary Penalty proceedings, grant i

benetits under the ACP Scheme will be subject to rules. governing

normal promotion. ‘

(xvii) Orders regarding reservation in promotion are not applicable to

ACP Scheme.

(xviii) Existing In Situ Promotion Scheme will not run concurrently with
the ACP Scheme.

(xix) In cases where employees have already completed 24 years of
reqular service with or without a promotion, second financial
. upgradation under the Scheme shall be granted directly.
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Ho. 1(13)94/CE-NEZ/GH/A433 -

~ 4B~

DEPARTMENT OF TELECOMMUNICATIONS
OFFICE OF THE CHIEF ENGINEER(C):TELECOM M.E.

GOVT OF INDIA

GUWAHTI

Dt. 13.12.96
ORDER
, Consequent upon their promotions from JE(c) to the grade of
AE(c), vide order No, 3-1/6-CWG dt. 6.12.96 from D.O.T, New Delhi,

further postings are ordered as below:-

Place of Posting

Remarks.

o

‘w

(@)1

10.

11.

S1. No. Name(S/Shri)
in pro-

motion

order
49 B.K.Mahanta
50. G.C.Mahanta
52. Arup Chowdhury
53. ﬁ.S.Choudhury
112 D.C.Deka
1156 D.K.Debngth
116 \ M. Hague

117 S.Chakraborty
120. T. DasGupta
126 A.K;Dutta Gupt
127. D. Rajbénshi

128. Phool Singh

131 A.C.Das

145. Shymal K.Dag

AE(c),TCSD,
North Lakhimpur.

ASvi(c),TCC,
Guwahati.

ASW(c), O/o CE(c)
NE Zonc, Guwahati.

AE(B1dg),
Guwahati.

0/0 CGMT,
AE(c), TCSD,
Tezpur(MNER) .

AE(c), TCSD,
Dharmanagar.

NE(cC),
Dhubri.

TCSD,

AE(c), PCSD,
Silchar.

AE(c), TCSD nMo.IIX
Imphal.
a AE(cC),

Aizawl.

TCSD,

AE(c), TCSD,
Dibrugarh.

ASVW(c),0/0 CE(c),
NE Zone, Guwahati.

Guwahati.

/\SW(C) )
Silchar.

silchar. .
Joined. on ofa]F-

TCC,

Againct exicting
vaccancy.

ZONE ‘CN_ND(U;QE-S .~

'
1
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v
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- do- 18entrat & it
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- do - 3
i 19 r
3
Cd
- do -
! ~n
i W .
— do — L*—-m.ﬁ,.

Vice Shri B.R.
saikia transferred

Against'Existing
vaccancy.

Vice Shri D.Chakra-
borty transferred
by Directorate.

Vice Shri B.K.Ma-
hanta transferred.

Vice Shri A.K.Sur
tranctferred bDY
Directorate.
Against existing
vaccancy.

Vvica Shri R.K.Ghogsh
trancicrrerd by
Dircctorate.

and. Regulv@y w-e f thodohk
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L PL.K.Saikia AE(c), TCsD, ‘'ice Shri M.R.Pang-. .
: . o . 1 1 - s ‘\ -
y . Kohima. ing transferred.. Qf
"H.K.Mondal ASVI(c), O/o CE(c) Vice shri A.K.Ghosh\
NE Zone, Guwahati. ‘ransferred by
Nirectorate. .
S.N.Saha Aéw(c), TCcc, Silchar. Agais existing ! ‘
| _ _ ‘ S » Vacc. 3
. %\
4 18. 169.  N.Deka Baruah AE(c), TCSD, Tu a. - do !
: !,(, !
a 19@§'160. Utpal Sonowal ASW(c), TCC, Vice Shri R.K.Bo
: ‘ Silchar. thakur transferred.

2.0 The officials should be relieved immediately and should join their
duty at their respective posting places within a aperiod of 30 days

failing which the promotion is liable to be cancelled without assign-
ing any reason.

3.0 Before relieving the above mentioned offincials it may please be
ensured that_ there should not be pending any vigilence/disciplinary
case against any of them. In case any vigilence/disciplinary case is
pending against any of them, the concerned official should not be
relieved to join duty in the grade of A.E.(Civil) and the Directorate
as well as this opffice may please be informed about it immediately.

4.0 It may also please be ensured that officils at S1.No. 1 to 5 and 8
alredy working 1in 1ocal officiating arrngement in the grade of

A.E(Civil) stand reverted on 13.12.96 as ordered vide No. 1(33)94/CE-
NEZ/GH/ 1433 dt. 12.12.96.

i
B 1

R
W Executive Engineer(HQ)
. T 0/0 the Chief Engineer(c)
i Acto 8.0 | Telecom N.E.Zone,
I " Guwahati.
OjS
——Copy~te .
Sepgu The ADG(CW), Deptt. of Telecom, sanchar Bhawan, MNew Dz2lhi.
r=a—-"TRE CGMT, Wssam/NE circle, Guwahati/sShillong.
Dipcg No. THe CPMG, Wsesam/NE Circle, Guwahati/Shillong.
6. THE™"ChTef Enaineer(c), Deptt. of Posts, Banglorc.
- Bt . The Chief Engineer(c), Telecom, Ca1cutta/MumbaiA
b wg~ {2 T 'SE(E)?”TCC, Guwahati/Jorhat/Shi110n9/SiloHar.
13. The SE(c), PCC, Calcutta. g
14, The SSW(c), O/o CE(c), Telecom, Guwahati.

15-21. The EE(c), TCD, Guwahati/dorhat/Shi1long/1tanagar/Dimapur/
Silchar I & II.

sn-2g. The Accounts Officer, TCD, Guwahati/dorhat/Shi1WOng/Itanagar/
Dimapur/Siichar I & IT.

29. The EE(c), PCD, Guwahati[shillong.

30. The Accounts Officer, PCD, Guwahati.

31-49. Concerned oficials through SE(HQ) of respective zZone.

! Q) / % b -
Central Adminisivative Tribunal >

= \<
Bl GENATET TR Executive Engineer (HQ)

19 AUG 2009
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Presidential Order
GOVERNMENT OF INDIA

: DEPARTMENT OF TELECOMMUNICATION oy n 1 A . - . i
NO: 2 -i/hSSHM(cM(w‘md [slwo. of, o uuwu;..l5:.._.9...‘.:9;.‘1_ ‘ !
ORDER B o Vo
. . £

Designtion.......... OEC< ................. \luﬂNn,‘SSﬂN/C[:(‘)/a*C//”[(‘) //’G/ /{AC /4 90 :\/7_

in Bharat Sunchar Nigam Limited.

L. Pursuant to letter No.BSNL/4/SR/2000 dated 2.
(Pension) Rules, as umended from time (o time san
V ' . .
the permanent absorption of Shri/SmK umari ..b"‘ “"“4”\ Ky . b‘.&‘H‘V\

£.2001 on the above subject and in accordanc

¢'with the provisions of Rule:37-A ot CCS
ction of the president is hereby conveyed 1o ’ o7

shalt be eligible for family pension ns per provision of Rule 37-A read with Rule $4 (13-13) ol CCS (Pension) Rules 1972 as wmended from
time to time.

5. Regulation of Pay on absorption : To bhe regulated in terms of pary 4 of DOP & PW OM. No_ 4/18/87-P& PW (D) dated 5.7, 1989,

O.Lenve : “The Enrned leave and Half Pay 1eave at the credit of Shri/Smu/Kumari h’\j"f"&v‘ K- W{&\
. C

...................................... stand transferred (o BSNLL on the date of absorplion as provided for under sub-rule 24(h) of Rule 37-A ol
the CCS (Pension) Rules. A . : o

7. Provident Fund: The amount of subscription together with interest there on standing to the credit of " Shri 7 Smit/ Ky

tmari
J)c.‘ﬂc\m*“\ k"‘:b‘\l\'ﬁ"’\ _in the General P

.................... rovident Fund account will be transterred 1o his Zher new Provident Fund
account under the BSNIL as provided for under Sub - rule 24 (@) of Rule 37-A of the CCS (Pension) Rules. as amended from time
1o time, '

>

( Sahu )
) . Director ( Estt. ) Assam DOT,
To

Chairman and Managing Dircctor,
Bharat Sanchar Nigam Limited.
20, Ashoka Road . New Delhi

Copy to:
l. SSA/ofieer in
service book along with suitable entrics,

\/2' “Officer concerned. v T G-amn dea W M«Ho\ nr (¢). po- /’6( 3

3. CGM ofthe concerned recruiting Cirele,

-charge for maintaining the service book for keeping this order-in the

:Central Administrative Tripn. -
¥ S | | | 19 AJG 2009
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Lresidentinl Ovder

GOVERNMUNT OF 1501y
) e DEPARTMENT OF TELECON N o ¢ VIO
NO: = ‘{wJ_/f\SSI\I’)/C\V\’-W)

N 4 a . - -
: d { St O(_g)
P2 ‘

CORDER
B ' L ‘ | D) . -
Subject ; Permanent absorption of \hn\ml‘t"OU’%L\Qk‘bw“d\ e
- . i K - . /( ) !
Designation. ... HLCO ............ St Mo [FS5 prL / ¢ .[.(."’)/ (“.“ LN oon .Q}."}W.( /éf ec </

in Bharat Sanchar Nigam Limited.

€ : Lo Pursuam o tener No.BSNL/4/SR2000 dated 2.1.2001 on the abos esubjectand in accordance with e provisions of Rule I-Nor
. CCS (Pension) Rules, as amended [rom time 1o time sanction o the president is hereby con eyed 1o
the permanent ubsaorption Of SheirSmuK umari ﬂt"cLAJ\CL ’7)"\_“"\ S
& permanent ficmporary smployee of the Department of Telecommunications. in BSNLwith efect from the dute and under the terms and
conditions as indicated below -
2. Date of effect s The permanent absorption shall take eiiect from ol 102 o e
[ {‘) - ;/‘ . (
3. Pension/Gratuity Sllri/SmI./Kmnuri.,....1.?'.\—7‘\.‘—.:@.’.? }‘ < ne Du ‘T(.‘ ~ y
shall be eligible or pensionary-benelits including grawituy s per the Provivieie ol B 3705 vp 00 L N
from time 1o time,
4. Family Peasion : The Tamily ()f.ﬁht‘l/ﬁllll./'\IIIIIJII'I,A.-),s.,.(T.(T...B}\.....(,’..?., ll)\{l(/\
shall be cligible for family pension ‘as per provision of Rube 37-A read with Rule SEOXBY or COS (lrension Rutes T972 4s amenaue
from time 1o time, ' :
5. Regulation of Pry on absorption : 1o be regulated interms of para 4 ar DOP & p OAT ™Mo 3 ST 8PN (D) dared S 7 195891
Od.eave s The Farned leuve und Hall Pay Leave at the eredit of ShrisSmsKumari ﬁC\«RL‘S)’ < ,‘\ . V\f SN
......... . e stand transterred o BSNI on the dare ol absorption as provided for undee subsrule 20y of Rule 3724 of
the CUS (Pension) Rules, )
, . "
7. Provident Fund: The amount ol subscription together with interest there on standing to the eradit of — Shri/ Smie 7 Kumari
DI A o , . : .
ﬁ@.’tL—’}KC-bM in the General Providem Fund account will be transterred to his sher new Pron ident Fundg
account under the BSNL as pravided for under Sub - rule 24 () of Ruie 37-A of the CCS (Pension) Rules, as amended from tine
to lime,
To

Chairman and Managing Dircctor.
Bharat Sanchur Nipam Limited,
20, Ashoka Road . New Delhi

e aiee Tripunal
§ drministrative 10U
" ' CentralA_ ke
( Ul’i/l(:L 0/0 ¢ L\Q_-“ <= ((>_£\ }_) SSAGeer n-clie toy l%‘!,)z%;];ﬁd)!g (M“\}“{] Y

Sorerbecpime (e onter i the

service book along with suitable eiries,
Officer concerned.

9
CGM of the concerned recruiting Circle, \ () AUG 200
Wfp\
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Presidentinl Order g o
GOVERNMENT OF INDIA
I)I‘ZI’AR’I'I'HEN'I'_ OF TELECOMMUNICATION

.64
NO: 2 ///)S..f/}/’//(»/‘\‘ ,y,[‘,}/,//,;'/ e - 04 (I:uul:.../...é..:, J , ¢
A (
. ORDER
v - . (
Subject s Permanent absorption of Shri/Sml...(/.('.{,‘f*.’?‘ 4, L(&\S’A/ﬂltfy/"‘/ ac¢ .'{‘Uf L

in Bharat Sanchar Nigam §imited.

L. Pursuant to fetter No.BSNLM/SR2000 duted 2.1.2001 on th

¢ above subject and in accordance with the provisions of Rule 37-A of
CCS (Pension) Rules, as smended from time to time

sanction of the president is hereby conveyed o

the permanent absorption of ShrifSmyKumari 77//5’7{’/’} 41&'/(/“}‘/;”//“(/“’( e
i penmanent temporary employee of the Department of Te
conditions as indicated helow »

leccommunications, in BSNLL, with clect from the date and under the terms angd

2. Date of effect : The permanent absorption shall take effect from 01.10.2000 forenoon,

T - - )
3. Pengion/Gratuity : Shei/Smt/Kumari. & /7 dcen 'é“' < /{"4"‘" 2 /"‘7’/&6/

................. of LSRR A e/
shall be eligible for pensionary benelits including gratuttuy as per the provisions of Rule 37-A of the CC
front time Lo time,

'

-

4. Family Pension : The family of Shei/Smi./Kumari (7 ¢ e f«i%u. Je A//(U( "0’7/‘"7//6‘ c/ct 333/(".( :
shall be cligible for Gunily pension as per prov

ision of Rule 37-A read with Rule $4 (13-BY ol CCS (Pension) Rules 1972 us
fram time to time.

amended

5. Regulation of Pry on absorption : 1o be regulated in leoms of para 4 of DO & PW QM. No, AORBT-PEPW (D) duied 5.7, 1989,

L ; . -
6.Leave : The Barned leave and Half Pay Leave at the credit of Shei/Smt./Kumari <7 Vl""}’f'd""“s,ﬁ‘ /‘ "(“—" a '(“/-/'/”‘/"‘

e

...................................... stund transterred 1o BSNIL on the date al'nbsorption as provided for under sub-rule 2By ol Rule 37-A or
the COS (Pension) Rules,

7. Pravideat Fund: 'The mmoimt of subserintion (o rether with interest there on sl
|

',7':.’.4’:.‘..‘). CZ//""”“/[" /“‘//ac""’:/‘\' in the General Provident Fund
account wider the BSNYL ns provided for under Sub

to time.

.
anditg (o the credif of - Shei 7 St/ Kunni o 2 7{1 e

account will be trnsterred 1o his Mer new Provident 'und

“rule 24 (n) of Rule 37-A of the CCS ('ension) Rules, as mmended from time

)
am DOT,

Chairman and Managing Director,
Blarat Sanchar Nigam Limited.
200 Ashoka Road , New Delhi

Copy to: o .
I SSAfollicer in-charge for maintaining the service book for Leeping this eider in the

service ook alang witl suituble entries,

w2 Officer concerned, $o0 oo 5 N/ //z'-.:/,y e ) () - /;c/-,{(.(-

Ao CGM oltthe coneerned reeriting Cirele,
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4 / ‘ Government of India ‘

a4 R B _ . Ministry of Communications &IT ﬁ Ty
Department of Telecommunications ‘ W

10™ floor, Chandralok Building, 36 Janpath, New Delhi-110001.

No: 32 20/2003-CWG Dated the March,2004

ORDER 7| UAR20%4

oub:  Permanent absorption of  Shri Shyamal Kumar Das, Sub Divisional
Engineer(Civil)’ Staff No.:91223, in BHARAT SANCHAR NIGAM LTD.

1.0 Pursuant to BSNL letter No. BSNL/11/SR/2003 dated 02-9-2003 on the a'bove subject
and in accordance with the provisions of Rule 37-A of CCS (Pension) Rules, as amended from
1ime to time, sanction of the President is hereby conveyed to the permanent absorption of Shri

.Shyamal Kumar Das , a permanent employee of Department of Telecommunications, in
BHARAT SANCHAR NIGAM LTD with effect from the date and under the terms and
conditions as indicated below.

2.0 Date of effect: The permanent ab

sorption of Shri Shyamal Kumar Das shall békc
effect from 01.10.2000(forenoon).

3.0 Pension/Gratuity: Shri Shyamal Kumar Das shall be eligible for pensionary benefits

including gratuity as per the provisions of Rule 37-A of the CCS (Pension) Rules, 1972, as
amended from time to time. :

4.0 Family Pension: The family of Shri Shyamal Kumar Das shall be eligible for family '

pension as per provisions of Rule 37-A read with Rule 54 (13-B) of CCS (Pension) Rules, 1972
as amended from time to time.

5.0 Regulation of Pay on absorption: To be regulated in terms of para 4 of DOP&PW OM
No. 4/18/87-P&PW (D) dated 05.07.1989.

6.0 Leave: The earned leave and half pay leave at the credit of Shri Shyamal Kumar Das

stands transferred to BSNL on the date of absorption as provided for under Sub-rule 24(b) of
Rule 37-A of CCS (Pension) Rules.

7.0 Provident Fund: The amount of subscription together with i
the credit of Shri Shyamal Kumar Das in the General Provident Fund account will be
transferred to his/her new Provident Fund Account under the BSNL as provided for under sub-
rule 24(a) of Rule 37-A of the CCS (Pension) Rules, as amended from time to time.

. ]g(( L

(Sunil Kdmar Chugh)
_ Under Secretary to the Govt. of India
To :

nterest thereon standing to

The Chairman & Managing Director
BSNL, NEW DELHIL.
Copy to:

—

Officer in-charge maintaining the service book for keeping this order in service
book along with suitable entries. ‘

2 Officer concerned

3. DDG(SR), BSNL ,CO, NEW DELHI.

4, CGMT concerned. o, .
5 Concerned AO(Pay Bill) , ’(‘ ( ’
6 Sr. DDG(BW) BSNL, Delhi -

7 Concerned PCE/CE(C)BSNL/CE(BW)MTNL/CE(C) DOP

(Suhil Kumar Chugh)
\ v Under Secretary to the Govt. of India

: Central Administrative Tribunal
A(AJ\/ e wyneen TN

10 AUG 2009
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No: 27-4/NE-1/Ciyil/ 04772004,

Sub:-

A

6.

To,
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Permanent absorption of Stei s boeninr Guaw nnin il o e B e s e e

Pursuant to letter No. BSNL//SR/2000 Dated 02-01-01 on the above subizon ard i accondaie . wim e proa iNfon
of Rule 37-A of -CCS (Pension) Rules. as amended from time o time sanction of the Prosident is horeby cony cved
to the permanent absorption of Shri Pradip Kumar Goswami, a permanentlemporars employec of the Department
of Telecommunications in BSNL, with effect from the date and under the tenms and conditions ne indicated below.

Date of effect:- The permanent absorption shall take effect from 01-10-2000, Forenoon.

Pension/Gratuity:- Shri Pradip Kumar Goswami shall be eligible for Pensionary benefit including  gratuity - as

per provisions of  Rule 37-A of the CCS (Pension) Rules, as amended from time to time

Family Pension:- The family of Shri Pradip Komar Goswami shall be eligible o Frnily pennion as per prosisions
of Rule 37-A read with Rule 54 (13 - B) of CCS (Pension) Rules. 1972, as amended from time to thie

Regutation of Pay on absorption:- To be regulated in terms of Para 4 of DOP&IW O N No IS RT-PEPW D)
dated 5-7-1989.

Leave-The Earned Leave and Half Pay Leave at the credit oft Shri Pradip Kumar Goswami stands transterad 1o
BSNL on the date of absorption as provided for under Sub-rule 24(b) of Rule 37-A of the CCS(Pension) Hules.

. \
Provident Fund:- The amount of subscription together with interest therean standing to the eredit of Shri Peadip
Kumar Goswami in the General Provident Fund account will be transferred to his her new Provident Fund account

under the BSNL as provided for under Sub-rule 24 (a) of Rule 37-A of the CCS (Pensien) Rules. as amended from
time to time.

S({
oY)
Iyrectas i, NET)

Propratoent o f Folecona L et
Chairman and Managing Director,
Bharat Sanchar Nigam Limited,
20, Ashoka Road, New Delhi-110 001.

Copy Lo:-

R

The Chief Engineer (Civil), BSNL, Shillong for maintaining the scuvice book for keeping this onderin the s ice boaok
/

/tr\ong wilh suitable entrics.
2. Ttie Officer concerned.
3. .The CGMT, N.E-f Telecom Circle, Shillong-1.

DYirecror ol N
Depatiacit of elecommunication,

L

e aotra! Arhtie
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Sub:- Permanent absorption of Shei Givisis whimndea Buas, L EC) in Bharat Sasichae Nigain Limited.

1. Pursuant to letter No.BSNL/SR/2000 dated 2-1-2001 on the above subject. and in accordunce with the provision of
Rule 37-A of -CCS (Pension) Rules, as amended from time (o time sanction of the President is herelw comy cred o
the permuanent absorption of Shri Girish Chondoa ivua, o pernimentiempoiany cmploves ol the Departiient of
Telecommumications in BSNEL. with eflect Fron the date and under the s conditions i indicated below

2o Wade of oftece- The pernrment absorption shall el e et from 01- FO-2000 1 arenoon

s

d .

3. Pension/Gratuity:- Shvi Givish Chinden By shall be eligible for pensionary benefits including gratuity as per
provisions of Rule37A of the CCS (Pension Rules. as amended from time to time.

4. Family Pension:- The family of Shri-Girisit Chiandra Bas shaff be cligible for family pension as per provisions
of Rule 37-A read with Rule 54 (43 - B) of CCS (Pension) Rules. 1972, as amended from time to time,

i

5. Regalation of Pay on absorplion:- 1o be regulated in terms of piara 4 of DOP&PW QN No. 471878 7-P&PW (DY
dided 5-7-1989,

6. Leave:- The Barned Leave and Hall Pay Leave al the credit of Shri Givish Chzndrea Bas stands transferred 1o
BSNL on the date of absorplion as provided for under Sub-rufc 2:Hb) of Rule 37-A of the CCS(Pension) Rules.

i
i
7. Provident Fundl:- The amount of subscription together with interest thereon standing to te credit of Shri Girish
Cliandra Das in (he General Provident Fund account will be transferred to his/her new Provident Fund acconnt
under the BSNL as provided for under Sub-rule 24 (a) of Rule 37-A of the CCS (Pension) Rules. us amended from
time {o lime,
]
Sd
(J), ’ (I}',"'.")
Divector (Estt. NE-1)
Bepartment of Telecommunications
To,
Chairman and Managing Director,

- sm\&\\W\mwx“cﬂ.ﬁ.n\x\\\\t\ L% TR SR

e

PITI AN 1 0 5 A 0, N, e 90t (7S

No.

Copy i~

1
o
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PRESIDENTIAY, ORDER
GOVERNMENT OF INDIA
DUPARTMENTY OF TELECOMMUNICAYVIONS

Bated ar Shillong, tne 2™ Sy 004,

LT-A/NE-HCivil] 05372001,

Bharat Sanchar Nigam Limited,
20, Asholia Road, New Delhi,

The Chicf Engincer (Civil), BSNL.. Shillong tor
service book along with suitable entrics.
Officer concerned. .
CGM N.E-[ Telecom Circle,Shitlong-1. Gt —
(13.4¢000)
Dircctor (Estt. NE-1)
Bepartment of Telecommunicationy

arntaining the service book for heeping this order in the

C

1
]
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s
[
)
]
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| Guwaheli Banch | ANNEXURE- 6
‘Government of India
Ministry of Communications

Department of Telecom Services
Sanchar Bhawan, 20, Ashoka Road, New Delhi- 1.

No. 2-1/99-CSE Dated: 30t December, 1999

To,

All Heads of Telecom Circles/ CGM (NTR), New Delhi

Principai Chief Engineer (C), Deptt. of Telecom Services, Lucknow
All CEs (C/E)/Chicf Archs. of Deptl. of Telecom Services

Ali SEs (C/E) of Deptt. of Telecom Services.

Subject: The Assured Career Progression Scheme for Central Government
Civilian Employccs.

Introduction of the scheme in the Civil Wing of Department of

Telecom Services.

Sir,

T am directed to refer 1o DOP&T's O.M No. 35034/1/97-Estt (D) dated
09.08.99 on the above subject and to say that it has been decided to extend the
scheme to all cligible officials in Group C&D cadres/ posts in the Civil Wing
(Civil/ Electrical/ Architectural) of Department of Telecom Services which are not
covered under the existing lime-bound promolion scheme (OTBP/BCR) except
Junior Engineer (C/E) and Architectural Assistants. Assistant Engineer (C/E),
Assislant Architect who are dircetly recruited will not be covered under (his order.

2. Group “D” officials who have opted for conversion into Regular Mazdoors
and arc covered under the OTBP/BCR Scheme shall not be covered under this
Scheme. The existing OTBP/BCR Scheme shall continue to be applicable to them.

3. A copy of DOP&T O.M No. 35034/1/97-Estt (D) dated 09.08.99 is enclosed
herewith for guidance. You are requested to immediately implement the ACP
Scheme in respect of the eligible officials strictly following the guidelines of

- DOP&T rcferred to above. If any darification/ guidance in implementation of the

Scheme is required the matter may be referred to this office and there shouid not

- be any case of wrong implementation of the Scheme.

4. The Screening Committee for the purpose of processing the cases for grant
of the benefits under the scheme Lo the Croup C&D cadres as referred Lo in para 6
of the DOP&T O.M dated 9.8.1999 instructed the authority immediately to
consider the cases of C&D officials which have alrcady matured or would be
maturing up to March 31, 2000.

5. It may be noted that financial upgradation as per the scheme shall be given
to the next higher grade in accordance with the exisling hicrarchy in a
cadre/category of post without creating any new posts for the purpose and in a
case of isolated posts in the absence of defined hierarchical grades, finandal

5



5 - sS4~

upgradation shall be given in the immediately next higher (standard/common)
pay scales as indicaled in Anncxure- T of DOP&T O.M dated 9.8.1999,

6. You are requested to ensure that the contents of para 5.1 in Annexure to
- DOP&T's O.M dated 9.8.1999 should be striclly followed while giving the
financial upgradation under the scheme. '

7. Orders for impiementation of ACP Scheme in respect of Junior Engineers
{C/E) and Archileclural Assistants and dircclly recruiled Group ‘B Assistant
Engineers (C/E), Assistant Architects will be issued separately.

8. This issues with the concurrence of Telecom Finance Vide Dy. No.
3987/FA-1/99 dated 30/12/1999.

Sd/-

(A.K. Nagar)
Director (BW)

Copy to:-

1. APS to Chairman (TC) :

2. All members/ Advisors Telecom Comunission, New Delhi.

3. Sr. DDG (BW)/(Elect.)/(Arch.), DOTS, New Delhi.

4. DDC (E)/DDC (Pers)/ DDG(SR), DOTS, New Delhi.

5.

DS (CW)/Dir (MPF)/Dir (Elect)/Dir (Arch)/Dir (SR)/Dir (FA-D, DOTS,
New Delhi. }

All Staff Unions/Federations,/ Association. .

ADC (TE)/ ADC (STN)/ ADG (FA-I), DOT, New Delhi.
CWG/A&E/Budget/FA-I/TE-II/STN/NCG Sections of DOT, New Delhi.

oo

5d/-
Scclion Officer (CSE)

oree

Contral Administratwe‘\’nbunai

19 AUG 2009
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Goverinand G lodla
Ministry of Communizgtions
Dopartimant of [efarn G Wiens

Sanciar Bhavan, 22 Aslicss Roxd, Neve U
' B

. No.2-199-CS& S Catnd Narch 03,
)

. : T, .

TR ' : Al Heads af Telecam Clict /OGMINTER), New Delhi ,

| # Primcipal Chie! SraineeC; DRl =5 Telecam Servizes, Lucknow/Oeth ‘

: ' : Al CEs/CIEVChial Argritects, Deptt. of 1 alonom Senicey, <

R i {
"~ : AN SEs (C/E) Senw: Arthitects. Deptt of Tateooin Senvices
] RSNV CIIPS. 10 SR L s et e o d i — e : - p
. Gub : The Assursd Caradt Fiegression or Zertrxl Goverrmnant Chviizn ¥
- ' Employses — Intredustion of e SShCH L tme TRl wing of Depzhmiem of ’

Telzcom Services. |
: I . .

| am ditgoled to afaritn tis offfen teiian of wven numes cated J0 12.1388 regarding
imoiemeration of Assured Carest Erogression Schieme (ACPS). It has now-been declded
sxtend the ACPS “to. e Junlor Engneers (CS»&JEsecfica;.-’r‘cntut‘.uré\, ans Architeciural N
Agastents (Grade | & 1) wrio are dimetly morinas o tne wEoSsUYe grane. Asselant Enginears
{CivivErectneal} and Assigtyrt Arcniects, wno have SeEn Ciml/ racriites will not DR CevDed
under ihis order. Lo ' : ‘

[
1l

Z. The existing schems pf plocema™ ~ Junior Sogitests (CaMlElesiical) in the scaie af
£200-5560/8500-10500 o compleiion ¢f. $/15 v2ams G 83N e resooctively mircduced vide this
Cilice Ordar No. B8-8/87-CSE! dates 03.05.1931 shell cease ‘¢ b operativa w.e.1 02.08.1623.
" hugoidingty, tha. pay.of thowd Junior Enginesrs (CwiifElectricalj who nave teen pizsed In'te
ccate o 25 S500-8000 en dompletién o 5 vears shail now b2 G in the scae o Re encg.
5500, Howeves (2l in pav 1gsuiing out of This st e ~ralesiac oY GURNING £ErIShAl P2Y T

- te dirsgt ertry grads oot 2cjysted ageinsi ARUe InTrEmeTE

e asin P A

o

+

Ay SN

a2 yihite implemeniing i} (he SThaTe &L ~smgticms shouizied in this ofice lelter of o

number dated 30.12.7585 128G wih ROPET OM tdo. 35024/1 72 (D) cated $R.053.1835

should be strictly foliaveed. - -

: Ve M

. N S

4 ' This issues with th2 concurence ¢t Telecom 7 nance vo CT2enddFAtestsd
03.03.2000: .

ar
g

o

o

A
’ \“./'J‘ N-3e
: . : { : /\ﬁ%(ﬁ'\%ﬁ
: . (ALK Nagan
. | . Dirzctor (BYY) ,J
o Qopy tor . | . o ' I
R 1 12PS to Secretary DTS, New Dathi. “ ,
g Al Members/Auvisors Taigian « Commisyion, e Dt 1 i
Sr. D0G (BWY(Elact #(Arch), DTS, New Deihi _ ‘ -
DOG (EYDDG (ParsyDDN (SR), COTE, Hew Delnil. ' 7
. DS (CNYTir (MPP YD (Elect yOir (Arst, Y Cir (SR)Dir (FA.Y, DOTS, Hew Deihi
' 4l Steff Unions/Codergtions/Assactation. - , S
ADG (TEYADG (STHIATS FAY), 001 S, Kew Callii - " e e e o RS

" ‘;‘V‘JG/»A&ElBudgr:-W/\’-lfT’E-lllb'JTN!NOG Sections of DOTS, New Delni.

Si o R

v
{e

EERAMS
v : {Garvaxis Kulampallil} . § :
‘ Section Officer (GSE) WY

=l

 Contral Administrative Tribunal

-~

M\/ | | ey ety

19 AUG 2009

oo rind

nIe ""“' ““‘."*""‘ﬂ;lv‘”v e mo e Y

e i T

PR C

—~—
e e+ i A e g 4 4+




P : - Ty 3
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¢ e de oy "')t:"r""(‘\y APV IR Al L, e . g | -~
R . . GOVERNMENT O INOIA" { ° / i
i ‘ MINISTRY OF COMMUHICATIONS P .,
' ; DEPARTMENT OF TELECOMMUHICATIONS ( AS W '
! ' 10™ FLOQR CHAHDERLOK BUILDING, 36 JANPATH MEWDELH] e e
| AO ]
SRS
No. 3-1/2000-CWG Dated: 24-04:2905 | T
A P . . .
ORDER ( j“m'/_ 53
) N Tt
N \212._“§Z\§_7_i£ ;-.-:-. 4
In accordance wilh order No. 2-1/99-CSE dated 332000 read g A\
DOP&Twy. Q.M. No. 35()3-1~/J/97-Eslt.(D) dated 9-8-1999 regarding inteoduction o LYoy oaoe
Assured Cacoor Progrossion Schemo (ACP) the Compstent Authorily i pleasad 1.
grant sccond Financial upgradation in the next higher pay scale of Rs. 10000-225.
£5200/- to the tollowing ofticers w.e.f 9-08-1999 or the daic on which they compilet:
24 yours of regular service whichever is later;-
l 3. | STAFF " "NAME OF OFFICER | BATE ] DATE OF | PRESENT PLACE G:F
"Nol| No S/SHRI OF | JOINING POSTING (ZOMNE"
BIRTH | AS (JE)
I 3 N R P S
1 BU34 IMODIJ. D. 021043 | 11.0364 LYELH! t Yoo ey
2| 0058 |CRAND PURER 21.11.46 | 04.00.67 DELHI " E
3| 90%2 \SNGH PN, 120749 | 07.03.73 ORISSA” "7
45083 |RUMAR JAGDIS 270159 | 120877 DELHI T
o LS 1 90862 INISTRY B K. (50) 08.12.53] 01.04.73 MOLKATA ZCNE "™ 8
R 6_|_ 90893 IGHOSH AR - 26.07.58 | 0304 7€ ROLRETAZG e~
W/\f / AN 0906 [BOSE 8K 100267 030476 | __f(_?_l_ff_‘«TA_:/:QﬁEhi—‘u
{({\/\' L 8 | 80901 |SURAK 20.12.50 | 05.04.78 KOLKAT’AZO{J_E_H;_]
o 9 | 80002 [IONBAL A(5C) 05.03.66 | 05.04 73 KOLKATAZONE "™~
W 10 1790503 [GHOSH R K 30.01.53 | 16.0478 KOLKATAZGIE :
(b ] 80904 ICHAKRABORTY D 31.12.66 | 10.04.78 ROLKATAZOTE™ ™)
/| 12 | o0R0G |DEY KO 09.04.63 | 12.04.70 MOLKATA ZONE "~
AT s>\({.ﬂ%f“ 5"‘[’“ 19| 60906 JUTTA T 19.01E5 ] 120470 KOURATAZOAE ™"
) RACTIISTN T S0 AR S R TR “TW""“TH"UEAWM” T
oK 15 | 90908 |mJTHURAJ M (8C) 200684 | 120578 CHENNATZONE  — ' :
’Y'” y BU" 16 | 90310 |PARKASH VED [60) 20.05.56 | 09.05.7¢ DELHIZONIE ™ 5
g Q\ﬁ 17 | 90011 |RENGARAJ §5C) 08.03.57 | 24.0578 CHENNAIZOHE
(gl M T8 50818 ANURAGT 1 D (5C) 07.03.45 | 06.08.78 o JAPUR ZORE™ ™
oA ¥ [ . ///j 19 | 91046 |BARTHAKUR RK 010383 | 130478 CONAHATIZONE
R v » [ 20 | 1046 SARKAR MK 261062 | 140178 KOLRATAZOTE "~
e 21 | 51047 [BISWAS SN 18.0963 [ 14.0478 KOLKATA ZOHE
AM(/) 22 | 01048 |NEGT VS 200766 140478 DELHTZONE ™
?gf.'li- et yL23 | 91049 [KHANNA K 05.01.57 | 31.05 78 OELHI 20N~ T
e \;' )0 24 91050 |KUMAR ASHWANI 260726 | 27.0578 CHANDIGARH Z_Di e
4 25T T JGREL B K 200327 | 30.05.78 DELRIZON : !
s ‘\\»,:¢~5:\'-.?<ﬁ.t\§'a‘{fﬁ'}‘91ooz VADHERA ARUNKUMAR | 07.03.67 | 0206 7% DELHTZONZ "
\u’s'f-“’, ok finel 2747 81083 [UINDAL SATYA NARAIN 03.0354 | 01.0578 DELHIZONT 7
b O T 91054 [RUMAR RAMESH 01.0457 ] 030578 | CHANDIGARH{S\T;:J
pdanitdiof ﬂq}u‘:‘l-\"-‘ BUROA ) -
ni),é sl s s f)‘(
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T41PH

‘FROM‘SW LWL BN

e 5; P

29 [T 91065 TDUTT IGHWER (60957 ] 140478 © CHANDIGARH ZOME
?“'3')'"1 “HIO36 *']'C;KL AR | HT0E5S | 104 T8 g T T ARACDGERH 200E
\ 31 T 00T LIOSHE DK D0 0676 | 140478 | CHANDIGRIF ZCGHE :‘
357 B1068  |ARORA M R “|ozvass | eI T O ZonE T T
[ 33 | 01050 |DUBEY MP 010453 | 27.04.78 | BHOPPL ZOME
i 34 | U1060 ]SAINI RS [ 1530584 270478 | BHOPALZOME -
L 35 | 01082 |SRIVASTAVA AK | 18.10.34 | 280478 | BHOPALZONE
736 | 0106% |MUKHERIEE SC | 200151 01,0678 | KOLKATAZONE
| 37 | 91086 |CHOUDHARY SO 12204841 01,0378 | KOUKATAZOME —
(26 | 91066 |THAPA BK “167.0357 | 01.06.70 | GENFRATIZONE |
| 39 1 91087 |MUKHERJEE $ | 04.03.64 | 05.05.78 | KOLKATAZONIE
| 401 91088 |N. AJAYA KUMAR | 28.0559 | 26.0578 | _T_R}}i_!_\pORUL 7:9_“1 A
a1 | 91089 |KRISHNADAS K | 081064 [ 160578 | — TRIVANDRUM ZONG = |
&1 51670  [VENKATASUBRAMANIAN M| 04,0747 | 120506 | CHENNATZONE — ~ ™
a3 | 91071 |CHANDRIKA 8 (St | 900466 | 06.06.76 | TRINANDRUM ZCNE T
da | 91072 [SANTHARAM K | 180154 | 10.05.70 | "CHENNAT ZONLE :
i a5 | 91074 |GURUVARAJA [0301567 | 1205708 | CHENNATZONL: j
"4 | 87075 |ANNADURAI R 180158 | 18.05.78 | CHENNATZONE )
{47 | 91076 KANDAJAMY P 15.06.63 [ 20.05.78 CHENNAI ZOFI |
48 1 61077 |RAIJM 040253 | 22.06.78 BGL ZONE
40‘ 81078 |SINGH AK 15.02.65 | 2.05.78 paTHAZONE — 1
7807} e OTE T VERMA T T T VIOFET T ZATEE |7 T RATAZGE T T
51 [ 91080 |PRASAD RP 020164 | 26.06.78 | PATNAZOHE |
| 52| 61081. {SING4 DD 010164 | 270618 | PAINAZONE
"53| 91082 |ROY BK 16.01.57 | 30.05.78 ! TPATNAZONE |
{54 | G1083 |SARASWATHY KK 040854 | 310678 | TRIVANDRUM ZCNE R
66 | 51084 [SAFI ABOUL | 16.01.53 | 010678 | PATNAZONE
86 | 91085 [SHARMA AJOY SHANKAR | 01.0155] 01.0678 PATHA ZONE :
67 | 01086 |UAS KP 07.01.55 | 01.06.78 DEHRADUN ZOHE |
58 | 91087 |PRASAD RAJENDRA 08.07.55 | 0106.78 | BANGALORC ZOMNE
50| 91088 |SINGH RAJNANDAN 01,1065 | 01.06.78 PATMAZONE |
G0 | 91089 |MATHEW GEORGE 01.12.57 | 01.06.78 -BANGALORE ZORE |
61| 91090 [SINGH MP___ 020253 | 020878 | PATNAZONE !
62 | 91081 |KUMAR BINAY 050364 | 03.06.7¢€ PATHNA ZONE :]
63 | 91092 |KIRAN SB 16.03.65 | 03.06.18 | BANGALORE ZONE _
\"64 191003 |MUNIKRISHNAPPA TN 221154 | 05.06.78 BANGALORI: ZONE
G5 | 91094 [VAYATH SIVADASAN 05.10.54 | 08.06.78 TRIVANDRUM ZONE ™
a6 | 91086 |ABOULLAH VN 200,67 | 11.08.78 TRIVANDRUM ZGIHE ™™
67 | 91096 |KRISHNAMOORTHY R "30.04.57 [ 05.06.78 TRIVAHDRUMZONE
68 | 91097 |NAGARAJ KH 38.41.57 | 06.06.78 BANGALORE ZCNE :
.69 | 91008 |SUBRAMANYA TN 02.02.57 | 01.4.78 BANGALORE ZCNE — !
70 | 91095 |RAJPURCHIT SK 05 I8E5 | 0875 | BANGALCRZ ZCNE. ‘_‘]
71 | 91100 [MEHTA PD 10.08.45 | 12.06.78 DELHI ZONE ,
{79277 91101 |SUNDARAM N 10.03.64 | 12.08.78 CHENNAIZONE |
{73 | 91102 |BATTWALA RK 29,0054 | 12.06.78 AHMEDABAD ZCNE |
[ 74 | 91103 |AMPESHWAR © 7907168 | 12.06./4 | BANGALORE ZCNE |
{76 | 91104 |ARUNACHALAM § "~ """ "1010834] 140676 |~ CRENNAIZONE
| 76| 91108 |NATESHAN KK 120862 | 150678 CHENNAIZONE |
77 | 91106 . [RAMASWAMY A 20.07.54 | 15.06.78 CHENNATZONE __‘
}'18\ 81107 |KRISHNA K T 01,0788 | 17.06.78 | SANGALORE 2CNE |
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L.79 | 91108 JANARDHANA VK 11,1063 20.06.76 BANGALCRE 200: —
C B0 | 91109 |DHIVER 1C 120554 | 20.00.78 AHMEDABAD 28R: — 7%
81 | 91110 |RERMAN ABDUL | 050568 | 21.06.78 BANGALORE Z NP 4
82 | 91111 |VENKATESHACRAR P 150768 | 21.06.78 BANGALORE Z.5E i
83 | 84112 |CHINNATHAMBI N 15.05.55 | 26.06.78 CHENNATZONE ~ |
' 81| @{1i3_|MADHUSUCHANA LA 13.09.65 | 25.06.78 BANGALORE ZR: 7
. 85 | 91114 |JADAV SD 140353 | 01.07.78 MTNL, Moves i
86 | 81115 |GOUNDAN KL 07.0653 | 0107.78 CHENNAI ZOHE |
87 | 91116 |PATEL SN 01.C6.54 | 01.07.78 MTNU RUMBAT ‘i
88 | 91117 |RAULKAR KD 0V A1.681 010378 MUMRATIONS T 77 :
§3 [ 91112 [PUSHPFARAIU D 15.10.85 | 01.07.78 CHENNAI ZONE™ 7 7))
20 | 91118 |YACAV (P 5 20.0555 | 13.07.78 LUCKHTAN Z0ONE ,
81 | 91120 |DUBEY PK 251257 | 15.07.78 LUCKNGAN Z0IE i
92 | 91121 |KUMAR ASHOK-1 19.0854 | 27.07.78 LUCKNGW ZQniE :
93 | 91122 |DEV NC 30.06.56 1 17.07.78 DERRADUN ZCNE
94 | 91123 [PANDEY TC 15.0858 | 17.07.78 LUCKNON ZCiiE ,
95 | 91124  |RAIZADARS 05.07.5% 1" 15.07.76 DEHRADUN ZCIHE ™ )
90 | N1128 T |RAGGA B S 10884070778 T Lewmio i T
a7 01126 |iRAWAT B G 2000 63 | TZA 00 1o | T T ORI IR A
90| 91127 |SAXENARC 11,0756 | 140778 | LUCKNOWZOUHE
| 997 91130 [VERMA SC 060853 | 28.07.78 | LUCKNOWZORE
1001 91131 1GUPTA UC 270164 | 18.07.78 7§ CEMRADUNZSNE 7 7§
101] 91132 [SINGH GURMIT 11.01.46 1 03.08.78 MINL DELHE T
102 | 91132 [SRIVASTAVA JP 01.06.56 | 20.07.78 LUCHIOWZOME
037 91134 |ARYA VK 16.05.57 | 28.08.78 COCRNOWZONE . i
104 91135 [SRIVASTAVA VK 23.12.35| 13.07.78 LUCKNOWZOME
105} 91135 [SOUDAGAR ISHAQ M. 04.05.54 | 240778 BANGALOREZCNE ~—
106 | 91137 [AULAGI CA 03,0755 | 28.07.78 BANGALOREZCNE |
107] 91140 |KUMAR VIRRNDRA 07.08.39| 206.07.72 DELRIZONE ;
Q7081 97141 [MARANTA BK 13.03.56 | 03.08.78 ASSAMIGONAFATT 7
4 AL 109 81142 IMAHANTA G C 01.0857 | 07.08.75 GOWAIATIZONE =
/" A7110 ]+ 81143 T |DAS U S(ST) 20.10.56 | 10.03.78 GOWAHATI ZOHE |,
ARG JAYARAMAN N 150454 | 11.08.78 CHENNAIZONE — 7!
~ | 112] 67146 |CHOWDHURY ARUP 040257 | 14.08.78 KOLKATAZORZ |
_ 13| 91148 ZHAUDHURT R & 20,0167 | 18.05.78 FOLPATAZONE |
14| 01147 |AGARWAL BK 01.0763 7 29.0378 MTIE
115 | 91148 |SHARMAR D 020852 | 06.09.78 MTNL DELRT T 75
118 | 91149 |BAJAJ AS 151054 | 16.08.78 MTNC DEWRI "7
117 | 91150 |NAYEE J M 03,0354 | 16.08 78 AHMEDABAD ZOpE™ |
118 91152 |[SHETH SEB 2507.56 | 22.0878 DELH ZONE — 7
19197 911583 |SARKAR AK 010353 | 08.09.78 KOLKATA ZO0NE :‘_“J
120 91154 [SINGH BHUPINDER 151056 | 12035¢ DEHRADUM -
{121 01165 |PATEL G P 140761 | 150978 |- TEMOPALZOWE i
122 | 81156  [KUMAR HARISH 200154 | 150078 DELMIZONE T
123 91157 |KUMAR VIJAY 161053 | 160378 | CHANDIGARIT Z00 0
124 99138 [PATYIHALC R 01.06.49 | 186270 BANSALORE 20NE 77
125 91159 |PATEL R K 300758 1 2208761 AHMEDABAD ZOriE ™ T
126 | 91160 |PANEERSELVAM A 11.0557 | 25.C978 | CHENMA 202 <
127 | “91161 |[VERMA SUSHIL KUMAR 311252 250478 | DGHRADUNZONZ
1287 91162 [MUTHUKARUPPAN NKR | 02.03.57 | 30.08.78 CHENNATZONE — ~
AL
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120348 ZA.01.77
280367 | 116578
01.12.66 1" 0R.06.7¢.

MARPIASHTR R
SIALA ZONE

130 | 90718 [CHAND BRAG (&C)
131 92818 |(HAND ROOP (5C)

HYDERABAD ZCNE

ol

The financial upgradation under the Assured Carcer Progression Scherae shall
be purely porsonal to the above officers and shall have no velovance 1o their senionity
positions.

K) The upgradation is furthor subject fo the conditions stipulaied in this office

order No. 2-1/99-CSE dated 3.3.2000. It is also clarified thal tlys {inancial upgradati o
under ACP Schende is applicable to those officials who wiere dlrectly recruited ag
Jundor Engineer (Civil) in (he Department. Ay such official includsd in the above list
who was not direetly recruited as Junior Engineer (Civil) in the Department, shocld
not be given financial upgradation and such cases be reported (o s office. The
Principal Chief Engineer/Chief Engincer may issue necessary order ascordingly. Tlis
1 fucther subject 10 the conditions laid down in the DOPT OM No. 2201 14i51-
Estt.(A) dated 14-9-92. The benefit of ACP Scheme will not be exiendsd (o fie
officers undergoing currency of penalty. Likewise the benefit of the scheme will not
be given for the period the penalty was in vogue. In other words the benefit of ACP
schome will be available only after completion of the penalty, The cases where doubt
arises,this order wmay not be implemented and such cases mav by referred 0 this

.ofﬁw‘

4, On upgradation, the pay of the concerned officers shall be fixed under fie
provisions of FR 22(1) (a) (1) subject to minimum financial benefit of Rs. 100/- as por
DOP & T O.M, No, 1-6/97-Pay-1 dated 5-7-99. The fixation under ACP Scheme svill
be final, and no pay fixation benefit shall accrue at the time of vegular promation o
the higher grade i.0. posting against a functional post.

({,, U’V‘Q

N
L
(Sunil Kumar Chugh)

Under Secretary (CWG)

-

DELHIZONE
(132 | 90820 |PARKASH OM (5C) 070655 | 19.06.78 | SIMUA ZCONE
133 ¢ G.JAGADESWARARAQ ™~ 1 15.07.44 | 030165 | HYDERARAD ZCiez
134 | 90914 [MOHANDASS R, (.05.50] 20.09.783 CHENMAI T~
135 ' _ISEKARAN R.M. 01.06.51] 18.11.77 CHENNAI —
136 ! |CHENNIYAPPAN R 21.00.55| 18.11.70 CHENNA!
13T JE-18 |ALOK MITTAL 010184 | 220877 DELHIMTNL 7
138 | AlEL157 [MOIZUDDIN K 05.04.63 | 1507.77
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" authority is ple

- In accordance with order
ased to grant the 27 1
‘pay Rs.$0:000:325-15,200/- under the ACP
OM»4)9-;-‘35035}4/9725%5&0-daled 9.8.89 \
the depadment.in the teeder cadre of JE (E).
',regu\ar'sewicezwilh effect from the dates in

o s

0o. 2-1!99-CSE dated
W yinancial upgradatio

lo the following office

dic

i ! .62587/2%9. ‘14:03 22683891 ' e
! ' ‘F ....... - ) (“ B '41 7"~rt - 7T e " } [} D ‘A‘Lr ¢ N
i " ‘ . _J < DI’! RV g'\,' b—v oy '~{,~;m\4;\(‘ L=y A'i k:-:‘g y . ,'_ | AQO (ad . ‘ .
. -f . c".‘ T ™ s . )\ 'Fl-'." S 4 : : ,’»_",‘.“f/'. ‘--'.f‘\ “ .
= , sovernmant of Indha ’
”~ Ministry of Communications & Information Technology /4 NNWU@«E’
’ " Department ol Telecommunicalions =
R 10 th Floor, Chandralok Building. 16-Janpoth, New Delh'\-ﬂOOODI
‘;4 No.3-6/200\~\3Wv; Dated: 2 082003
i OFFICE ORVER
B4

3.3.2000, the compelent
o in next higher scale of
\ated under DOP&T
rs, who entered
on their completion of 24 years of
ated against their names -

Scheme circu

ENo. | Name ( SIShri)/ “Stail No. Dale of effect of the 2nd
Stalf No. | P — fingncial upgradation
A Op. Shama______ |9936 06.10.2003_4
2. PR Sharma_ (933l 16.10.2003
3. Dharam Raj Ram (SC) 195769 . _ 15.11.2003 |
4, BRI, Gautam (SC) {95270 03.12.2003 .
5. G.S. Prasad SC) _|esarl_ 03.12.2003
@ M.K. Pareek 195349 05.12.2003
\ 7. Ramesh Ghandia (SC) 95272 :
| P.__ —_|D.N. Verma 95350 | 10.12.2003 R
Clol e TMK Shauna 95351 T [4242:2003. 0 oo J T
J.5.Bhawi (5C) 93300 TTYaziz2003 -
i |M.Asokan ____._ . 95392 T113.12.2003
2. | ManglaRam(SC) 95309 T )i3d22003
Raj Kumar (SC) 95310 24.12.2003
S.K, Diwakar (SC)____| 88311 1 09.01.2004
Satya Prakash (0] | 95312 T 1012004
_811999._3_399L\_<§9_L._.\_9'~%4 1. 1 |asol 2000
| D.B. Aich, I 1 E ~|78.03.2004

‘RK Bhordwa]__ .
Kailash (SC)
V.K Gupta

~\esses T
95302 __
95386

20.03.2004
25.03.2004 e,
31.03.2004 21—

——

.

2.
shall be purely personal to the above o
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per DOP&T OM No. 1-6/87-Pay-1 dated 5.7.99. The fixation under ACP Scheme

wili Le final and no fixation benefit shall accrue at the time of regutlar promotion lo
the higher grade i.e. posting against a functional post. :

4. Actual placemenl of the officers in the higher scale of Rs. 10, 000- 325-

. 15,200/~ shali be made provided no vigilance/disciplinary case is pending against

the concerned officer as on the date of effect of the financial upgradation
mentioned above against his/her name and it will be the responsiblility ot the
respeclive coutrolling officer lo ensuie the same. '

- (P.K. l':’anigrahi)
Dy. Director General (Electrical)

- Copy lo:
r. DDG(Elect), BSNL Corporate Olfice, New Delhi.
DOG({Estt.). BSNL Corporate Office, New Deihi.
All PGE (E)/CC (C), BSNL.-
CE(C), DOP, New Delhi / Bangalore,
All SEs (E), BSNU/DOP.
CAQOs Cancerned. '

@P":".‘—’.’\’.“

e Tt SRR T

18 39vd

“7—---Officials concertied thiough respeclive CEs IE) BSNL/DOP. B ' A
5. "‘Order bundle. R ,
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ATNEXURE- 10
GOVERNIMENT OF SA ~ —
MINISTRY OF COMMUNICATIONS |
Om FLOODRLCF;SEITJPE\D,‘E:\H OKF TELECOMMUNICATIONS - Central Administrative. ™
. RLOK BUILD N e e
’ ING, 36 JANPATH NEWDELHI HT wyIrtTE
SN .
‘ y ~- ' .
} Noi 3-1/2000-CWG - Datod: 01-03-2¢03 10 ann 970
[ . ) QRDER
P ” ' T gy

in chordunco wilh ordor No. 2-1/99-CSE dnwd 3- é—’)OOO read wiih —
DOP&T[O.A OM. ‘No. 35034/1/97-Esti. (©)" dated’ S- 8-1999  regarding
lntroduchon ofiA ssured Career- Progression”Schomo: (/\CP) the Compaotent
slpleased to grant cecond Financial upgmdanon in the next higher
iR 40000-325-15200/- to tho rollowmg officors -vs.0.f. 9-08-1999
hlch they complote 24 years’ ~of regular sorvico whichever is

's.No ‘STAH—\NAML SISHRI " DATE OF \267'75[6?:6‘
o NOS JO%NING/\_SI_;' ‘ 1
\ V11102 T S ——— ~
A _0_4_1__0{(5 l -~ CrCNAL i
-2 90916T—URLIYAbC (QC) '1'"06.167’87'“\‘ T UATNC D),
8190917 \MONDAL D.N. (5C) _. T 1 301,78 1 _ KOLK CATA
(T JeiiESBRAIML ToeAtE 1 C CHANGIGARH )
"___q__ 91164 [SHIVKUMARG P, 1 .. T 1041.78_ ~ BANGLORE
|6 "57165 [BALASUNDARAM R, __ TTN7ATTE ) “TRIVANDUM |
| T 11167 |REDDY PV, T AATE HYDERABAD !
: [_s \91170 VERRANARATANA P. ‘ 551176 | HYCERABAD |
L o[ 01171 |BALASIDDIAH B, _ ,__“___27117a-ﬁ TAYOERAEAD !
& 10_.;_;;, 0172 [ROYKP. ~ a7 | TROLKATA
11 1191173 IPARIALS. ___ T 271178 | "KOLKATA _ ]
— 5191174 MURTHY SUNDARA B. [ 27.11.78 5 _HYDERABAD
33| 91175 [REDOY P.K.___ 28.11.78 | IHYDERABAD |
01176 |HUSSAIN AHMED - 1 20.11.78 TIHYDERABAD i |
& V91177 jAzARUS B, | - 28.11.78 { CHYDERABAD . | |
| i 6 191178 |[VIJAYA REDOY D. T50.11.78 | HYOERABAD |
| FWW 91179 |OEY ALK, 29.11.78 3 KOLKATA !
| ~ 18 191181 [GHOSHA. 30.11.78 | __KOLEATA
s Totigg MURTHY Py.T. | 201178 |} FYDERABAD |
oL 20 -jeited BANERJEC SHYAMAL 1. 011278 i KOUVATA
T 21 | 91186 [BASUSK. { 1 041270 | _ KOLK JLEATA !
a' 22 191107 [MURTHY R oot 0442781 mcw \l
23 3| 91168 BANDhOPAﬁH’fq'\' OO um j:__w_\u ) .
491109 ANIL SATPAL .. 00178 mwf\ i
/l" J‘\"'\)
v
A
' 4_\"'."' . ,.A.\'\i o
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913
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. 913J4 jmm\htmm\w S "0z, N ri'oiT;’T”\“ o
91355 |G N KOTICA: ' 13.02.79 S R A !

5191356 [RK S mw\n/‘v‘/f':_‘f 7402, /O(nu\"’\?}fm?;‘\: J
91357 P\(R&iﬁl’j_/xf\l ‘ | T502.19 T TTA)
91358 AMANOl HARAN 28.02./9 \ (\HLN»',.J
91553 |R PANDIAN___ —5557 70 |7 CHERNNAL ,_\\
60 |MANIK T CHEN SRIAL |
A KARUNANIOH! ,.,...‘,; 28.02.79 T MULRAL
PCHAND?/»N EO— 01,03.09__|_. it _u.u[j
191363 |J K RAUT [ 010379 g I _CrE NNAL
| 91364 T ARUL™ ] 020373 | TIULBAL_ r
k 5 NSUBRAMAN\AN 02 _Q’i_ifs_d_‘.‘___-;\_li«._,ﬁxl
91306 [CVAUTE . o 02,0370 Il mP L
91367 . C%UNurummxnmu _""',050"'/7; AR T
: SHYAM SUDHAKAR 20809 N | '.
TR .-85 191363 TAWMARASU .. 120379 ‘... “TUABAL
91370 [T PALANT .. __"_“_’ﬂ\5037_9"7’ THERNAL )
87‘ 91a71_|C PAL SAUANIP AL - ETCE N SN
55 61372 [S CVERMA o TTAB03.08 TRROPAL
r\LHPND(‘RAb F\Qﬂr\" N 1503.79 _'__‘L_’u}.\_?_ﬁ\\,Pﬂ
Lg_O_ﬂ 191374 RAJ KU AIUMAR /_'\_9;_0_3’.7_9_.#‘\ R R ]
'1 ]913/538JEi-anou- w_y__;;’jgg_:ge_;_[ SHERNAL
| 90715 \/« KOUPTA_ e 23.07.75 . oA nb_,f‘tj_‘
3 ileoqw TEJOINGH - TTTie.08 ‘,'—_y_be\x\!OJd -
750 (AR CHAURISIA o omt 37.03.18. I A T —
A757¥QDEEP DER ,,_,__‘-- 50.03.79. _}___QU\\/H/ i
\~ 90a97 SRVASTVAM w1 219 270873 _\.i- —TciL___
i. 50657 INGHOKAN KV 3107 75’]';:‘ TIER_ :]
{98 |90839 PRADHANSA(UC) 15.09.76 | m_u:v\ng\_g
gg - 190918 MANDRAI B K - '- 024278+ TAUMBAI
w1 100 51073 |FADADUD G, [ 100578 _| ,».:,'_;-__-.ﬂ_-:..,.\
401191139 DUBEY RAMESH /_"_ﬂ_m 0676 [ BROPAL

_/__m___, o
ooz (50720 [ROTESHY VAR RAO GG | 304 76 | H(DERABAD 1
' {_;pg,L_,. 91303, [ROY. AV_M., _,,“,,_.,_3_7_.19.@. TROUATA

o AsS urod Caredl Progresstan

P2, The financlal upgiadation under b
Hove O\ﬁCU[‘ and [y \l\ havie Do

.. Scheme shall e purely p«ruom\ to the
i qelevance o thelr °0nlon\y positions.

3. The qurudauon is further stbject to tha conditions etipulaled in this |

i is also clarified that tho |

~ office ordor No. 2-1/88-C CSE dated 3.3.2000.

. financlal upglad'xt\on under AGFP achomo Is unp\\cubla to thuse alliclals wWho
. were dlroctly racruited as’ Junior Eogingol (Civil) in tho Dopatinah 4. Any such
' official Included i the abowes BtV ‘o was not di oclly rectuits G duniof

I‘ Enginecfl (Civih) in tho Depatime at, et ot bo giren finanesial s arods aton
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BSNL Civil erde, o
: Guwahau : . i '

BSNL Civil Division

Guwahati / S_llch;u'./ l .

The Exccutive Euginces(c), " ‘ ‘\x \H

Postal Civil Division, | e e Lﬂl_?—)/ [

Near Mcghdoot Bliawan \\ 0 13609 \' ,
Panbazar, : : —

Guwabati.
- Graot of Second ficancial _dp grad;uiop o AL(g) —
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e rcgarding.

herewith the copy of letier of under Secrelary
Now Dethi leter No.3-

Kih‘d\y find enclosed
the

ofi Telecommummhon
second financial ypgradation &

1/2000-CWG dt. 01-09-2003 Gf ranting
1o\\owing Assil. Engnnccr(c)

o the SE(C). BSNL Civil Circle, Guwanati.

BSNL Civil Division, (uwahati

ty, O/o tne EE(C) Postal Civil Division, Guwahati.
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tion at your end. -

s D.C. Deka o/
. Md. M. Haque, OJo the EE(C).
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wa war fr fefRs Bharath Sanchar Nigam Limited

(i wwmi @ sus A Govt. of India Enterprises)
[ uE SEas gAY B sl o -Chief- Gerreral Manager Telecom
R vft!!zﬂ Andbra I’mdesh Circle, ®m Hyderabad - 1
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}
The Chicf General Manager Telecom, AP. Circle, Hyderabad has been pleased to

spprove finaucial up gr..ua‘.xcn undet the benefit af 2nd ACP to the following cxecutives
i.e SDE(C)s of BSNL Civil Zone, Hyderabad from the Pay Scalc of Rs. 11875-300- -
17275 to Rs. 14500-350-18700 with effect from the dates mentoned dgainst their names

snkata Ra ui (Re__) lSDE(C) \ BQNL Crt Zone, HYQJ

i

— ‘ ) {

S, IStaff No/  [Namic of the Officer Dagignetion fVorking ‘ EHactlve date of \
Ne [fR No. SISTh - ISSA 2nd Financlial \
J upgradation unde ]

N ] ACPH i

X i
1_1197000642|Svaramudy K SDE(C) | _BSNL Civil Zone, HYD, 03/05/2003 {
2 | 187905621 Shs Shafluddin Khan SDE(C) BSNL Civil Zone, HYD| ~ 04/05/2003 ﬁ \
3 | 198010488 E

07104/2004 ]
Before en“ec\mg the upgradatiop, the date of effect of upgradation should be verified with

' mfercnce to the Scrvice Book of the concerned Exceoutive. 11 should also be ensured that

theye is no dncnplmuylvigilani:c case pending or contemplated against the officer and the

oflicer is not undergoing any currency of penalty on the daic of cffect of upgradation

e semie memm S

et
: “Sub div\g%ﬁ Engincet Stafl -1
‘ - %, CGMT:AR Clrcle 11yderabad
To
1. The Chicf Engincer (le) BSNL Civil Zone 4 4.1.971-974, 2™ Noor, Triveni

Complex, Abids, Jyderabad-50001 w.r.t their Ir. No.6-

‘/7007~Adﬂ111/2() dated 15-4-2008
2. PS to CGM, AI’ Cirele, Hydcrabad
3. DGM(Vie). Uru CGMT, HydJerabad

4. CAQ, DOTCE LL, Triven complex, Abids, Hyderabud |
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A 3, Review Date: As on Oetober ot anch year iy the
fireh review sndor thn BOACY A rofaraansy vy
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3. Qualifying Service Conditions:

3.1 FIRST Upgradation:

-
DA Seais of indiides

A-X\.-;IH ‘e fll
wosderation ea comvietion of 4 ¢
Barvioe oy the carrent 1HA

H<H tho.l the ;

NCS e suhi‘-:-:r.
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Upgradation criteria:

L Beview: Tiwe raview tor ol TRLUTIVEs
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- Since time bound  wpgradalion of (DA gays

K

Mocurrept 1R
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tiws finited plogsisa of COUNENG OF cuersny JOA stale service
peried ouly without any other banefin, me

peiods oy the AGhSC oric

(R EN
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spetary Oor athervise,
Further, iDa ccale qrarsed to any Exacufive by viflue of any
focal ofiiciating arrangament will nex counr for the pumass sf
104 payscal spgradation, '

P

Pevien Lo be Gone ab Circle Levet for aff disziphes oo Lo
beund basis % o1 being found Tit as ger concerned regulatory
tonditlons, the DA scale of the Execulive wifl be upgradad 1o
the conceraed (04 scaie from due

e rext raviow will be due on ookt review date ood the
Streening  Comomttee  while  judging ihe Bliews of  the

execuiive, wil alse decide about the date o effesi of
uvputatolive of gayscaie,

X

e, On :TJ(.’h'-!.;. [ourd anfi,

Conseguent 1o upgsadation of 10A Payslaws, s will e RO
CEANGE 13 SUBSTANTIVE STATUS, designatinn and duties &
responsibifiias of the Executive, wniess Sny cange is e dered
Uiy any spelific context.

e t

: aie of any
exzeative uvader the aolicy is paracanl 1o the exactgive
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Screening Committea: The fiiness of e iigibily Exécisiive
fac upgradation to noxt Nighor 1A seate shan tus faadged 2y a
Sereaning Committen, The dotsiis of Sereering Committae for
wanaus [OA scale usgradelions will be as ko -

SEERADATIONS

UGB RETIL8S

< Manager
00 ’

- 16,000-400- : Manager

2. DRG/General Manager
2, DOG/Genreral Manager

: ~20,800
(e Ra. 17.500-4C0

i 22,300 e e
e of the Members of the Screening Commitles must feiong o
SC o ST calegory, mise, one sdditionnl SC/AAT marcher of
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Sule:  Grant.of 2% ACP 't Ovil Wang oticers ~ noece e

Ia.'ndirectedmrdemb‘isdﬁcacﬁ.damds.lim, uncer which  a notce Rac
been issued for withdrawal of T ACP grantes by DGT vige Orvers Ne 3-1/2006-CWG das
| 15.09.2002, 24.04.2003, 01.09.2003 & 20022004 respactivery, t Cvil wing oficers. ot

LR

f

g

L. The reprasentations recsivad have been carefuily examined. Kesping in view of the fac

that mos? of the officers have aiready avelied the benefiz, Sand absorbed In BSNLS MTNL ane
are PSU empioyees at present, it has been dedded not ™ withdraw the 2™ financai
upqndanon under ACP scheme granted tn the afficers up to 20.2.2004 s pricr o lssue of
mw%ehr'mmmmd&ufﬁ&hwum This is being

+ ordered s one ime measure to mitgate the hardsnip to the officers on withdrawal at T
siage and not t0'be corisTued 25 general retxxanion.

3. éccorclngw,;mrespectofﬁndﬁtzsmmesmkmmz“ﬁmnce:

upgndaﬁmmﬁer@m\embybcrrabcmgmamw:-

0 Ifmedﬂwmlnesugmmmf“:mx:aimgnmm;ﬁ
m;mm:yDCT,hc'nmt&aveahrtgcml‘mApaymse
UDGr3daton as on 1.10.200¢ or later i terms of parz 7 of promotenal poiicy

Graup 18" level officers of BSAL drcuisted viox 3 M No. 400-61,2004-Pers, 17208
dated 18.1.2007.

i) On acceptance of 2% ACP these officers wili oe consiceres for subsequent iTA
pay scale upgradetion only after completion of 5 year service in the current IDA
scale as.provided in para 1 (I) (b) (3.2) of the Executive Promotional Policy of
BSNL for subsequent IDA pay scale upgradation,

4. "In respect of officers absorbed In MTNL, the samé shall be requiated as per the

Executive Promotion Paiicy of MTHL,
‘ ‘ {3,
. (Vijendr® Xumar)

Director (Ovil)

Copy ta: -
1. CMD, BSNL, New Daihi
2. CMD, MTNL, New Dethi
3. Director (HRD), SSHL, New Dedhl
4. Dhrector (MR), MTNL, New Ceihu
5. Sr, DDG (Estt.).BSNL CO New Ceih
6. Sr. DDG (BW), BSNL CO Heéw Desht
7. ODGSR, DOT HQ New Deint
&.

Guard Fite,

Central Adminig&r:a-!:ixml‘xii:una!
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Gt 31 - ANNEXURE —15
. BHARAT SANCHAR NIGAM LTD !
(A Gowt. Ot indfa Enterprisa)

. {BW Unlit: Corporats Office)
: 10™ Floor, Chandratok Bldg.,38 Janpath,N Deibi110001

No. ACP/AD(BYV-11)/2007/Pt

Oated : 25.08.07.
. To' .

Ali Pr.Chief Engineers(Civii},
Ali:Chief Englnesrs{Civll)
BharatSanchar Nigam Limited..

Cansequent upon issue of the Promoton Policy for Group '8
Executives vide latter No. 400-61/2004-Pers.| dated 18.01.2007, a number of

e L fenmssntitions of the SDE(CK JTO(C) have been forwarded to this officn for
T et OPACP, . -

' this regard, kind attention is invited lowards Para (l)v(a) (4) of the

ER Time: Bound Exacutve Promotion Policy. According. to which all the
AT, . UpYradation cases sheft be reviewsd st the Circia isvsi on a time bound basis.
3 e implemedntation of ACP. Scheme, under Paras (1) (d) (7) & (1) (d) (B) atso falis
- -Umider:ha upgradation schame and Iz thue: 10 be rovidwed by the reapactive
' -Therefars, no case of AGCPs may kindly ba-forwardad to this ni‘fics-h
o @( N
| (Chanars Brushan) .
e - , &DDQ(BV?;*) '

é
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j
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* the SDEs (Civil), up to 30.08.2004. It shows that there is know

© 20000 & 4 years Junior are in the scale 13000-18000. but I am inthe scale o

\)A N NEXURE .~ |
From: -
Pradip Kumar Goswami
Sub Divisional Engincer (Civil),
BSNL Civil Sub Division

Karimganj
L)
To, :

1. CGMT, BSNL,
Adminstrative Building,
Panbazar Guwahati.

//THROUGH PROPER CHANNEL//
Respected Sir,

Sub:  Denial of Sccond ACP benefit to the SDEs (Civil) in Assam Circle - Reg.
Ref:- 1 Promotion policy notificd Vide O.M No0:400-61/2004-Pers-1/308, dated 18.01.2007

kkokkok

With due respecet, 1, P K Goswami, working as SDI? (Civil) in BSNIL. Civil Sub
Karimganj, submit the following few lines for your kind consideration and favorable orders. |
have joined the P & T Department (Civil Wing) as Jr. Engineer (Civil) on 11.08.1980
my first promotion as SDE (Civil) on 17.01.2001 i.c.. afier putting in a service of more than 20
years and | have already passed the Departmental Qualifying Examination for promotion to the
grade of AE (Civil) during August’1988 as per the Recruitment Rules prevailing at that time.

Division

and 1 pot

As per Para No: 1 (1) (D) (7) of BSNL Executives promotion policy notified Vide O.M
No0:400-61/2004-Pers-1/308, dated 18.01.2007 (Time Bound Promotion). 1

am cligible for 2"
ACP Scale of Rs.14500-350-18700 from 11.08.2004 (i.e., after completion of 24 years of regular

service)., though the benefit of 2™ ACP scale of Rs.14500-350-18700 w
colleagues who have become eligible for 2" ACP upto O O

as granted to my

. Besides these in other circles
i.e.,, Kolkatta, Chennai and Kerala the 2™ ACP scale of Rs.14500-350-18700 h

as been granted to

any rationality in pay scale
among the SDE(Civil).OQur 4 years senior colleges are drawing the pay scale of Rs 16000)-

fRs 11875 -17000
which is lowering my dignity.

Vide order No 25-4/2006- Personal.ll dated 20.08.08 by BSN/L one time relaxation has
been granted to Executive who opt for grant of 2™ ACP up to 01.10.2004. 1 am eligible for 2™
ACP scale by 11.08.2004 i.c prior to 01.10.2004.

In view of the above, | am constrained to bring to your kind notice the gross injustice met
to me by way of denial of 2" ACP benefit in an arbitrary manner.

Therefore | request your good self 1o grant the 2™ ACE woef 11.08.200.1

o that 1 can
continue in the department with the same dignity of my Junior & Senior colleges.

. | s L R T RS
i . .
| . et : [
L oAy SoaT e

@" ~ 19 AJG 207

Date: 15.12.2008
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Date: 17.12.2008
Jitangshu Sekhar Bhattacharjee

Sub Divisional Engineer Civil, P g i
BSNL Civil Sub Dg/lslomf ) Central Admrnvftrrsiwel“nbuna?3
Silehar 37%3?7?5 & arenera |

To,

The CGMT, BSNL, Assam Circle
3" Floor, Adminstrative Building, :
Panbazar Guwahati.

THROUGH PROPER CHANNEL
Respected Sir, '

AT s ety o e

O Y -

Sub:  Grant of Second ACP benefit to the SDEs (Civil) in Assam Circle - Reg.
Ref:. Promotion policy notified Vide oM No:400-61/2004-Pers—l/308, dated 18 01 2007

With due respect, I, J § Bhattacharjee, working as SDE (Civil) in BSNL Civil Sub Division.]
Silchar, submit the following few lines for your king consideration and favorable order please.

That sir,| have joinedthe p & T Department (Civil Wing) as Jr Enginear (Civily
I'got my first Promotion as SpDE (Civil) on 09.01.2001 le., after putting in a service of more than 20 years
and | have already passed the Departmenta| Qualifying Examination for Promotion to the grade of AE
(Civiny during August'1988 as per the Recruitment Rules prevailing at that time.

on 20 08.1980 and

As per Para No: 1 (1) (D) (7) of BSNL Executives promotion policy notified Vide O.M No:400.
61/2004-Pers-l/308, dated 18.01.2007 (Time Bound Promotion), | am eligible for gelling the benefit of 2"

ACP in the Scale of le14500-§'50-18700 from 20.08.2004 (i.e., after completion of 24 years of regular
service).

The benefit: of 2'f ACP in the scale of Rs.14500-350-18700 Was granted to my colleagues who

have become eligible for 2" acp Upto 01.09.2004 in other circles i.e., Kolkatta angd

It shows that there is no any rationality in P&y scaie among the SDE
senior colleges are drawing the Pay scale of Rs 16000-400-20800 &4

please),

In view of the above, | am constrained to bring to your king notice the gross inj
by way of non - granting of 2" Acp benefit in an arbitrary manner.

. Thanking You in anticipation.
‘ L ‘ With regards.

: Yours faithiulty
| o S b
o : ,/‘)/))nﬁ‘ WM%
; ! J S Bhattacharjee, SDE(Civil)
BSNL Civil Sub Division-I

Silchar
Advance Copy submitted to save the delay:-

The CGMT, BSNL, Assam Circle Guwahati for king information angd necessary action please.
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SANCHAR NIGAM EXECUTIVES’ ASSOCIA TION (INDIA)
| CENIRAL HEAD QUARTERS

G.L.Jogi
g‘mcm[;?ccmm/_\'
CASS Ramesh Nagar
New Dellii - 1100745
DI No O 25950800

- A conmunications addressed to the
General Secretary

YGH(SP)S Chaimar ' Centnl Administrative i |
SNEA(T)/GM(SP)8 Chairman of the Committee/1/2-09  Dated 10" Feb.,09 Cental A strativeT ?f
&Ta yrahE e |

To (

Shri. Pradeep Nagpal, P 9 AJG 2009 ;
General Manager (SP), ' ;
Chairman, ACP Committee,

BSNL Corporate Office,
New Delhi.

Sub:- Implementation of ACP Scheme in the cadre of JTO(Civil/Electrical) etc.

Ref: Order no ACP/AD(BW-II1)2007(Pt) dated 20.02.2008
Sir, .

Serious anomalies have resulted in the Civil wing of BSNL as a conse

arbitrary and .unwarranted order no ACP/AD(BW-11)/2007 (Pt) dated 20
are, however, thankful to Director(HR

reexamined by way of constitution of a
Chairmanship of the Committee the issu
Basically, the issue needs to be looked
background related to the issue in its t
on the scheme of ACP from time to ti
connected other important relevant

quence of issuing of a highly
.02.2008 by the BW wing. We
D) for acceding to our request of gelting the entire issue
committee, and we are happy and confident that under your
e will be addressed in a comprehensive way. :

at in a realistic and hard manner, keeping in view the entire
otality like the various orders and clarifications issued by DOT
me. Along with these orders and clarifications are to be closely

developments having taken place in BSNL with regard to
Civil/Electrical executives like up gradation of their pay scales from a latter dater than 1.10.2000,

counting of their residency period for first financial up gradation in BSNL from 1.10.2000, (even
though their pay scales are actually upgraded at a latter date), and other orders and clarifications
issued by the BSNL Corporate office. '

Hereunder, we are submitting a detailed brief of the entire issue, covering entire developments in
DOT and BSNL, relating to the issue, so as to enable you and other members of the committee to
appreciate the genuineness of the issue and an urgent need to address and resolve the serious
anomalies that the aforesaid order under reference of BW wing have resulted in.

Since hundreds and hundreds of executives working in Civil/electrical wing of BSNL are
facing the prospects of unjustified and illegitimate recovery as a consequence of issuing
of the order under reference, we make, thus, a humble submission to the Committee
that, before addressing the issue in its entirety, which shall, of course, take a little time,

to keep the said order under reference under abeyance, We feel that would be a

beginning in the right direction since committee’s mandate is to examine the issue in
totality.

. BACK GROUND OF THE CASE

a) As per the recommendation of Vth Central Pay Commission, Govt. of India had implemented ACP
scheme vide order no.35034/1/97-Estt (D) dated 9™ August, 1999. The ACP scheme was
implemented to deal with the problem of genuine stagnation and hardship faced by the

Y
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emivloyees due to lack of adequate promotional avenues. The same scheme was implemented in

"« the  Civil Wing of Department of Telecom vide order no. 2-1/99-CSE Dated March 03, 2000 in

order to overcome the acute stagnation in the cadre of JTO (C/E). The salient features of ACP
scheme are altached as annexure.

b) Clarification no. 55 of ACP scheme says that the financial upgradation under ACP scheme is to
be allowed under the hierarchy existing as on 09.08.1999 or at the time one becomes eligible

whichever is later, Since a new hierarchy has come into being, the financial upgradation may be
allowed only in the restructured hierarchy i.e. JTO->SDE->EE,

The hierarchy structure w.e.f 09.08.1999 is as under:

On 09.08.1999 the hierarchy was JE->AE->EE. On 01.10.2000 (formation of BSNL) the
hierarchy was JE->AE->EE. On 01.12.2001 (JEs are Re-designated as JTO) hierarchy was

JTO->AE->EE. On 01.03.2002 (AEs are Re-designated as SDE) hierarchy was JTO->SDE-
>EE.

The applicable hierarchy tiil date is remained same as JTO->SDE->EE.

. AFTER _FORMATION OF BSNL

a)In the terms and conditions for absorption in BSNL, it was decided vide order No

b)

BSNL/26/SR/2002.dated 07.08.2002 that the existing scheme of ACP will continue in BSNL till it is
revised by an agreement ‘or BNSL formulate its own promotion policy. The BSNL HQ has
promoted JE (C/E) to AE(C/E) vide order No 2-2/2004-CSE dated 16-07-2004 under ACP Scheme
in the pay scale of Rs 11875-300-17275. Above said promotion order & the above clarifications
on ACP scheme has strong correlation in terms of the hierarchy i.e. “the then JE(C) now JTO (C)
may be promoted in the grade of SDE (C)” may kindly be perused as stated in the above order. If
the above promotions order is considered correct in terms of hierarchy, there shall not be any
doubt that the I*_ACP granted JTOs prior to 01.10.2000, their pay scale shall also be equally
placed as Rs 11875-300-17275 w.e.f. 01.03.2002 (The date of effect of RR's of SDE).

Now BSNL has issued its own Executive Promotion Policy vide No 400-61/2004-Pers.1/308
dated 18.01.2007. As mentioned in para 1.0 1 (d) 7 of BSNL Executive’s Promotion Policy, one
time relaxation will be granted to the executives who were upgraded on or before 01.10.2004
based on earlier time bound policies /upgradation i.e. ACP scheme in the case of Civil/Elect wing.

c) After issuing BSNL Executive’s promotion policy when ACP scheme was about to implement as per

d)

a)

para 1(I) (d)7, BSNL HQ personnel section issued an order No.25-4/2006-Pers-11 dated 20-08-
2007. The order states that the ACP will not be given on upgraded scale in BSNL, which explicitly
violates the objectives of ACP scheme itself. Similar issue was there in the case of JTO (Telecom)
when VLh pay commission report was implemented. The Lateral JTO was given the pay scale of
SDE after 12 years of service from 1990 onwards. In the Vth pay commission JTO pay scale was
upgraded from Rs 5500 -9000 to Rs 6500-10750 and SDE pay scale upgraded from Rs 6500 -
10750 to Rs 7500 -12000. Initially the JTOs and lateral JTOs after 12 years of service are placed
in the same pay scale of Rs 6500-10750. Later on DOP clarified that the Lateral JTOs pay scale
will be the same as that of the promotional cadre SDE ie. Rs 7500-12000.

The Jt. DDG BW section issued order No. ACP/AD(BW-11)/2007(Pt) dated 20.02.2008 that the
JTO(C) who got first ACP prior to 1.10.2000 in the scale of 6500-10500 (CDA) will remain in the
IDA scale of Rs 9850-14600 (IDA) even after 01.03.2002 (date of effect of RR’s for SDE (C).

ANOMALIES
The cadre of JE (C/E) was absorbed in BSNL as non-executive w.e.f 01.10.2000 & placed in the
pay scale of Rs 5000 - 8000 (CDA). But those JE (C/E) who got their first ACP prior to 01.10.2000
& drawing pay scale of Rs 6500-10500 (CDA) were absorbed as Executive in BSNL and their pay
fixed in the Executive pay scale of Rs 9850-14500 w.e.f. 1.10.2000 which explicitly exhibit that I
ACP holder JEs in the pay scale of AE(C/E) were treated as Executives on 01.10.2000.
Consequent upon re-designation of post of AE (C/E) to SDE(C/E) & also the implementation of
upgraded pay scale of Rs 7500-12000 (CDA) w.e.f 01.03.2002, the I** ACP holder JEs/JTOs were
also to be placed in the pay scale of Rs 11875-300-17275. If I ACP holder JTOs are continued in
the scale of Rs 9850-14500 even after 01.03.2002, then on their regular / functional promotion
as SDE (C/E) they shall not be placed in the scale of Rs 11875-300-17275 as per principle laid
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dnéwﬁ in ACP scheme i.e. the financial benefit under ACP scheme is final and no financial benefit

« shall accure at the time of regular/ functional promotion (condition no. 9 of rule 7).

b) The benefit under ACP scheme is to be given in the existing hierarchy of promotion. The
promotional hierarchy after 01.03.2002 in BSNL is JTO>SDE>EE. The JTO eligible for first ACP
after 01-3-2002 if placed in the scale of Rs 9850-14600 will violate the condition No.7 and
subsequent clarification no 41 and 55 of ACP rule.

c) If order dated 20.08.2007 and dated 20-02-2008 are applied, the treatment under ACP scheme

. and regular promotion will be different and it would violate the clarification no 20 and 22 of ACP
rule which clearly says that there shall be uniformity of treatment in case of ACP and regular
promotion as for financial benefit is concerned and pay fixation shall be done under FPR .
22(1)(a)(1) at the time of ACP & not at the time of functional promotion. )

d) If the JTO's who got first ACP prior to 01-10-2000 are not placed in the scale of Rs 11875-300-
17275 as on 01.03.2002 the benefit earned under ACP scheme in DOT period will be nullified

and those JTO’s having more than 15 years of service will be placed at par with a fresh recruit
JTO of BSNL on 01.10.2000.

e) Another anomaly will appear with the JTOs those have got their I ACP between 01.10.2000 &

01.10.2004. The Junior JTOs will draw more salary than the senior JTOs already got their 1% ACP
prior to 1.10.2000 & rendered regular service even more than 25 years.

PRAYER

The stagnation in the cadre of JTO (C/E) is very much alarming as the JTO (C/E) of 1983
batch after putting a continuous regular service for 25 years are still waiting for their first functional
promotion. In such circumstances ACP scheme was the only promotional avenue available for those

JTOs to get rid of stagnation.

In the light of above explanations & submissions, we humbly request your honour and other

committee members please examine the case and kindly recommend:
a) Implementation of ACP scheme as per the existing hierarchy ie. JTO->SDE->EE,

b) Implementation of ACP scheme in the upgraded pay scales w.e.f 01-03-2002 and thereby
extending the scale of 'Rs 11875-300-17275 to the JTOs under 1* ACP,

¢) Continuation of ACP scheme till the first Time bound promotion. This will benefit those few
-JTOs having 14 yearsof service who are eligible to get 1% ACP after 01-10- 2004 and prior to

~ the first Time bound promotion on 01-10-2006.
d)

Recommend notional fixation in order to overcome the anomaly of same pay scale of Rs
9850-14500 for JTO and AE between 01-12-2001 to 01-03-2002.

With regards
Yours faithfully,
(G. L. Jogi)
General Secretary.

Copy to: All Committee members.
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ANNEXURE

‘Galient features of ACP Scheme are:

1)

2)

3)
4)

5)

the financial up gradation under ACP scheme is to be given to the next higher grade in
accordance with the existing hierarchy in a cadre / category of post without creating new
post for the purpose and the ACP benefit in their case shall be granted conforming to the
existing hierarchical structure only (condition no. 7 of ACP Scheme). ‘

under ACP scheme the pay of an employee shall be fixed under FR 22(1) (a)(1). The financial
benefit under ACP scheme shall be final and no financial benefit shall accrue at the time of
regular promotion i.e. posting against a functional post in higher grade (condition no. 9).

all eligibility condition for regular promotion has to be fulfiled for upgradation under ACP
scheme (clarification no. 16).

the upgradation under ACP scheme shall be treated at par with the regular promotion in 5o
far as pay fixation is concerned (clarification no. 20).

Clarification no. 22 of ACP scheme says that the procedure in case of ACP is to be

followed in the same pattern as that in the case of regular promotion. The basic idea making

. the provision is that there shall be uniformity of treatment both in case of ACP and regular

6)

7)

8)

9)

promotion.

If the feeder cadre and the promotional cadre become one grade due to rationalization of
scale the mobility under ACP Scheme shall be in the hierarchy existing after merger of pay-
scales by ignoring the promotion. An employee who got promoted from iower pay-scale to
higher pay-scale as a result of promotion before merger of pay-scales shall be entitled for
upgradation under ACP Scheme ignoring the said promotion as otherwise he would be

placed In a disadvantageous position vis-a-vis the fresh entrant in the
1

merged grade
(ctarification No.1).

Clarification no. 41 of ACP scheme says that if due to restructuring the feeder and the
promotional post are merged to constitute one single level in the hierarchy then in such case

next financial upgradation will be in the next higher grade above the merged grade. The
same thing has also-been clarified in the clarification no.1.

As per clarification No. 52 it is incorrect to have a feeder grade and a promotional grade in
the same scale of ‘pay. In such cases, appropriate course of action is to review the cadre

- structure. If as a restructuring, feeder and promotional posts are merged to constitute one

single level in the hierarchy, then in such a case, next financial upgradation will be in the
next hierarchical grade above the merged levels and if any promotion has been allowed in

the past in grades which stand merged, it will have to be ignored as already clarified in reply
to point of doubt No. 1.

Clarification no. 55 of ACP scheme says that the financial upgradation under ACP scheme

is to be allowed under the hierarchy existing as on 09.08.1999 or at the time one becomes
eligible whichever i

s later. Since a new hierarchy has come into being, the financial
upgradation may be allowed only in the restructured hierarchy i.e. JTO->SDE->EE.
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No.ACP/AD(BW-1)R2007(Pt) Dated : 11.02.08.

To
All PCE(CY CE(C)
BSNL Clvil Zones,
Sub.. Regarding grant of 2™ ACP,

Ref.; 1.DOT lettar No. 3-1/2000-CWG dated 08.11.2006.
2.DQT letter No. 3-2/200-CWG dated 30.03,2007.

This office has received representations from many Executives working.in field units

requesting for grant of 2™ financial upgradation under ACP Scheme, by relaxing the educational
qualification ,as.required under terms and.conditions of ACP Scheme.

The brief hisJorv, of the case is as follows :

1. DOT vide order's No. 3-1/2000-CWG dated 16.06.2002, 24.04.2003, 01.09,2003 & No.
3-1/2000-CWG (Vol.ll) dated 20.02.04 granted 2" financial upgradation under ACP _ |
Schema to Civil'Wing officers. ‘ : _‘ o |
2. Before absorption of Gr'B' officers in BSNL from March, 2004, the cadre was handle by
DOT and hence all the orders mentioned in Para 1 above were issued by DOT. After
absorption, BSNL has decided to keep the implementstion of the ACP Scheme in
abeyance ill finalization of ite Promotion Policy. :
4. 'In the meantime, DOT vide letter No.3-1/2000-CWG dated 08.11.2008 has decided to
review grant of: 2™ financial upgradation under ACP Scheme, issued vide ordar No. 3-
1/2000-CWG ‘¢t 16.06.2002, 24.04.2003, 01.08.2003 & 20.02.04 and accordingly a
" notice was given to all officers covered under these orders.
5., DOT vide letter Mo. 3-2/2008-CWG dated 30.03.07 has decided not to withdraw the 2™
" financia) upgradation under ACP Scheme granted to officers covered under DOT orders

No. 3-1/2000-CWG 'dated 16.00.02, 24.04.03, 01.09.03 & 20.02.04 not meeting the
egucational quslifications as prescri In the- relevant Recruitment Rules, subject to

certain conditions as Jald down in order dated 30.03.07. :
8. BSNL has Issued its Time bound/ Post based Executive. Promotional Policy for GrB’
. level officers vide letter No. 400-61/2004-Pers.| dated 18.01.2007. its para 1 (Md) 7-
states that * Since the first review under Executive upgradation policy is to be made
with reference to 01.10.2004, sny upgradation due to the Executive on or before:
01.10.2004 based on earlier time bound policigs, such upgradation will be granled to

the Executive on the basis of options as One tima relaxation if he/she is willing for such
- promotion anddadjudged fit in accordance with concemed regulatory conditions”.

Thus the Execlitive can opt for ACP scheme upto 01.10.2004, Since 2™ ACP cases for
% SDE(C) are to be processed in the same manner as promotion to EE(C) grade 3re to be

processed, therefore, all the eligiblity criteria_of DOT P&T Building Works Services
- Group'A’ RRs'94 are required to be fuifilled.

"6, The Executive’s who are requesting for grant of 2" ACP without fulfilling the educational’
: guaﬁﬂt:ation gs required now under tems and condilions of ACP - Scheme, are

£
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e { demanding to extend the relaxation given by DOT vide letter gated 30.03.07 to them
) also. : o _ .

|

|

level as per this office's letter No, ACP/AD(BW-i1)2007(
~ Encl.; As above. '

\

The case.has been examined in the light of submissions mentioned above, and it i8
stated that DOT letter No.3-2/2006-CWG dated 30.03.2007 is valid only for thoge SDE(C)s who
were granted 2" ACP vide order dated 16.06.2002, 24.04.2003

RO 003,.01.09.2003 & 20 02.04, as a
one time relaxation only, and no general relaxation had been granted by DOT. :
LY

In view Bf above, it Is requested that such cases, jf available, shall be reviewed at your

Pt) dated 25.06.07(Copy enclosed). -

DGM(BW.1)

5
<.

--m—:l\vv\k ; .
(S C Garg
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i ' BHARAT SANCHAR NIGAM LIMITED
i CORPORATE OFFICE : BW UNIT
10™ FLOOR, CHANDRALOK BLDG, NEW DELH)

" No.PF/Digamber Singh/AD(BW-I) Dated - 08.06 09.
To
All PCE(C)/ CE(Civil)
BSNL Civil Zones.

Sub.. Implementation of ACP Scheme : Regarding grant of 2™ ACP.

A representation of an Executive from field units has been received wherein it has been
mentioned that some Civil Zones have granted 2™ ACP to the Civil Executives without futfilling
the criteria’s stated in ACP scheme. On examination of the same it has came to notice that at
teast one of the Civil Zone has not implemented the ACP scheme in true spirit in respect of
grant of 2" ACP to the Executive’s.

The case is brief is as follows

- BSNL has issued its Time bound/ Post based Executive Promotional Policy for Gr'B’
level officers vide letter No. 400-61/2004-Pers.| dated 18.01 .2007. Its para 1 (1)(d) 7 states that

“ Since the first review under Executive upgradation policy is to be made with
reference to 01.10. 2004, any upgradation due to the Executive on or before
01.10.2004 based on earlier time bound policies, such upgradation will be qranted
to the Executive on the basis of options as One lime relaxalion if he/she is willing for
such promotion and adjudged fit in accordance with concermed regulatory
conditions”. '

The ACP scheme under the erstwhilo DOT scheme also falls under the category of carlier _
time bound policies. Thus, an Executive can opt for ACP scheme upto 01.10.2004. However, = !
the ACP is to be provided under the erstwhile DOT Scheme. ‘

Accordingly, for grant of 2™ ACP in EE(C) grade DOT's P&T Building Works Service
Group ‘A’ RRs'94 shall be applicable. Since, ACP cases are to be processed in the same
manner as promotion to EE(C) grade is to be processed, therefore, all the eligibility criteria are
to be fulfilied while processing grant of 2™ ACP cases. : .

However, clarification No. 14 on the ACP scheme issued vide No. 35034/97-
Estt(D)(Vol.lV) dated 10.02.2000 states that

“Upgradations under the scheme are {o be allowed on completion of .12/24
years of service counted from direct entry in the Govt employment. If an employee
gets first regufar promotion on completion of 20 years of service, he will be entitled
to second financial upgradation under ACPS on completion of 4 years of scrvice
after such regular promotion, though the Recruliment/ Service Rules prescribe
higher length of service in the grade for next promotion”.
| am directed to request all the field units to implement the ACP scheme in true spirit and
process cases from Executives of Civil Wing as per instructions of competent authority issued in

this regard and rectify the error, it any. _ . g
' . (sc Gargr‘h :
. DGM(BW-I) '
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